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LEGISLATIVE ASSEMBLY. 
ThuTsday, 80th MftTch, 1939. 

The Assembly met in the Assembly Chamber of t ~ Council ~e 
-at Eleven of the Clock, Mr. President (The Honourable Sll" Abdur Rahim) 
in the Chair. -

MEMBERS SWORN. 

Mr. Gurunath Venkatesh Bewoor, M.L.A. (Director General, Posts 
and' Telegraphs); and 

Mr. Henry James Frampton, M.L.A. (Government of India: Nomi· 
nated Official). 

STARRED QUESTIONS AND ANSWERS. 

(a.) ORAL ANSWERS. 
t 1863* .-1397*. 

IMPBJaSSIONS OF ms TOUR IN INDIA. GIVEN BY COLONEL MUlBlIlUD, UNDD. 
SECRETARY OF STA.TE FOB INDIA.. 

1898. *][r. S. S&tyamurtl: Will the Honourable the llome Member 
please state: 

(a) whether his attention has been drawn to the speech of Colonel 
Muirhead, Under Secretary of State tor India, giving his 
impressions of his recent tour in India and Burma at the 
East Indian Association Uleeting OIl 16th February, 1989; 

(b)" wWlierhia-attentioll has" been .awn to t.be following s1Bte. 
ment in particular: 
........ that the antagonism between Muslims and Hindus was 

an antaganism which he was led 1!0 believe was mueh on 
the increase. This antagonism seemed to go far beyond 
the bounds of mere religious feeling"; 

(c) whether the Government of India took any part in arranging his 
~ u  or his interviews; 

(d) whether hi. attentionltas been drawn to the following state· 
ment: 

"Colonel Muirhead said that he discussed with an official the 
possibility of trouble arising' in a certain part of . India 
and asked him on which of several lines of cleavage the 
trouble might arise. The official replied: 'On whatever 
lines the trouble may start, it, will be on a conununal 
basis in 48 hours' "; and 

(e) 'whether Government are prepared to find oQ1; who this a:fficial 
was and why he gave this Gpinion to Colonel Muirhead'l ' 

The Hon0111'&ble Sir BegiD&ld Kuwell;. (a), (b) and (d). I Move seen 8 
~p t.p  the ~pee  in queation. 

t For these questions and answers, ,ell pages 3021-304,3 of theBe lIebatei. 

( 3005 ) A. 
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(c) The Government of India only made roU1.me anangements ~  the 
journeys that Oolonel :Muirhead wished to make,. but did not draw up JUs 
itinerary, nor arrange for his interviews. 

(e) I gather from the speech that the official concerned was speaking of 
a purely local situation. I do not consider that the e~ u y suggested 
will be useful in relati,)l1 to the general situation. 

1If. S. Satyamuni: With respec.t to the answer to clause (e) of the 
question, may I know whether Government will consider the importance 
of the statement made by a person of the position of UnderSecretary of 
State for India in England and the possible repercussions on his audience 
and those who read his speech? Will Government consider the ne.oessity 
of issuing a contradiction, saying that the official spoke only on behalf of a 
pSlrticular local area and on his Own personal knowledge and that it was 
not intended t~ represent the general. state of affairs in India to any extent? 

The Honourable Sir RegilWd Maxwell: Colonel :Muirhead was only 
quoting the opinion of the of'fwial in question  and that opinion cannot alter 
the facts. If the opinion expressed by an official makes the situation 
different, well, then, the Honourable Member's repudiation of it supplie.s 
·the cure. 

JIr. S. Satyamu:ti: I did not address the audience that Oolonel 1d:uir-
head addressed. :Ma'Y I know whether Government will get into touch 
with Oolonel Muirhead and tell him that he ought to correct the impression 
likely to have been created on his audience? 

The HOIlourable Sir lI.egiJla1d Kuwell: I do not think the speech will 
. ~e. conveyed any wrong impression. He was ~p y quoting. it &3 _ 
illustration of the opinions he got during his tour. 

JIr. S. Satyamurti: May I know who tlie ~ t  official was? 

The Honourable Sir BegiDald .&sweIl: I have no information. 

JIr. S. Satyamurti: Will Government find out who the British official 
was, and let the House know 811 to where he is serving? . 

The Honourable Sir Reginald )[szwell: That lies entirely between 0010-
nel Muirhead and the offici8l1. 

1Ir. S. Satjamurti: Will Government take steps to bring to the notice 
of Oolonel Muirhead ·and those who shared his impressions that the creation 
and perpetuation of separate. communal electorates is the real e&'Il8eof 
these communal troubles and nothing else and not of any peculiar nature 
of communalism in .this country: 

The Honourable Sir Reginald ][uwell:· That goes· beyond the 'scope ~ 
tlieqtiestion. .  .  . ..... ... .. ..;_....-



STARRED QUB8TIONS Aim ANSWERS. 

lbvJSIOlT OJ''l'lDII PJorSION RULKS. 

1899. "'Kr. Lalchhd liavalral: (a) Will the Honourable the Finance 
Member be pleased to state whether. Government have under consider-
ation the revision of the pension rules for employees of the Central 
Government? . 

(b) If the reply to part (a) above be in the affirmative, how long have 
these proposals been under consideration and when is a decision likely to 
be reached? 

The Honourable Si: .James Grigg: (a) and (b). The question is still 
under consideration, but as the Honourable Member is no doubt aware a 
warning has already heen issued that persons recruited after 1st October, 
1938, will be governed by the revised pension rules. 

JIr. Lalchand lfavalrai: May I know if the Honourable Member will try 
to leave a good impression for himself on this question before he leaves? 

The Honourable Sir .James Grigg: There an lots of things On which I 
halve been asked to leave good impressions .• 

1Ir. Lalchand lfavalr&l.: May I know whether On this point it will beo 
possible for the Honourable Member to decide it before he leaves? 

The Honourable Sir .James Grigg: If the Honourable M:ember means 
• 'finally .. I am doubtful. 

1Ir. S. Satyamurti: May I know whether Government at'e reducing-the 
pensions, apart from making pensioners liable for fraud or negligence during 
their terms of office? 

. '.l"he HOIlO1I1'able Sir .James Grigg: I am not sure. 

JIr. X. Santhanam: 'rhe Honourable. Member is not speaking  loud 
-enough. We caruiot he8.'r hiin propei-Iy. 

EXEMPTIONS GIVEN UNDl!lR SECTION 262 OJ' THB GOVEBNMENT OJ' hmu."Aar. 

1400. *][T. T.S. Avtnubutngam Ohet.t1ar: Will too Honourable the 
Home Member state: 

(a) whether any persons other than British Imbjects have been 
given exemption under section 262 of the Government of 
India Act to hold any office in the Government of India; 

(b) if so, how many such exemptions have  heen given; and 

(c) for what appointments? 

. The Honourable Sir B.eginalc1 KaxweU:(a), (h) and (c). Yes. Decla-
tions under section 262 (1) of the Government of India Act have been made 
by the. Government of India in respect of the I!uhjects of a number of 
'Indian States, tribal areas, and foreign territories adja.cent to India. The 
Secretary of State has a'lso issued ~ individual declarati<?ns u?-der sec-
tion 262 (3) of the Government of IndIa; -Act. . All dee181'1Mons lSSUed by 
l the Government of India are puhlished in the Gazette of India., but it is 
t A2 
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not possible without an e t.e··~ u yt .te ~e precise number of 
persons who hold office under the Crown in India under tllese .e t D ~ 

nor to specify the appointments thfly hold. Broadly, however, the inten· 
tion of these declarations is toO regularise the position of persons alreadyi,u. 
the service of the Orown who would. otherwise, be ineligible to continU:,e ip. 
that service. 

Mr. T. S. Avina,sbjJjDI&m Ohettiar: May I know whether any new 
appointments ha'Ve been made with this exemption? 

The Honourable Sir Reginald Jla-zwell: I cannot find that out at the 
present ~e t. 

Kr. T. S. AviD&Sbtljulam Ohettiar: :May I know whether O:overnment 
do not have a list of the number of people getting exemptions under this 
aection? 

The Honourable Sir Reginald Maxwell: No, because, the, exemptions are 
not by name under section 262 (1). You cannot exempt a name but only a 
certain category. 

Kr. Abdul Qa1yum: With reference to part (a) of the question, may I 
know whether the people in the tribal area'S do need exemption before they 
can take up service under the Crown in India? 

The Honourable Sir BegiDa1d lIuwell: Yes. 

Mr. T. B. AmMbiliDgam Oh8ttl&r: May I know whether, with regard 
to pp ~e t . Government consider each application for exemption 
On its merits? 

'!'he Honourable Sir Beg1ualdJluWeU: I 00 not :know if the ~u
able Member refers to cases under 262 (1) or 262 (3)? 

1Ir. T. S. AviDUbtltDlam Ohettlar: I refer to 262 (3). 

fte Honourable Sir Reginald )luwell: It is only under 262 (3) that .. 
named subject of an Indian State can be declared eligible for appointments 
under the Orown. In the other case, the declaration is 8 general one. 

JIr. S. Satyamurti: With )'egard to these general declarations in so far 
as the subjects of a'll Indian State are concerned, may I know whether it is 
on a basis of reciprocity, that is toO say, the British Indian gets the ~e 

treatment in these States? 

The Honourable Sir Reginald JlaxweU.; Reciprocity has not enterea into 
the matter so far. 

Kr. T. S. AvinMbjUng&1D Chettiar: Section 262 (4) reads: "No. person 
.who is not a British subject shall be eligible to hold Bny office under the 
Crown in India, provided the Governor General may authorise," etc., etu. 
May 1 .. know ~e  any exemptions have been giv:en by the (lovElrnor 
e ~ ~ under .section 262 (4-)? 

'Ill. BOIlOU ..... 'Sir ·1I.egiDald ~e :' I am not aware of Bny suCh 
~~. .' " . 



STARRED QUIlSTlOlftJAND ArlfSWERS. 

:Mr. T. S. AviDalhUingllD OII.eUiar.:. M;ay I know whet;ker 'Government 
Will collect the information and place it on the table of the HouBeIlS' 11& 
how many exemptions have been given under this section and the nation-
~ t.y of the' people to whom it has ee~ given, 

The ~D u e Sir Reginald XUWeU;. If the Honourable ;M:ember will 
put down a question, I will try to find out, but I do not think it will be 
-possible as it would need B very elaborate inquiry. 

MAJoli.S IN THlIf INDIAN ARlIlY, 

1401. .~. T. S. AviDashillDgam Ohettiar: Will the Defenoe Secretary 
'state: 

(a) what is the total number of Majors in the Indian Army (fighting 
section); 

(b) what percentage of them is Indian; 

(c) what percentage of the command of the Indianised section of 
the Army is still in British personnel; and 

(d) in how many years that portion will be completely officered by 
Indian ompers? 

lIIr. O. JI. G. Ogilvie: (a), (b) and (c). I refer the Honourable M;ember 
to the cllrrent India'll Army List, a copy of which is in the Library. 

(d) It is not possible at present to answer this question with any degree 
of accuracy. 

IIr. T.  S. AviDaabiltngam Chettiar: May I know what is the pt:Oportion 
,of Indian majors to English majors? 

JIr. O. II. G. Ogilvie: If the Honourable Member will refer to the 
Indian Army List, he will find it there. 

IIr. T. S. AviDashiliDgam Ohettiar: The Army List contains the whole 
fist of persons. The Honourable Member can work out the proportions and 
let us know. 

. :Mr. President (The Honourable Sir Abdur Rahim): Why does not the 
B".onourable Member put down a question to that effect? 

Mr. T.  S. Avlnasbtungam Ohettiar: My specific question ~ t per-
<lentage of it is Indian? 

, .' 1IIr. O. II. G. Ogilvie: I think the ffQnourable Member might do hia 
~' t et  himself; the material is there for him. 

Mr. PrestdeDt (The Honourable Sir Abdur Rahim): The Honourable 
Member, if he has the information, might gi-ve it. 

Xl. O. II. G. Ogilvie: The information is-'7 per cent. 

-Itt. tf; S. AflDaJihIHDgllfl dbetttar: So is that the reason why the Hon-
-ourable Member wanted' me to do it myself'. .  .  . 
I • 
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~. President (The Honourable SIr AbdiJrRahim): . The ~ u ~ e 
Member may draw any inference he likes. 

Xl. T. S. Avinashilingam Ohettiar: With reference to the answer to 
clause (c), in regard to the regiments which have been promised to be 
Indianised, what is the proport.ion of European majors in the llidianised 
regiments? 

Xr. O. X. G. Ogilvie: I must IJgain tell the ;Honourable Member thst 
he can find all that out from the Army List; and I fail to see why I and 
my office should engage themselves in working out the number of officers 
which the Honourable Member can easily work out for himself. I have 
pointed out the place  where the information exists. 

:Mr. X. Santbanam: Sir. the question was. "has he the information"-
he has not said that he has not got the information, but refers us to the 
Army List-.... 

Xl. President (The Honourable Sir Abdur Rahim): He said he has not 
worked it out. 

Mr. X. Santbanam: Cannot the Honourable ;M;ember work it out? 

Xr. C. X. G. Ogilvie: I could work it out extremely easily, probably 
just a'S easily as the Honourable Member, but I have not done so. 

Xr. S. S&tyamurti: With reference to the answer to part (c) of the 
question, may I have some idea of the approximate time or number of 
years when these posts will be filled completely by Indians? 

Kr. O. X. G. Ogilvie: As an approximate guess, by about 1950. 

W.ABo PREPARATIONS FOR DEFENCE IN INDIA. 

1402. *Xr. S. Satyamurti: Will the Defence Secretary please state: 

(a) whether any special preparations for defence are being made 
by the Defence Department in India today which are not 
confidential; . 

(b) if so, what they are and what their cost is; and 

(c) whether these special war preparations are made by the Defence 
Department of the Government of India in co-operation with 
or at the instance of the War Office in Great Britain? 

Xl. O. JI. G. Ogilvie: (a) No. 
(b) Dose not arise. 
(c) To some extent independently and to some extent in co-operation 

with His Majesty's Government. 
Kr. S. Satyamurti:. With reference to the .answer.to part ~  .of the 

question, may I know If there are any preparations which ar;e bemg ~ 
which are not confidential, or no preparatIOns at all are belDg made? 

JIr. C. M. G. OgUvie:The question itself is very clear and the answer 
was equally clear. The question was et ~ ' any spe;eial w.ePf&l"ations, 
which are not confidential", and the answer was "no". 
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Ill. S. sa,amurti: With reference to the answer to part (c) of the 
qnestion, in which the Honourable Member says "partly by the De e !~  

Department and partly in co-opera(ion with the British War Office", may' 
.! know, with regard to the latter pari, whether these preparations are ~ e 
by the Defence Department of the Government of India on their ~ 

responsibility, that is to say, they ~ e  them to be necessary and essen-
tial in their judgment, or are they being made at the instance of the War 
Office in Great Britain? 

Mr. O ••• G.· Ogilvie: The matter is one for mutuai co-operation; and 
information which is in the possession of the War Office is interchanged 
with hhe Government of India and vice ver8a. It. is hurd to say whether-
it is made at the instance of one or the. other . 

• r. S. Satyamurti: With regard to tbe exchange of information be 
tween His Majesty's War Office and the Defence Department here, may I 
know whether the Defence Department here has any discretion in the 
matter, or they geh and carry out the directions of the War Office? 

Mr. O ••. G. Ogilvie: The Defence Department have certainly discre· 
tion in the matter. 

Mr. S. Satyamurti: May I know whether these preparations are under· 
talken by the Government of India on their own responsibility or are they 
preparations carried out merelv on the information supplied by the War 
Office in England? • 

• r. C ••. G. Ogilvie: I very much doubt whether that arises .from the 
question, but in any case I cannot answer him. 

REPORT ON THE POSSmILITIES OF THE LEVY OF DEATH DUTIES. 

. 1403. ·.r. S. Satyamurti: Will the Honourable the Finance Member 
be pleased to· state: 

(a) whether the Government of India have received the opinions 
of the Provincial Governments regarding their proposal for 
the levy of death duties; 

(b) whether Sir Alan Lloyd has submitted his report on this ques-
tion; 

(c) whether Government have come to any conclusion in the 
matter, and if so, what it is; and 

(d) whether Government will lay on the tr.ble of the House copies 
of the opinions of the Provincial Governments, of Sir Alan 
Lloyd's report and of their. own conclusion? 

The Honourable Sir .Tames Gngg:' (a) The Provincial Governments have 
not been formaUy. consulted but Sir Man Lloyd has had informal discussions 
with Ministers of all the Provincial Governments except those of Assam, 
Sind and Orissa. These discussions were confidential in character but the-
Government of India have obtained the-authority of the Governments 
consulted to give publicity to the opinions which they have expressed on 

• 
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the question' whether ,the introduction' of death duties, iD:, Iaflia, ilkgeurally 
desirable. I la.'Y On the table a statement containing a summary of these 
epinions. 
(b) He has practically completed a detailed repott of the results of bis 

enquiries, and this document has been seen by the ~ e e t of India. 

. (c) In:..,view of the generally unfavourable reception which the proposal 
tor legislation has met with, as exhibited in the statement laid on the table, 
the Government of India have decided not to proceed with it. 

(d) The Government of India are unable to publish· the records of ,Sir 
Alan Lloyd's confidential conversations with M;inisters. As regardll his 
report th!l GovernlUent of India have decided not to publish it for the 
following reason. The adaptation of any system of death duties to India.n 
conditions involves serious difficulties of sl!ch a nature that any attempt 
to surmount them must raise issues which would be certain to provoke 
eDnsiderable controversy as between different interests and different sections 
of the community; and there is nothing to be gained by precipitating such 
controversy at a time when, owing to the opposition of the Provinciai ~
ernments, all discussion of the subject has become academic. Copies of 
the report will, however, be supplied to Provincial Governments for their 
official use, so that they may haye the results elf the present enquiry at 
their disposal if, at any time in the future, they should contemplate either 
Il' revival of the project for Central legislation in respect of succession to 
property other than agricultural land or the introduction of Provincial 
legislation in respect of succession to .agricultural land. 

Summarised repliea to the gUe.!tion wllefl"er the introduction 01 death dutie$ in ! ndia i. 
generally desirable il /Jpecial local u t e,~ can be ,urmountetl. 

(1) MadTa •. -The Government are not at present in a position to commit themselvea 
to a definite opinion. 

(2) Bombay.-The Government do not think that the matter is one which ahoald be 
taken up pending the establishment of a popular Government at the Centre. 

(3) Bengal.-The Government are opposed to the proposal on the jp'OUDd that. special 
difficulties exist in this conntry which ma.ke the imposition of death dutiei a form of 
t·axation which is not suited to Indian conditions. 
. (4J United Provi7lces.-The Government, while  in sympathy with the proposal 
generally, are not prepared to commit themselves· to a definite opinion for want of full 
information regarding certain relevant points and alBO owing to the desirOlbility of 
conferring with other Provip.cial Governments before taking a. final decision. 

(5) Puniab.-The Goverriment are opposed to the propoaal. They consider: 

(i) that the yield would not be commensurate with the serious ditlillulties in the 
way of introducing such a measure and the great unpopularity attaching to 
BUch a form of taxation; 

(ii) . that it is far from certain that the Punjab would be able to secure its {llir 
share in any scheme of distribution; and 

(iii) that .uch a tax would entrench uPOJl: potential taxable capacitv which would 
otherwise be available for provmcial· taxation. • 

(6) Biltflr . ....,...The Government do not think that the matter is one which sho.tld be 
taken up pending the establishment of a popular Government at the Centre. 

(7) Oentral Provincea.-The Government are of the opinion that the m"tter may be 
dropped for the present. ',',' .  - . 

". (8) tyoTtA: ~t ';ontier prorinee.-;-Th!! e ~ t,. though : p~  of dlint}l 
~te  In p~ e p e. 18 opp?sed to legitdation for their mtrodUctlon In' India been". 

ef, the relative _aRne.s of t ~ yield'! haviwg ~  to the serious ptUtit'al dilftc"Hies 
involved. and to the p pu . t~ w.lllcb, IUch a:meunre wqulti anJil". 
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Mr. S. SatyaDl1ll1l: With reference to the reasonll which my Honour-
&ble friend gave for the pu t~  of Sir Alan Lloyd's report, may I 
take it that the Government of IndIa themselves have come to the con-
clusion on the merits of the case, apart from the opinions received from 
Provincial Governments that they need not proceed even with the process 
of initiating a public discussion, so as to educate public opinion in this 
behalof'l 

'l"he Honourable Sir James Grigg: I consider that the Government of 
India have done as much as they were cal}ed upon to do, by initiating a 
semi-official discussion with the Provincial Governments and, as the Hon-
ourable Member knows, Sir Alim Lloyd was put on special duty for this 
purpose for six months. 

Kr. S. Satyamurti: May I know whether, when the report of Sir Alan 
Lloyd is sent to the Provincial Governments. it will be permissible for 
those Provincial Governments to convey that report to their Legislatures? 

The Ho.ourable Sir James Grigg: J should think not without the per-
tnission of the e ~ t of India. 

Kr. S. Satyamurti: Mav I know if the Govenlment of India have CUD-
sidered the reasons that have been given by the various Provincial Gov-
ernmell/<s expressing their opposition to a Centra.l legislation in t ~ matter, 
and whether they have come to the conclusion that those opinions of the 
Provincial Governments are so convincing that they must drop it forth-
with? 

fte Honourable Sir James Grigg: The Honourable Member kno'ws that 
tegislation under this particular section 137 has to be undertaken by the 
Central Government, but the whole of the proceeds are to be hnnded over 
to the Provinces. Quite naturally, in the crowded state of business of this 
Rouse, no Central Government is going to undertake legidation on behalf 
of. the Provinces unless it is assured of a general measure of support in 
thIS House. Quite e]early there is no such assurance before them at pre-
sent and t ~ e e the Government of India are not going, merf!l:v 'for the 
sake of havmg an academic discussion, to waste the time of this House 
when it is quite certain what the result of the int,roduction of such a legis-
lation will be. 

lIr. S. Satyamurtl: In view of this anomalous 'state of thinrrs will 
the Government of India consider the amendment of toe Act, e~ D  
thil! matter entirely to Provincial Governments? 

The ~u e Sir James Grigg: The last time when I snggested to 
tJae ProvInces the ~ ~ e t of the financial provisions of the Act, I wa. 
told that the ProVInCIal e e ~ would have no part or lot in the 
amendment of the Act for this purpose. . 

~. E. Santha,nam: With reference to the answer to part (b) of tae 
ue ~ O , may I know whether Sir AJan Lloyd 'g terot on special dutv has 
termmated? . 

"lbe Honourable Sir James Grigg: He has not quite finished his report. 
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FmANOIAL hlPLICATIONS OF THl!I FBD .... TION. 

1'04 •• :Kr. S. 1Iatyamurt1: Will the Honourable the Finance Member 
be pleased to stat-e: 

(a) whether the attention of Government has been drawn to the 
speech of the Chancellor of the Chamber of Princes, wherein 
reference is made to the financial implication of the Federa-
tion: 

(b) whether any questions concerning federal finance in relation to 
the States are now under active consideration by the Gov-
ernment of India.; . 

(c) if so, what they are; 

(d) whether, in respect of these questions,in so far as they affect 
the other units of the .Federation, i.fl., the Pro,vincial Govern-
ments, they will be consulted before final decisions are taken; 

(e) if not, why not; and 

(f) whether Government intend to move His Majesty's ,Government; 
for an amendment of the Government of India Act, 1935, in 
respect of its financial provisions, and, if so, in which 
direction? 

'l"he Honourable Sir .James Grigg: The question should have been 
addressed to the Honourable tbe Leader 9f the House. 

JIr. S. Sat.yamurti: May I ask for a little elucidation? May I know 
if the Honourable the Finance Member has an:ything to do with the pro-
blems of federal finance vis-a-vis the different onits of the Federation. 
particularly the Indian States 1-

. The Jlonourable Sir .James Grigg: Yes, Sir, in various capacities, but I 
understand the practice in this House has been that on all questions con-
nected with Federation, whether financial, political or of any other cate-
gory, they are canalized ioto the capable hands of the Leader of the 
House. 

Kr. S. Satyamuni: I should be glad of your ruling, Sir. I am asking 
questions especially about finance with which my Honourable friend is 
connected. I should like to know whether I am bound to ask a question 
of this kind, which deals only with finance and no other 'Subject concerning 
the Federation, of the Honourable the Law Member. 

lIIr. President (The Honourable Sir Abdur Rahim): The Chair takes it 
that the question of finance is connected with "the other question also. 
Undoubtedly it has a,n intimate bearing on the question of the Federation 
generally, but the practice of the House being that all questioils relatihg 
\;0 'Feueration have to be answereu b-y tbe Lea.ner oi the Rouse, tbe Cba.it 
does not think any inconvenience is caused to the Honourable ;Members. 
They have only to' ask the question from the Leader of the House: 

JIr. S. Satyamurti: Will the Honourable the Leader of the House 
answer this question? 

The Honourable Sir lII'ripendra Skcar: On the usual day. 
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P.aJn>ARA.TIONS roB INDlA.'S DlDI'lDNOlD AGAINS-r EXrBBNAL AGGBBSSION. 

1408. *Kr. S. Satfamurti: Will the Defence Secretary be pleased to. 
slate: 

(a) whether the Government of India have recently received any 
orders to prepare for any imminent war near the borders of 
India, or sea or land, from His Majesty's Government; 

(b) whether the Government of India are being consulted at all in 
respect of the preparation of this (·ountry to defend herself 
against external aggression; and 

(c) if so, what are the matters on which they are so consulted?" 

Kr. O. II. G. Ogilvie: (a) No. 

(b) Yes. 

(c) None can at present be divulged. 

Kr. S. Satyamurti: With reference to part (b) of the question, may I 
know whether my Honourable friend can share with this House the in-
formation as regards the country or countries against which we have to-
defend ourselves, that is, against their external aggression? 

Kr. C. II. G. Ogilvie: No, Sir. 

IIr. S. Satyamurti: May I know whether those countries are enemies 
of the British GovernmE:nt now, or whatht;r they are supposed to be 
potential enemies ?": 

Kr. C. K. G. Ogilvie: I cannot answer any question of that kind at 
all. The matter is entirely hypothetical inasmuch as it is concerned 
with the general state of preparation for war against any power against 
~  we may find ourselves at war at any time. 

JIr. S. Satyamurti: With reference to clause (b) of the question, may I 
know whether the Government of India have addressed His Majesty's 
Government and have expressed their own views as regards any possible 
external aggression against this country •• or have they merely ,taken the 
conclusions (If His Majesty's Government as binding upon them in this 
matter?, " 

1Ir. O. K. G. Ogilvie: I cannot understand the trend of the Honour-
able Member's question as t..o who should be eonsulted about what danger" 
and whether we consult them or they consult us. 'The question is one 
Bimilly of general llrellarations for war in which naturally consultations are 
mutual. 

JIr. S. Satyamurti: I am ~ whether India, as :l Government and 
as a unit, has any voice in deciding the nature Rnd the extent of an 
external aggression against which we will have to pr.epare ourselves, or 
are they merely to carry out the orders of His MajeliltJY's Government·? 

: JIr. O. K. G. O ~e: Neither ~ ~ nor any unit of the Empire has-the-
power to determine the nature or extent of an" external aggression. 

tThis question was withdrawn by the qweatiODel'. 
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Mr. S. Satyamurti: Is that true of aU self-governing Dominio .. ? Has 
the Honourable Member seen the speeches of so many Premiers of the self-
governing Dominions who have said that they cio not aeeept this p ~ . 

Mr. C. II. G. Ogilvie: There are two parties to this question, and the 
enemy will probably have the deciding voice. 

lIaulaDa Zafar Ali Khan: May I know whether'in order to mp.et the 
totalitarian danger, Government te p t~  the possibility in case a war 
breaks out of introducing conscription? 

1Ir. C. II. G. Ogilvie: The matter has not urisen. 

IIr.Lalchand Kavallai: Are any prepar9.t.ions being lllade at Karachi? 

Ilr. C. II. G. Ogilvie: I csnnot disclose what particular preparations 
are being made. 

APPOINTMENT OF RMISTllA.B OF THE FllIDERAL COURT AND IDS 8TAFJ'. 

!to'T. ·1Ir. Kwadhar ChaUha: Will the Honourable the Home Member 
be pleased to state: .  . 

(a) whether the Registrar of the Federal Court and his staff are going 
to be appointed; if so, when; 

(b) what the necessary qualifications for the Registra.r will be, and 
whether the appointment will be made from the legal or judi-
cial profession; and 

(c) whether consideration will he given to Provincial representation 
in the appointment of the Registrar's staff of the Federal 
Court? 

The Honourable Sir Reginald lIawell: The question should have been 
3ddressed to the Honourable the Leader of the House. 

DISBANDMBNT OF THB MADRAS RBGDlBNT. 

1408. ·1Ir. T. S. AviDaBhiliDgam Chettiar: Will the Defence Secretary 
'Stote : . 

(a) whether the Madras Regiment has recently been disba,nded; 

(b) what were the reasons for the disbandment; and 

(c) whether the Government of Madras had opposed the disband-
ment, and whether the matter was reconsidered in view of 
their opposition? 

Mr. C. II. G. Ogilvie: (a) No. The Brd Madras Regiment was·dishand-
ed between 1923 and 19"28. 
(b) A reduction in the number of units as a measure of eeonomy. 
(c) Yes.· 

:Br, '1'. S. ~ . p.  Chettiar: May I ask how man)' Madras regi-
ments are there still in existence? 

Mr. C .•• 0. o,nvm: The Honoutfllble Member ean again refer to the 
Army List. . 



STARRED QUJlsftOn oAJfD dSWBRS. 

WIDB .FJwrmusa .-0:& 2BJI ~ L8cJr&ADu. 

li09 •• 1Ir. Brojendra Harayan Ohaudhury: Will the Honourable the 
Home Member please ~ : 

(a) whether his tte t ~ has been drawn to the following p ~ e of 
the speech of the HonotH'able the Home Secretary In the 
Council of State, reported at page 363 on the 20th February, 
1939, suggesting that the Provincial Governments should be 
.considered as .more representative of public opinion even with 
regard to matters of legislation before the Central Legislature 
than the members thereof: 

"Provincial Governments are now dra.wn from the Provincial 
Legislatures and they are men who ~e been elected on a 
much wider franchise than at present is the case with 
members of the Central Legislature" ; and 

(b) if so, whether Government intend to take steps to ensure in 
future for the Central Legislature as wide a franchise as that 
of the Provincial Legislature? 

The Honourable Sir Reginald KaweU: (a) I have seen a report of 
the Honourable Mr. Puckle's speech to which the Honourable Member 
refers Bnd the passage in it which he quotes. I do llot, however, draw 
from it any such inference as has been suggested by the Honourable 
Member. 
(b) Does not arise. 

TaANsFlOL OF THlII HluDQUARTBBS OF THE EAsTERN COMJrIAND lI'BOJI[ NAD'I-
TAL TO DBlIRA. DUl!f. 

1410. ·1Ir. Badd DuU .Pude: (a) Will the Defence Secretary.be 
pleased to state whether it is a fQctthat the .headquarters of .the Eastem 
Command are to be transferred from Naini Tal toDem-a Dun? If SO, WReD 
and under what circumstances? 

(b) What will be the cost of b.uildingnew headquarters at Debra Dun. 
and how will this he met? 

(c) In case abandonment is decided and approved of by the Army ·Head-
quarters, what will happen to the many and spacious buildings that exist iD 
Naini Tal and how will they be utilised? 

(d) Will the General Officer Commanding-in-Chief of the Command also 
move to Dehra Dun and remain there throughout the year, and will the 
,.-inter seat of the General Officer Commanding which is at Ba.reilly at 
present, be also abandoned? 

(e) What are the reasons for this change and extra expenditure to the 
excpequer? 

Mr. O. :II. G. Ogilvie: (a)-(e). No decision to move the headquarters 
of the Eastern Command has been taken. The matter is merely being 
tentatively considered as a possibility. 

1Ir. Badri DIltt Pande: May I inquire when the decision on this ques-
tion is likely to be arrived at 1- . 

.. ~ q .•. G. Ogilvie: The matter is ()Jlly a very. tentative pos$ibility 
and ~ OO Dt say when It will be either acceptedor' dismissed. 
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JIr. Badri DDt' PaIlda: What are the reaaons for this.proposed transfer 
-during this financial stringeney'l 

][r. O. :II. G. Ogilvie: There has been no transfer. 

'. IssUE OF SALT mOl( SAxBHAJL. 
14.11. *1lr. ]t. Sant.b.anam ton behalt of Mr. )1anu Subedar): (a) Will 

"the Honourable the Finance Member p1ease state what was the manner in 
which sa!lt was issued from Sambhar under the agency system? When 
was the agency system modified or abolished? Why was this done? 

(b) Is it. true that salt is now sold departmentally? 

(c) Is it true that it is sold on condition that if a certain number of 
-wagons is purchased for locai consumption one wagon is issued for Bengal? 

(d) How mBny of these additional sales for Bengal have taken place 
·~u  the months of November, Decep1ber and January last, and how 
many took place under the old system during the same months of the 
previous four years? 

(e) What is the total quantity of Sambhar salt issued during eleven 
.months of this year and eleven -months of the previous four years 'I 

The Honourable Sir James Grigg: .(Ii) The. agency system adopted in 
1935 for the sale of resbls salt and extended to pun BaIt in 1936 was that 
local agents were appointed in the consuming districts and they were 
given the monopoly of sale in the districts allotted to them on the condi-
tion that they would endaavour as far as possible to uevelop thE" trade 
.in the partienlar kind Qf salt for which the agency was granted. Tbis 
system was introduced as an experimental measure to try whether thes& 
salts could. find s market. The grant of sole t~ e e e , which carried big 
-profits, to a few selected dealers exposed the Salt Department to charges 
of favouritism and the agency system was, therefore, abolished vrith 
-effect from 1938-39 and -the right to indent for reshta and pan salts was 
thrown open to all traders in ordinary Bambhar· salt. 

.. (b) and (c) .. A trader can now obtain one wagon of reshta or pan salt 
·to every ten wagons of ordinary salt on the conditions that these salts are 
oonsigneo. only to railway ~t t OI!.  in '~ I .I, Bihar and t.hp "BaHia DiH-
-;trict of the United Provinces. I 

(d) and (e). A statement is laid on the tal:JJe. 

Dll8patckll8 of rll8kta and pan 1Ialt8 from Samhkar to Bengal. 

'1934·35 (November to January) 
1935-36 (November to January) 

,.. -1936·37 (November to January) -
1937-38 (November to January) 
1938·39 (No .... ember to January) 

Total iB_ of Sambhar Salt. 

·1934-35 (April to February) 
1935-38 (April to February) 
.1936·37 ~p  to February) 

, '  , · t ~ t (Apn'tto lI'e1ni.uiiy) : 
1938-3, (ApriUo'Febniary) 

. . 

, . 
.. 

MaWlds. 

78,204." 
1,93;751 
1,49.596 
. 87,318 

llAUDda. 

.~  
, ~,  .. ;"} ... .,..n .. .r 

GlI.89.2111 
6!.02.794 
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Co:RDvm OJ' A. ElYJ&OPBj.B KILITABT OnIoa A.lO> JIIS Wm'l'OWABDI T!u1roB 
. K.u.YAN SINGH, AmB-DB-CAJIP TO HIs HIGmrBSS '.l'lDI KAHARAn. OJ' 
JOmlPUB, WJAABlNG A. DgOTJ, WBILB TJUVBLLDiG IN TIm FBoK'IDIB MAIL. 

. l'lZ'" .JIr. BIOI8Jld:ia .uayan Ohau4hury: Will the Defence Secre-
tary please state: 

(a) whether a. Eur.opean military officer and bis wife objected to 
Thakur Kalyan ,bingh, Aide-de-camp to His Highness the 
Maharaja of Jodhpur, wearing a dhoti while travelling to-
gether in the Frontier Mail and reported him to the station 
officials at Lahore; 

(b) whether, as a consequence of the complaint, the sQid Thakur 
Saheb was prosecuted for doing an indecent act under sec.tion 
120 of the Railway Act; 

(0) whether European military officers and soldiers are taught by 
circular or otherwise that they should respect the culture, 
civilisation and habits of the people of this country; if SCI, 
whether he will place a copy of the circular on behaviour with 
Indians on the table; 

(d) the position of the military officer; 

.(e) the steps taken to admonish him for his own conduct ; and 

{f) whether since the event any special warning haa been circulated 
to Europeans in the Army as to how to behave towards people 
wearing a dhoti? 

JIr. C. M. G. Ogilvie:_ (a)-(f). I am collecting the lnformation and 
will lay it on the tnble in due course. 

Mr. S. Satyamurti: May I ask what is the reason for this deIa,'!? This 
incident happened some time ago and this question was given notice of ten 
days, and it raises some fundamental issues. Why could not the Hon-
-ourable the Defence Secretary get the information in time and place it on 
the table of the House? 

JIr. C'" II. G. Ogilvie: The reason is that the matter came before the 
-cour:t Bnd was .the subject of a judgment' and I am not prepared to answer 
this question until I have seen the judgment. I have sent for a copy 
·but it has ·not y~t been supplied to.me. 

JIr. ~ Satyamurti: That is a different matter, Sir. If .the matter is 
~u  jud.i06, nothing further can ~~ said about it. What I am asking is why 
the actual facts could not be given, apart from the result of the judgment. 

1Ir. President (The Honourable Sir Abdur Rahim): The Honourable 
MemBer is thoroughly justified in sending for'a copy of the judgment and 
1;0 see what its findings are. 

. lIr. Brojendra Xarayan Ohaudhury: ·After-all, the question · e t~  to 
:an incident and we want to know what the facts are? . .• 

IIr. !'. II. G. Ogilvie: I imagine that the whole of thBtis dependent 
-upOn thJs' allegedoccuiTence. At present I am not it:. a -position to say 

et ~ ,it ·took place or not and whether My facts stated ate correct or 
not. -.,. 
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. ;, . .-z. ......... , .. 0IM1I4hvy: M:&Y I ask whether the I u, ~ 

able Member himself hask(lown. that there has been any circu1ar u.ued 
on1ihe -..ubject ? 

lIr. Pralident (The Honourable Sir Abdur Rahim): Honourable Mem-
ber's personal information cannot be asked for. 

STA.TBMJmT CONTAINING THE MsJ[OBAlmUll OJ' .. NgwExpDDITUBlI ". 

1'18. ·1Ir. BIOJ8Iidn. Barayan Ohalldhary: Will the Honourable the 
Finance Member please state: 

(a) whether there is any report or statement containing the memo-
randum of "New Expenditure" for the coming year, depart-
ment by department. available to Members of the House 
which they may utilise for the discussion of the Budget; and 

(b) if not, whether he is prepared to consider the advantage of 
printed statements as above circulated to Members just after 
presentation of the Budget, or ora] statements from the 
Honourable Members in charge of Departments after the 
Honourable the Finance Member has presented the Budget? 

The Honourable Sir .Tames Grigg: (a) and (b). No separate statement 
is prepared but all new items of expenditure are shown in thick type in 
the Book of Demands which would appear to be sufficient for the object in . \ 
Vlew.oj 

.AlftI-AIBCBAFT STA.TION IN THE UPPER DISTRICTS OF AsSA.ll. 

lU8A.. ·1Ir. Kuladhar Ohaliha: Will the Defence Secretary please 
state: 

(a)tbe . nearest anti-aircraft station from the upper districts of 
,4,slI&IDi 

. (b) ·whether :llhe station is within reasonable distance of aCCdz:lS from 
the factories of Assam and whether effective help can be 
rendered in case of emergency i 

(c) if not, whether Government propose to establish an anti-aircraft 
station in upper Assam or in the North Eastern Frontier for 
effective help; 

(d) whether the factories in the districts of Sibsagar nnd Lakhimpur 
in -Assnm are within bombing distance from the Chillese 
.Frontier; and 

(e) i1 so, what steps have been takentu protect the factories and 
the civil population? 

. JIl. 0: •• G. Ogilvie: (a), (b) and (c). The e e ~ anti-aircraft statiOll 
m peace IS Peshawar. Government are unable to disclose their war plans 
in respect of anti-aircraft defence. .t 

(d) This would entirely depend on the e p e~t of II!rodromes' and 
landing grounds on the Chinese frontier and the types of aircrait which 
might op$rate from t e ~ 

(e) hem the Hon0w:able Member to the reply given by the HonOUI'able 
tile Home Member'to hIS starTed questil)ft N4). 1144 OR "M-archthe1:96h 
and the supplementary questions arising therefrom.' ' 



~. t ~' CbaUha: May I ask ,,·hat is' the dist9nce from Peshawar 
~,  '  .  . 

Mr. C" M. G. Ogilvie: The Honourable :Member can look that up in thl:! 
IlUlp., 

111'. Broj8Jlcira Xaraya,n Oha1JClhury: What is the latest information re-
garding the development of aircraft in China 1 

1Ir. O. M .•• Ogilvie: Tha.t. I am maXi. I cannot possibly give. I 
can only say about the landing grounds. but more than that I cannot 
tell. 

Ifr. ][1Iladhar Ohallha: Is there any air station at Rima on the Chinese 
frontier? . 

111'. O. M. G. Ogilvie: The nearest Chinese rerodrome to Assam is at 
Yunanfu. 

THANS'F'ERRED QUESTIONS AND ANSWERS. t 

APPOINTMENT OF INDIAN AGENTS m BIu:TJsH CoLONIES. 
1363. *Kr. T. S. AvtD88bntngam Ohetti&r: Will the Secretary for 

Education, Health and Lllinds state: 

(a) whether Govemment have come 110 a conclusion iii. their nego-
tiation with His Majesty's Government with rega.m to the 
proposal of appointing Indian Agents in some of the British 
colonies; and 

(b) if 10, to whioh colonies Agents will be ·appointed and when? 

Sir GlrJa ~ Bajpai: (a)-(b). There have been no developments 
since I replied to the Honourable e e ~  starred question No. 189 and 
the supplementaries aril;,ing theref.rom. earlier in this Session. 

ColfSUlIrIl"I'rOlJ OJ' SuGAR IN bmu. 

1384. *Kr. S. Satyam11l'tt: Will the Honourable Member for Com-
merce please state: 

(a) whether Govemment have in their possession any reliable 
figures of the per oapita consumption of sugar in India; if so, 
whether the consumption has been increasing or decreasing 
since 1982-33, and at what rate; and 

. (b) what is the total carryover of stocks of sugar in the country at 
the beginning of each sugar-cane season for the last three 
years? 

The Honourable Sir Muhammad Zafrullah Khan: (a) and (b). The 
Honourable Member's attention is invited to 

(i) the reply given by me to starred question No. 581 and 
.) . 

tThe meeting of the Assembly that was to be held ot) the 29th March, 1939, having 
been ~ e e~, the answers to starred. questions for that day were, in pursnance of 
c.onventlon, lald on the table of the Honse today.--'-E. of D. 
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(ii) the statement laid on the table of the Rouse.bl Sir. Girja 
Shankar Bajpai in reply to part (b)· of starred question' No. 
582 asked ~' Seth HRji Sir Abdoola Haroon on the 21st 
February, 1939. 

NOTICE TO BURJU FOR THE TDllINATlON OJ' THE mOO-BURMA Tlu.DB OBDD. 

1385. *Kr. S. ty ~: Will the lIonoutsble· t.h'eCommerce 'Mem-
her be pleased to state: 

(a) whether Government have u ~  their consideration of the 
question of giving notice to Burma of the termination of 
the I'ndo-Burma trade order before 1st April, 1939; and 

(b) if so, whether they have decided to give notice; if so, when; 
if not, when they hope to come to a conclusion on this matter 
so that the trade relations between the two countries may 
be placed on a basis of mutual advantage and the interest. 
of the Indian iIlationals in Burma ~  also be protect-pel? 

The Honourable Sir Muhammad Zafrullah Kh&n: (a) and (b). I would 
refer the Honourable Member to the questions and answers arising from 
the statement made by me in t ~ House on the 2l!:t instant after reply-
ing to Ms quest.ion No. 12o.'\. 

GRIEVANCBS OF BINDBBS IN THB GoVBBNM::mNT 011' I:NDIA PRBSS, CALCtY'ru. 

1381. *Dr. P. If. Banerjea: Wili the Honourable Member for Labour 
be pleased to state: 

(a) whether it is 11 fact that after the piece-system was introduced in 
the Government of Indio. Presses in 1875 all profitable and 
non-profitable work was done by the binders in the employ-
ment of those PreS'Ses; 

(b) whether it is a fact that up to the year 1924 aU the profitahle 
work, such as, the preparing of maps, diagrams and plMls, 
was paid according to the hour rates, in consequence of 
which the binders were profited much; 

(c) whether it is a fact that since 1924 the binders of those Presses 
have been losers in the preparing of maps, plans, and 
diagrams under the piece system; 

{d) whether it is a fact that in reply to question No.8, asked b," 
the Honourable Mr. G. S. Khaparde on the 18th August, 
1926 in the Council of State, the Honourable Mr. A. H. ·J.lev 
replied that a certain portion of the printing work required by 
the Government of India was given out on contract, because 
the Government Presses had not sufficient staff, accommoda-
tion or machinery to undertake an the Government printing 
work; 

(c) whether it is a fact that the authorities of the Government of 
India Press, Calcutta, are at present having the unprofitable 
work, which was done before by contractors wit.h the help 
of machinery, done by binders by hand, as a result of 
which binders' earnings are decreasing day by day; 



;: 

(£)w.hether it is 110 fact that profitable work, such as, the preparing 
of standard file boards, file cover cases, etc., which was done 
before by the binders of the Government of :India Press, 
Calcutta, are now being given out on COIl1tract and c(Jnse-
quently the binders are having less income; 

{g) if the reply to parts (110) to (f) be in the apirmative, whether 
any steps have been taken in this mattElr; if not, why not; 
and 

(h) the number of binders in the service of the Governwent of 
India Press, Calcutta, and also the earning of eac-h of them 
in the month of Jem.uary 1938 and January 1939? 

'the .Honourable Sir Muhammad Za!rallah Khan: (110) No. There is no 
such clllo8sification of work in the Pres8es as profitable or unprofitable. _ 

(b) Piece rates were introduced; with effect from the 5th June, 1925, 
for certain bindery operations in respect of charts, maps. tables, etc., 
previously paid for by the hour. These rates were introduced as the 
hour rates were excessive for the work involved. 

(c) The piece rates are considered adequate for the work performed. 

{d) Yes. 

(e) Government are not aware of any such instances. If the Honour-
:able Member can refer me to any specific cases, I shall look into them. 

(If) A contract for such items of work. which will take effect from the 
1st April. 1939, has been arranged. There has been a reduction in the 
,earnings of some of the binders but it cannot be said at this stage that 
this is. due to the withdrawal .of t~e work in u~ t I\. 

(g) Government do not propose to interfere in the mattel' as thev are 
assured that the arrangement is not unfair to the binders and will a't the 
ume time resUlt in 110 substantial saving to Government. 
(h) A statement is laid .on the table. 

'e ~ t 1J'k'1II,£ng the bifllkr. in 118f'f1ice in lite Q011en&me7a1 oj IfIdia Preu, (Jal'!Ulta, in J ana-
_ arg. Z9:11l. and Jantuaf71, 19.'!", fIfVI "'eir Mlmingll. 

Serial 
No. 

.. Totakhan . 
:'2 Mobiuddin Ahmed 
J Saidnddin . 
4 Mosf!8r Khan 
5 Amiat Khan. . 
'6 Abdul HUlI8in, 2nd 
7 Saifuddin 
8 Abd.d 8abed 
9 AmjedMeah 
10 Golam Sarwar 
11 Golam :Howla. 3rd 
12 Abdul Kbaleq. 2nd 
13 Azaharuddin 
14 Hummat Khan 11' 
lli Abdul MonaC, 2nd 

. Name. 

. 

EPaminll'!. 

January January 
1938. IP39. 

Bs. A. Rs. A • 
86 10 114 ! 
101 10 1I9 6 
101 Ii 100 10 
107 12 99 0 
133 Ii 134 1\ 
103 9 104 3 
8f 15 77 6 
144 I5 109 11 
120 3 107 3 
1J2 9 87 13 
83 10 96 4 
116 7 97 6 
111 0 93 2 
,126 13 106 7 
112 4 104 :I 

B2 
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Serial 
No. 

16 Golam Goffur Xliiili 
17 Ali A.hm&d • 
18 Inseruddin. . 
19 Adalat Khan. 1st . 
20 Fazla Ha'l. 2nd 
21 Azahar . 
22 Aliar Khan. . 
23 Abdul Rashid KllZi 
24 Haroon Rashid 
25 Ismail Khan. 
26 Torfun Ali • 
~  Ramjan Khan 
28 Arfauddin . 
29 Gagon Kazi . 
30 Zendad BllX 
31 Narendra Sirc&J' 
32 Shaik Rastamali 
33 WaEluldin. I 
34 Barhan 
35 Maulali 
36 Esrafil Khan 
37 Abdul Rezak. n 
38 . Abdul Rehim. i) 
39 Noor Bux . 
40 Bsaq Bhuia. Inri 

.-; ,. 

41 Toreluddill. .  • 
42 Abdul Motaleb Chowdhury 
43 Sameeruddin 
44 Kaim. .  • 
45 Abdul Rohim. 1  • 
46 Abdul ReEBk. I 
47 Mir Yasuf Ali . 
48 AbduT Rahman Khan 
49 Raisuddin. . 
50 Mojibar Rahman. I 
51 Mohiuddin. III 
52 Titoo Khan . 
53 Amjed Ali . 
54 Safiuddin .  • 
55 Abdul Monaf Khan 
56 Monimddin Gazi 
57 Tobarak Ali . 
58 Mir Esanally 
119 Abdul Rahman 
60 Abdul Ali .3rd 
61 Faizda.T Khan . 
62 Abdul Mobarak Khan 
63 Montazuddin. 2nd 
64 Sona Mea, 1st 
65 EheaT Rahman 
66 Abdul Wahid 
67 Waznddin, 2nd 
68 Protap Khan 
69 Sona Mea, 2nd 
70 Fazla Karim KaEi 
71 Kobir ME'a. . 
72 ~ ,  Khan, 2nd 
73 MiT Sajed Ali 
74 Borhanuddin 
75 Kobbad Khan • 
76 Ab. Rohomail, II • 
77 Pabanuddin Kllzi 

. ' 

"[80TH MABOJI l{IS9'_ 

fltIloininp. , 

~  January 
'1938. 1939. 

Rs. A. 
·tIlI'] 
111  3 
ltD 7 
67 3 
11' 10 
lUI 1 
Uti 7 
54 11 
~~ 8 

"13'7 3 
'81 :-1 
U8 6 
104 13 
Ilt 8 
117 1" 
127 7 
115 4 
11711 
]00 9 
119 3 
101 4 
102 12 
69 12 
119 :; 
62 0 
101 6 
8.7 13 
11'6 1 
139 4 
1311 13 
~ 4 
8113 
115 9 
62 0 
115 0 
7(j 9 
122 10 
110 15 
105 1 
98 14 
85 10 
129 1 
120 2 
127 6 
66 3 
88 9 
84 14 
98 9 
97 3 
86 15 
103 5 
118 0 
140 12 
114 4 
115 14 
107 8 
115 9 

9'8 " IllS 0 
Sf 0 
104 13 
71 8 

:as. A. 
102 6 . 
D! 5 
95 7; 
94 3. 
99 0 
92 4. 
115 3. 
III 12 
10e 6· 
143' 3. 
98 f 
llO 0 
91 5 .. 
100 14-
II 3:. 
4i O· 
95 8 
91 4 
76 12' 
72 10 
7t 13. 
93 11 
61 12' 
100 13: 
101 7 
84. 7-
92 11 
lOt 12' 
134 12.-
138 ~ 
101 7 
100 IS, 
91 1 
73 10· 
97 10 
89 12-
93 14 
97 9 
95 13 
79 8 
86 8. 
154 0; 
94 l).. 

62 0 
119 3 
32 0 
89 2 
56 15· 
86 10 
93 11 
101 S 
96 12 
un 9 
95 9 
96 12 
62 tt 
'103 5 
100 11 
93 ! 
98 14 
99 I 
107 ~' 



:Serial 
No. 

78 
79 
80 
81 
82 
83 
84 
85 
86 
87 
88 
89 
'90 
91 
92 
93 
94 
95 
96 
'97 
'98 
99 
100 
l()l 

102 
103 
104 
105 
106 
107 
108 
lO9 
110 
III 
112 
113 
114 
115 
116 
117 
lI8 
199 
120 
121 
122 
123 
124 
12(1 
126 
127 
128 
129 
130 
131 
132 
133 
134 
135 
136 
137 
138 
139 
140 

TRANSFQlUD) QOB8'.nOITS AIfD ANSWERS. 

Borhan Kazi 
Bechu Mea. . 
Md. Xaloo, n 
Sk. ME'ltbu . 
Sulaiman .  . 
Abdul Mazid Khan, 1  . 
Khandalrer .lb. IIoaaI .' 
Choano Kazi 
Ibrahim Khan 
Golam Mowla, IT 
Sbaik Jamir 
Abdul MoJl&f . 
AZizar Rahman, II 
Manoo Khan 
Sorhabuddin 
Abdul Rashid 2nd 
Mofzal HOI!1!!ain 
Sk. Rajab . 
JlonalHaque 
SubJar Ali. . 

u u u ~ 

Abdul S8ttar Khan 
Nat;irnddin Khan . 

~K D 
¥ir AJ.uddin . 
Ansar.:ddin . 
Sub-lar Khan . 
,Talaluddin Ahmad 
Mir Amjad .Ali • 
Mir Abdul Karim 0 

Afezeluddiin 
Mohial' !than 
Abdul Kanm . 
Abdul Sattar Gazi. 
Mukt&Jul Khan 
Sujat 

. ~u  
Ab. Khaliq 
Adalat Khan. II 
Hari Charan MandaI 
Motiha.r Rahman Khan 
Gagon Lasker 
Golam Nobi 
Aolad HORaein 

'. 

Abo Mot.aleb •  •  • 0 

Abdul Majid Khan Khan, II . 
Sudhir Ch. Naug .  . 
Ful Khan. • 
Si\'apada Dey . 
Mofizar Rahman Khan • 
MahE'lndra Nath Sircar 0 

Sllbodh Chandra Roy . 
Ta.ra Nath Mitra. . 
Promode Kumar Bu"ar 
Mohiruddin 0 

Golam Rouft' .  • 
Golam Goft'ar Choudhry 0 

Arhamuddin Khan • 
Shahazuddin Ahmad 
P. Ro Sila.'! Sbam . 
)rid. Y &Sin. • 
Surendm Nath Pipali 
Sunil Kumar ~ 

• 

January 
1938. 
Rs. A. 
110 13 
lI8 11 
73 9 
117 15 
98 8 
62 13 
97 1 
112 5 
124 7 
62 0 
53 12 
no 15 
99 13 
59 8 
109 0 
95 1 
85 1 
76 4 
.100 It 
84 4 
47 4 
106 14 
no D 
61 2 
9011 
100 0 
lIII 
99 4 
&OIl 
108 8 
117 4 
96 3 
123 5 
83 11 
1120 
@4 0 
73 15 
62 13 
108 1(1 
43 12 
10(1 15 
101 15 
84 11 
70 14 
72 14 
27 2 
71 9 
86 8 
68 0 
96 0 
90 2 
21 7 
29 6 
17 3 
'18 10 
95 9 
86 5 
ii6 Hi 
,1,5 10 
105 6 
40 3 
00 1 
47 15 

January 
1939. 
Rs. A. 
101 4, 

82 13 
83 0 
104 9 
86 8 
91 U 
96 2 
84 8 
93 2 
88 3 
50 i 
76 9 
102 10 
97 '7 
75 14 
87 8 
76 14 
70 5 
ItO 2 
60 Ui 
89 4 
93 12 
84 13 
67 Jl 
88 1 
93 4 
77 13 
80 14 
102 Hi 
80 1 
77 10 
79 e 
105 1 
76 15 
8011 
68 '7 
1;1 7 
82 4 
68 7 
65 3 
81 15 
JJi 10 
103 14 
70 10 
62 0 
43 0 
36 8 
79 9 
101 1 
70 12 
66 3 
74 12 
32 2 
30 5 
68 0 
57 4 
56 6 
47 10 
38 8 
67 3 
83 9 
47 6 
40 8 
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GBIBVAIfOllS OJ' BnmlDJiS IN TJDD GoV1lBRlllllft' OJ' llmu. Puss,OALm7'I"" .. 

1887. *Dr. P ••• Banerlea: (a) Will -the Honourable the Labour 
Member please state whether it is a fact that the binders of the Govern-
ment of India Press, Calcutta, sent a petition to the Controller of Printing 
and Stationery on the 18th January, 19397 
(b) If so, has any action been taken in this matter? If lIlot, why npt? 

(c) Is it a practice that a contractor, who has been given contract for 
some Government work, cannot have the work done by a' sub-coutractor?' 

(d) Is it a fact that if a contractor acts against the practice, his contract 
is at once cancelled? 
(e) 1'8 it a fact that the contractors, who were given a-contract by the-

authority of the Government of India Press, Calcutta, for preparing 
standard files, boards bands, case covers and slip blocks had the w.)rk 
done by sub-contractors? 
(f) If so, has ally action been taken by Government in this matter?' 

If not, why not? ' 

The Honourable Sir Muhammad- Zafrullah nan: (a), (b) and (e). 
Yes. 

(c) and (d). The contracts usually prohibit sub-letting without the 
prior consent of the Controller of Printing and Stationery. No instance 
of sub-letting, other than that referred to in part (e) of the question, has 
come to notice 80 far. 

(f) The Controller of Printing and Stationery is ~  into the matter. 

GBlBV ANCJ.ES OF BnmBBs IN '.l'BlII GoVJlll.lQlJlRT OJ' INDIA PBJilss, CALCUTT A. .. 

1368. *DI. P. )1'. BanerJea: (a) Will the Honourable the I.abour 
Member please state whether it is a fact that the authorities of the 
Government of India Press, Calcutta, are decreasing the pumber of 
binders and increasing the number of supervising staff, clerks nnd reyort 
writers? 

(b) If so, what is the reason for it? 
(a) Will Govenlment be pleased to state the number of binders and 

other classes of officials (in the binding department) of the Government 
of India Press, Calcutta, in 1921 and also in 1989,{ • 

(11) Is it a fact that Government become a loser due to the fact that 
much material is given by Government to contractors (for binding works) 
without any calculation 7 - , 

(e) If 80, has any step been taken, or is intended to be taken, in this 
matter? If not, why not? • 

(f) .'Yill Government state the amount of material supplied by the-
authontles of the Government of India Press, Calcutta, to contractors 
(or the prepal'stion of standard files, boards bands, case covers and slip 
blocks? 

(g) ~t is the amount of work for which the material was given, 
tmd ~  to what calculatioQ.S '~ it given;? 

(h) Was there -any 'excess ot material-after the finishing of the said 
work? .... 



TRANSFERRED QUBSTIONS AND ANSWERS. 

The Honourable Sir Jluhammad Z&fru1lah Khan: (a) and (b). Two 
appointments of biuders have been kept temporarily vacant as an economy 
measure. Six additional appoiI:itments, chiefly clerical, were created in 
1937 to cope with the extra work due to the coming into force of the Pay-
ment of Wages Act, 1986. 

(c) 440 on the 1st March, 1921, and 172 on the 1st March, 1939. 

(d) No. 

(e) Does not arise. 

(f) and (g). The material has been supplied by the Central htationery 
Office, and not by the Government of India Press, Calcutta. Two state, 
ments showing the particulars required are placed on the table. 

(h) 1i9. The exact quantity of the material required after allowing for 
wastage has been calculated and supplied. 

SIaIemenI I. 

Statement of supplies of materials made to the Contractors ~· the manufacture of File 
Boards, File COVen! Blank, File Bands with tape, Slip Pads and Cloth-lined File Bands 
without tape in the quantities specified. : 

Deacription 
of form and 
quantity. 

File Boards 
2,00,000. 

File Cover 
Blank 
2,00,000 

:Materials to be used. 

r Straw Boards 14' X 9' 8dxx 

i 401be. Brown Wrapping Donble Foolscap 30 lbs. BroWn Wrapping Super Royal • 

24 lbs. Brown Wrapping, Double Foolscap 

Cloth Grey Domestic, 30" wide. 
l Tape, White, 5/8' wide . 

J 100 lbs. Kraft Super Royal 
l Long CIOtll 36' wide . 

r 24 lbs. Brown Wrapping, Double Foolscap 
File Bands 97 lbs. Manilla Double Soper Royal . 
with tapei 
2,00,000. l Tape red Broad l' .  . 

Cloth Grey J lIConet 30" wide 

{ 

161bs. Semi-bleached Double foolscap 

Slip Pada 721bs. Brown Wrapping Double foolscap 
70,000. 

Long Cloth, 36' wide .  .  . 

Cloth-lined { 30 lbs. Brown Wrapping Super Royal 
File Bands 

without tape Cloth Grey J &conet 30' wide . 
10,000. 

Quantity supplied. 

1,37,800 pieces. 

205 reams. 

134 

100 reams, 250 sheets .• 

19,774yds.ll·ins. 
2,51,200 yds .. 

201 reams. 

4,497 yds., 25·ins. 

201 Reams. 

9 reams, 403 sheets. 

28,715 skeins. 

17,774 yds., ll-ins. 

1,172 reaIl1ll, 250 
sheets. 
11 reams, 363 sheets. 

366 yds., 15 Ins. 

1 ream, 218 sheets. 

409 yds. 16 Ins. 

• Out of the demand for 2,00,000 Straw Boards, only 1,37,800 pieces, as available 
un beea supplied, leaving a balance of 62,200 :Pieoes to be supplied later . 

• 
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~' II. 

StlAt.ement shoWing the calculations according to which material was suppHed to the (ltm.. 
tractors for preparing fDe boards, ·file bandlo, •. .. 

File Boarda willi flap 
ed tape. 
Nature oj tDorI' File Boards to be made of straw board 14" X 9" P4'Bted. over front 

with Brown Paper, making flap 4" x 24' of Brown Paper 
centre liDed with pasted Grey Domestic Cloth, glueing flaps 
t() back of board, fixing tape 45' IOI}g through 2 slits. 5' 
apart in centre of board, leavmg endlo of equal length, paating 
baock of board with Brown paper sheet 13' X 9' aDd covering 
tape at front of board with p.8ted slips of BI'OWB paper • 

... lIaterial8 requir&l .lIov:-
irtg BCale per lingle 

ODe Straw Board, U'xO", 8dxx. «Jpy • 

FI7e band with tape. 
Nature oj work 

t sheet of 40 lbs. Brown Wrapping 1;>ouble Foolscap. 
1/3 sheet of 30 IbP. Bl'Own Wrapping Super Royal including paper 
for the strip pasted over tape at front. 

l/4 sheet of 24 Ibs. Brown Wrapping Double FooIlICap for pa.'lting 
of the outer sheet. 

'1 x 26·' 0.£ Grey Domeef;ic ClGth. 
4!'long of White Unbieached Te.pe Ii/R ... .nde. 

The manufactured· file boards with tapes shall be supplied in 
bund1es containing 25 boards in each. 

File Bands with iape to lie made by pasting Cloth ~ ~ 
betwMn two sheets of Brown WraPEing Paper, ~. red 
tape of 36" lengtb througb 2 slits Gt" apart across _tre 
covering tape at front with pasted Fltrip of manilla paper. 
The size of the band should be 24" long but when folded 
should be 9" long. 

MtJIerial8 required .how-
irt.g acalfJ per ringk 
copy t sheet of 24 lbs. Brown Wrapping Double Foolscap. 

41" X 25" of CJoth •. G1'&y Jaco •• 

Packing of 8ttpPliu 

1/41 sheet of 97 lbs. :Manilla Double Super Royal Red Tape 36" 
long. 

under the CMII.ract . The manufactured file bands with tapes sball be supplied in bund1es 

Cloth.-lined file bands 
,me1wuttap-
N atttre of worI, 

Packing 0/ Hupplie .• 

coot&ining 100 file baodA in each, 

File Bands to be made of Brown Wrapping Paper wita oloth, 
Grey Jaconet mounted iuside. The size gould be euctJy 
10" x 2' when fo1ded and joined by pasting ends. 

1/14 sheet of 30 Ibfo. Brown Wrappiag SaperRoyal 
22' x 2' of cloth, Grey .1 aconet. 

under the contract 50 copies of manufactured cloth-lined file bands shall be banded 

File Oover, Blank. 

with paper and 500 such banded cloth-lined file bands "ball 
be bundled in a packet. 

Nature fJ/ work Bialik file cover to be made with Knit Paper aDd a strip of laue 
cloth (full length) i.e., 141' X 2" to be paated ~ inside fold • 
The size of the cover folded I'Ikoulri be ''1'' x ·It . 

Material reqttired Bhow· 
ing .cale per riftgZe 
copy t Rbeet of Kraft Paper, Super Royal, 100 Ibs. 

Iq" X 2" of Long Cfoth. . 



TR.U'!'lFERRED QUESTIONS AND .ANSWERS. 

Statement II--oontd. 

8t.tement snowing the oalc111atiOns according to whioh ma.terial was supplied 
contractors for prep'!.ring file boat"ds. file ba.nds. etc .-contd. 

Slip Pada. 
NGfAAre oj WO'f'k 

~ fW[uved 
Wwtng 8IlIIk pe" 

Foolsoap6mo. Pad ,to be ~ .wi*h loo ~ ~ wire. 
stitched a.t the top, cll)tll blltCk and perforated and Brown 

pp ~ Papet" at tl'le back. 

.Ringle copy. 81/3 sheets of 16 lbs. Unbleached Double Foolsoap paper. 
1/12 sheet of 72 Ibs. Brown Wrapping Double FOOlscap. 

Packing of 81tpplie, 
It· X 4t" of long cloth 36·. 

unde,. the cont,.act. The manufactured slip pads shall be supplied in bundles contain· 
ing 50 pads in eaCh. 

N .8--:-All ~  shall be issued by the CentraJ Stationery Office on the scale 
shpn in full sheets or standard lengths of material to be cut ~ required by ths oontractoN 
.Spoil. to he allowed t P.C. 

PAY OF MONO-CASTERS IN CERTAIN GOVERNMENT OF INDIA PRESSES. 

1369. *JIr. Suryya Kumar Som; (a) Will the Honourable the Labour 
: ~ e  p1eaae state whethe:r:· it js a fact that ~  the salary hands of the 
-Government of India Presses in Delhi imd Calcutta have the same seaie 
.of pay? 

(b) If so, will the Honourable Member be pleased to state wh,\' a 
,differentiation in the scale ofpsy is made in the case of · ~ t  

in the employment of the 'Said Presses? 

(0) Will he .be pleased to iaF on the table a chart glVln,g a detailed 
.description of the scale of the above mentioned mono-casters and also the 
nature of their work, both in the Caleutta aud Delhi Presses? 

'!'he HODourable Sir .~  Zafnllall DIa: (a) No. 
(b) Does not arise. 

(r) A statement is laid on the table. 

Sr.airs of PO!! of .Vono·C(]Jtter Attendanti'. 

oGovernment of India. e~ , Calcutta 

Government of India. Press. ~e  Delhi 

Old rate. 

Rs. 

30-1-35. 

30--1-35. 

New rate. 

Rs. 

30-1-35. 

28-1-33. 

Two Mono Castel' Atteudants in the ~ ew Delhi Press arc on & scale of p:.y of 
Rt.. ~  which is personal to them. 

Dut e.~ of MOllO Caatn Attendants. 

~ ~ Caster Attendants iu the main pr,'s8 at Calcutta ant! ill the pres,; ill New 
~  ,~ t ~  cast type ~ spools perforated by Mono Keyboard Operators or separate 
sorts ~e t from matn?E's. Mono Castel' Attendant.s are also responsible fvl' the 
g(·ueral mamtenallCf' of thell' machines, e.g., cleaning oiling, thf' ea8ting of good. clE'ar 
type, ete. " 

I. EXTENSIONS GIVEN IN THE GoVERNMENT OF INDIA PREsS. CALOU'l"U. 
1370. *Itr. Suryya Kumar Som: (a) Will the H;)nourable the Labour 

e~ e  plea:se t ~e ~ y the sala,ry hands are given extension after the 
perI9d ~ theU' serVIce IS over, and why differentiation is made in the case 
-of t,he pIece hands of the Government of India Press in Calcutta? . 

• 
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(b) Will Government be pleased to lay on the table a liBt of caBes of-
extension given both to the salary hands and the piece hands of the Gov--
elnment of India Press in CaI('utta. in 1988? 

fte Honourable Sir Kuhammad ZafruJla.h lDwl: (a) Under the Funda-
mental Rules extensions of service beyond the prescribed age of retirement 
may be given in special cases, if found necessary on public grounds. NO' 
differentiation is made between pieceworkers and salaried hands in this 
matter_ 

(b) A list is laid on the table. 

Name. Designation. 

Olerical Stoff. 

. JIIr. N. K. Roy Choudhury! e~ t eKeepe  

s.Jaried Em· Mr. M. N. GhOile. .' Assistant . 
p ~. 

IfldWJWial StI&ff 
L Mr. 8. K. Bhatteobarjee .j Assistant Case Fore. 

man. 
Piece·workers . • . . 

I D ~ .of i Date ~p 
I" attalDJDg : to wh!ch the age i retention 
of 55 i waa 
years. i allowed. 
, ! 

30.8.1938129.8.1139 

19·2.1938 : 18·2.1989 

1.7·1938 ! 81·7·1988 

PBBSBRVA.TION OF TlIlII Tu MAluL A.T AGJU... 

1811. *Dr. Sir ,zjauddb:l Ahmad: (a) Will the Education Secretary 
please state whether Government are aware that an announcement wall 
made in the HinduBtan TimeB, dated the 7th and the 11th November. 
1937, that (i) small cracks appeared in the Taj Mahal, Agra, (ii) that the 
roof of the Taj Maha.l was decaying on account of dampness, and (iii) that 
Rs. 50,000 was expected to co;;t the Arch!eological Department for the 
neeesBBry repairs? 

(b) What action have Government taken to preBerve the Taj ~  

in the light of the defects pointed out in the article? 

(c) Is it a fact that an extraordinary special grant of rupees one lakh 
was sanctioned by Government for conserving monuments with special 
reference to the Taj Mahal in the Arch!eological budgets for 1936-37 and 
1987·38? If not, what' was the grant sanctioned? 

(d) What is the actual amount spent on extraordinary special repairs· 
to the Taj, besides the normal amount usually spent, and do Government • 
consider these amounts of expenditure and allotment as adequate in 
view of the importance of the Taj and of the amounts sanctioned in the-
Budget with special reference to the Taj? 

Sir Girja SbaDkar Bajpai: (a) Yes. 

(by The statement which appeared in the Press was misleading. The;re' 
is no reason to believe that the roof of the Taj Mahal is decaying. A 
number of lUarble slabs require resetting and slabs which have cracked are 
to be replaced. The work will be taken up 8S soon as possible. 
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(c) No. The special grants of rupees two lakhs and one lakh sanctioned 
in 1936-37 and 1937-38 for conservation were not maae withspeciaI refer-
ence to the Taj Mahal but to a number of monuments of which the Gol 
Q-umbas at Bijapur was most in need of· immediate attention and actually 
absorbed Hs: 76,000. 

(d) The amounts spent on the special repairs to the Taj Mahal during 
the years 1936-37 and 1937-38 were Hs. 10,285' and Hs. 10,487 respectively. 
The amounts were sufficient for the work requiring immediate execution. 
Honourable Member may re8t allsured that Governmentreoognise the im-
portallce of the Taj 11.1;1 R national monument which should receive careful: 
attention. 

~ I  TO SERVICE HOADS NEAR GOVERNMENT QUARTERS Dl' NBw Dm.m •. 

18'12. *)[r. Sham Lal: (a) Will the Honourable tb,e Labour Member-
please state whether Government are aware that the service rollD 
running near the Government qua,riers in New Delhi ·are not properly' 
inetalled and their surfac,e is altogether cut up during the rains every ye '~ 

(b) Will Government please state whether such roads are repaired Rnd 
levelled up every year, and if so, how long after the rainy season ? 

(c) Is this levelling up done by spreading red baiTi or mOOTam on 'the, 
roads? If so, what quantity of bajTi is required to level up. say. one· 
hundred square feet of these service roads? 

(d) Are Government aware that the service roads running about the 
Market :Road orthodox quarters were not levelled up tjIl about the middle-
of February last? . 

(e) Are Government aware that the quantity of bajri used for levelling-
up these roads is very small and ha.s not been at all effective and the 
surface of the roads is still nearly as bad as it was before the laying 
on of the bajTi? If not, are Government prepared to institute a public 
enquiry to examine these and other service roads and report on their 
condition? .  ' 

(f) Are Government prepared to institute a public enquiry into the· 
working of the Department as a whole? 

The Honourable Sir )[uhammad Z&frull&h Khan: (a) No. 

(b) Not necessarily. Hepairs are carried out whenever necessary. 

Jo) Levelling is not done by spreading red baiTi or moorutn but with, 
stone metal. The latter part of the question dot's not arise. 

(d) Yes; it was only then found necessary to repair the roads. 

(e) No. Red baiTi is only used for surfacing and the roads are of water' 
bound stone macadam. They are quite serviceable far the light traffic for 
which they are meant. The latter part of the questior. does not arise. 

(f) I am not clear as to what Department the Honourable Member is. 
referring. I might explain that. these roads are under the control of the 
New Delhi Municipal Committee although the work connected with these-
roads including repairs is carried out through the agency of the Central 
Public Works Department . 

• 
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.A:PPo1NTMBNT OF A. BAzAR CHOWDBBl IN N:mw Dm:.m:. 

1318. *Kr. Iham L&l: With reference to the reply given to my 
starred question No. 1804 ~  the_11th p~ , ~ , re[arding the appowt-
:ment of 0. Bazar Chowdhri at New Delhi, will the ~ u t  Secretary 
please state whether my suggestion on this point was brought to the 
notice of the Municipal Committee, New Delhi, and if so, what action 
was taken by the Committee in the matter? If no action was taken, ~ 
not? 

Sir Girla Shankar Bajpai: Yes. The New Delhi :\Iullicipal Committee 
has permitted the appointment of: a Bazar Chowdhri, and one has been 
nominated by the }Ierchants' Association. 

ADut.TlI:BATION OF GHEE AND GRIEVANCES OF SHOP:JOIIEI.EBS IN NEW »-,111. 

't~. ·Mr. ~ La!: (a) Will the Education Secretary please state 
whether Government are aware that the general provision merchants, in 
New Delhi are beiqg harassed by the Municipal Committee, N:ew Delhi, 
by frequent prosecutions for adulteration of food, particularly ghee? 

(b) Will GovetJ1ment please state whether there have been. any cases 
where the 'analysis of gkee samples taken by the MunicipRI employees has 
been favourable to the sbop-kesper$? 
. (c) Will Government please state whether there have been any cases 
where, after receipt of unfavourable reports about· their ghee, the shop-
keepers were prosecuted, and they requested for analysis of the samples 
by a laboratory other than the MunicipQ.I Committee laboratory? If 10, 
what was the result of the analysis by the other laboratories? Did they 
tally with the New Delhi Municipal Committee analysis? If not, was any 
·compensation paid to the shop-keepers concerned for the loss incurred by 
them in bavingthe samples analysed by another laboratory at their cost 
,and for prosecution on a false charge? If not, why not? 

(d) Have Government considered the question of amending the rele-
vant municipal rules with a view to safeguarding the interests of ,hop-
keepers by paying compensation to them in case the prosecution charge 
fails? 

(e) Are Government prepared to institute a public inquiry into the 
grievances of the shop-keepers of New Delhi? If not, why not? 

Sir Girja Sbanlw Bajpai: (a)--(e). The iqiormation asked for by the 
Honourable Member has been called for und will be laid on the table of the 
House a·s soon as possible. 

AUCTION AND ALLoTMENT OF SHOPS IN NBw D1!ILBI. 

1375. *Kr. Sham Lal: (a) With reference to his reply to my starred 
que!!tion No. 1308 on the 11th April, 1988, to the effect that Municipal 
Committee shop!! in New Delhi are auctioned and allotted to the highest 
bidder, WIll the Education Secretary please state whether he is aware that 
the said shops "fere auctioned and allotted to the highest bidders last year, 
but after a very short time were auctioned again, and again allotted to the 
highest bidders? 
(b) WiH the Education Secretary please state what waa the object of 

the second auction of the shops? 
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(c) Were any leases executed by the allottees before or after the second 
aUL-tion? 

(d) Is it a' fact that later on the Munioipal Committee fixed the rates 
of rents of the shops and that t ey~ fixed rates were much higher than 
the rates agreed upon as a result of the auctions? 

(e) Is it a fact that the allottees who had already executed their leases 
were made to() execute fresh leases at the revised higher rates of rents 
under threat of ejection? H so, why? 

(f). What was the basis on which the rents of the shops were fixed by 
the Municipal Committee? 

(g) Has the Education Secretary figures showing how the rents charged 
for Municipal 'shops and their area compare with the rents and area of the 
private owned shops near Gol Market, or in Connaught Place? H so, will 
he please place the statement showing the figures on the table of the 
Rouse? . 

(b) Are Government prepared to appoint a committee with a few re-
presentatives of the shop-keepers to examine the question of the rentB of 
the Municipal shops with a view to reducing them where necessary? 

Sir Girja Shankar Bajpai: . (a) and (b). In accordance ·with the ususl" 
practice the shops were auctioned for the year ending September 30, 1939, 
but as the Municipal Committee did not consider the bids reasonable, they 
were not accepted. A second auction was, therefore, necessary. This 
auction also resulted in low bids owing to combination amongst the shop-
keepers. The Committee, thereiore, proceeded to fix rents. 

(c) No. 

(d) The reply to Jihe first part is in the ~ t e. As regards the 
second part, no rent was agreed upon 8S a result of the auctions; the rides 
fixed by the Committee were higher than the highest bids offered. whioh 
were very low. 

(e) No. No leases have been executed. 

(f) The rents for 1938.39 were fixed on the basis of rents received in 
1937-38; actually the total amount was Rs. 3,000 less than the amount of 
the previous year. 

(g) The 'answer t.o the first part is in the negative. The second part doos 
not arise. 

(h) Government do not ~ e  the appointment of a committee neces-. 
sary. 

~  OF QUABTEBS TO THE EMPLOYEES OF THE GoVERNMENT OJ" INDIA. 

PREss, NEW DELHI. 

1376.*Kr. Abdul Qaiyum: (a) Will the Honourable the Labour 
~e e  be pleased to state whether he is aware of the fact that great 
diseontentment is prevailing amongst the employees of the Government 
of India Press, New Delhi, on account of the allotment of quarters made 
recently by the Estate Officer, Central Public Works Department, New 
Delhi? 

(b) Iii it a fact that according to Rule 6 of the Rules for allotment .ot 
quarters to the employees of the Government of I ~  Press, New Delhi, 
seniority for the purpose of allotment of quarters IS to be taken on the 



LEGISLATIVE AHSEMBLY. [80TH ~  1039. 

basis of emoluments drawn by an individual on a certain fixed date and, 
where the pay of a number of employees is the same, their length of ser-
vice and the period for which those emolumAnts were drawn are taken 
.into accouilt for fixing seniority? . . 

(c) If ·the. reply to part (b) above be in the affirmative, will Govern-
e ~ p e ~e state why certain men who are drawing higher salaries and 
:are hvmg ill Government quarters for the past many years have not now 
~  allotted the proper types of quarters to which they are Emtit.led, while 
those who are drawing less pay and had no previous lien have heen given 
.preference and are allotted better type of qUIlrt.ers? 

(d) Will Government stare t.he number of employees of the Govern-
ment of India Press, New Delhi, living in 'F' and Duftrytype quarters and 
.are actually entitled to 'E' type quarters and a.lso the number of those 
men who have been a.llotred 'E' type quarters. although they.are in receipt 
-of less pay than those mentioned above? 

(e) Is it a fact t,hat the recent allotment of Press quarters made by the 
Estate Officer is provisional and a final allotment of Press quarters will be 
made when the Rules for the allotment of Press quarters,' which a.re still 
nnder the consideration of the Government of India (Labour Department) 
are finally approved? If so, will Government, please state the reasons for 
~ I  allotment? 

The Honourable Sir Muhammad Zafrullah Khan: (a) No. 

(b) Yes. 

(c) I am not aware of any such cases. 

(d) Three employees entitled to E class quarters are occupying F and 
·duftry type quoo;;ers. They were first year applicants. Ten empioyees, 
also entitled to E class quarters hut getting smaller salaries than the three 
men mentioned, were allotted E class quarters. in pleference to the three 
men because they were second year p~ t  and were entitled to prefer-
ence under the rules. 

(e) Yes; the recent allotments were made provisionally as the rules had 
not yet been finally approved but the provisions of the new rules were 
:iollo'ted by the Estate Officer with the approval of the Government of 
India. 

SUB·LBT'l'ING 01' QU.AB.TBBS BY THE EMPLOYDIS 01' '1'BE GoVImNMltNT OF 
INDIA PRESS, NEW DELHI. . 

1377. ·1Ir. Abdul Gaiyum: (8) Will the Honourable the Labour 
Memher be pleased to state whether Government are aware of the fact 
that a number of employees of the Government of India Press, New Delhi, 
who have been allotted Government quarters have sublet their quarters to 
outsiders on highers rents without the approval of the Estate Officer? 

(b) Is it a fact that an enquiry to this effect waR made by the Public 
-Works Department officials about two weeks ago? If so, will Govern-
·ment please state the result of this enquiry and also state what steps they 
propose to take in the matter? 

The Honourable Sir Muhammad ZafruUah Bhan: (a) No. 

(b) An enquiry was made by the Public Works Department authorities 
-in' February last but no cases of sub.lettillg were discovered. . The latter 
'part of the qnestion does not arise. 
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t 1818*-18'19*. 

itBsTO:&ATION OF DABGAH MAlomUM SHAH NlIoAll. SIIAHP1JR IN DBLHI TO ITS 

0w:NBBs. 

1380. *BaJl Ohaudhury Xubammad Ismail JDlaD: (a) Will the Secre-
tary for Education, Health and Lands please state whether Government 
have received any repre6entation for the restoration of Dargah Makhdum 
Shah near Shahpur, Qutah Road, Delhi, to its owners, during 1me last 
. three years? 

(b) What was the action taken by Government? 

(c) Do Government propose to consider the advisability of restoring 
,the said Dargah to its real owners? 

(d) If the answer to part (c') above be in the negative, what are the 
xeasons therefor? 

Sir GirJa SbaDW BaJpai: (a) No. 

(b) Does not arise. 

/ 

(c) and (d) The monumen.t is the property of Government and as it is 
;n protected monument, it is not proposed to hand it_ over to any porson. 

RBPAIBS TO DADGAR MAlomUM SHAH NltAB SHABPUB IN Dl!Ir.m. 

1381. *Haji Chaudhury Muhammad Ismail Khan: (a) Will the 
"Secretul'y for Education, Health and Lands please state whether it is a 
-fact that Darguh Makhdnm Shah it;: in a wry bad condition on account of 
no repairs being carried out? 

(b) When were the last repairs done, if any? 

(c) Do Government· propose to carry out the necessary repairs at an 
-ell-rly date, and, if not, why not? 

Sir Girja Shankai' Bajpa.i: (u) to (c). No regular repairs have been 
.executed but the site is kept clean and tidv. It has been decided that 
special repairs :;hould he tarried out when funds are availahle. 

tl382* • 

.ARoB:ACOLOGIOAt. EXOAVATIONS OAlLBIED ON BY DR. C. L. F ABar IN THE PUNJAB. 

~. *JIr. O. If. Muthuranga J[udaUar: Will the Secretary for 
' ~u t O , Health and Lands please state: 

(a) whether Dr. C. L. Fabri is carrying on excavations in the 
Punjab Province; 

(b) whether he has been carrying on this work on behalf of the 
ArchlllOlogical Department of the Government of India; if 
so. since when he has bppn in the service of that Department; 

(c) what his salary and allowances are; 

tThese questions were withdrawn by the ue~t ' . 

+This question was postponed to he answered on the 6th April, 1939. 
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. ~~~ .. ~. 
(d) If the reply to part (c) be in the negative, ~t :e  ba been. 

carrying oI). this work on his OWJ;I. behal.f qr on behalf of aQY 
. private body; and . -',." .,: 

(e) if so, what arrangemelit ~  been made by the Government of 
India with regard to the fiD''':he ~ 'COMe &if/in theeourse 
of hiB excavations? ~ .  • 

Ilk CIirja ShallIUD' Bajpai: (a) Yes. 

(b) The answer to the first part is in the negative; the second part does 
not arise. 

(0) Does not arise. 

. (d) Dr. Fabri has been eonduding excavations on behalf of the Punjab 
Exploration Fund. 

(e) The antiquitiel; found will be dist'l'ibuted ill u ~ e with the 
rules issued by the Central Government under section 20B of the· 
Ancient u~e t  Preservation Aet, U)04.· 

Flr.LING UP OF THE POST OF JOINT DIB1>CTOR AND I:MPBlUAJ. AGRIcm,TURlST' 

OF THE IlOhAN AalUCULTU1UL SnvrclIi. 

1384. ·Kr. C. N. Jluthua.nga lIud&Uar: Will the Secretary for Edu-
cation, Health and Lands be pleased to state: 

(a) whether the period of office of Ml:. Michael Wynne Sayer, Joint 
Director and Imperial Agriculturist of the Indian Agrioul-
tural Service, is coming to an end in the course of the 
official year; 

(b) whether it is proposed to give him an extension of service; if 
so, for how many years; 

(c) whether a suitable Indian is not available to be appointed in his 
place and his service terminated in the usual course; and 

(d) if not, whether Government are prepared to advertise for the 
post in India? 

Sir Girja Shankar Bajp&i: (a) No. 

(b) No such proposal is under consideration. 

(c) and (d). Do not arise. 

SAP'EGUARDING OF THE lNTD.B8'l'8 OF INDIAN SBIPPIlfG. 

1385. *lIr. lIanu u~: (a) Will the Honourable the Commerce 
Member please state whether Government have noticed the 38th Report 
of the Imperial Shipping Committee and the complaint therein that the • 
common interests of British and Indian shipping in the matter of the 
coasting trade need greater safeguard against the competition ~ Japan? 

(b) Have Government received any representation on the subject of 
the need for increasing the percentage of lndian"owned. shipping in the 
coasting trade? 

(c) Have Government ever made any statement of policy in regard to 
their attitude towards Indian-owned shipping in Indian waters? If so, 
where and when, and what is that statement? 
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. (d) Is there an agreement for the sh.arin"g ~ut of the coasting trade and 
is. it· a fact that suoh' an agreement was made with the knowledge hnd 
-encouragement of Government? If so, have Government considered the 
.desirability of revising such an agreement and increasing the percentage 
:available.to Indian shipping? .  . 

(e) What steps are Government taking to encourage Indian-owned ship-
ping on eastern routes, i.e., between India and Sin.;apore, HongkonJ and 
J'apan? 

,The]loDoutable Sir MUhammad Zafrullah Khan: (a) Government have 
received the Report and are aware that it deals with' the question of 
:Japanese competition in the Indian' coastal and other trades. 

, (b) Yes. 

(0) Government's policy towards Indian shipping has been stated on 
various occasions on the floor of this House and of the Council of State, 
and elsewhere. I would in p t u~  refer the Honourable Member ~  the 
Honourable Sir Thomas Stewart's speech in the. Council of 6tate on the 
7th March, 1935, in connection with the Honourable Rai Bahadur Lala 
Jagdish Prasad's Resolution regarding thp, development of the Indian Mer-
cantile Marine. Another Resolution on the same subject was adopted by 
the Council of State on tlie 23rd March, 1939, when the e ~ Secre-
tary again explained Government's attitude. ' 

(d) The Honourable Member is presnmably referring to the' Tripartite 
Agreement between the British India, the Asiatic and £he Scindia steam 
;Navigation Companies. The good offices of 'Government were utilised in 
negotiating the Agreement at present in force. As regards the second part 
-9f the question, Government understand that the p e ~ e e  ~ 

odiscussing the matter among themSelves and if they are unable to' come to 
an amicable settlement Government would be p ep ~  to use their good" 

e ,~ u t y .the partiescl)ncemed, . with a view·tobringing about a 
·settlement. . . .. 
(e) The question of securing a' share for'Indian shipping in the trades 

-mentioned must await the occurrence of a favourable opportunity., 

EXCLUSION OJ' INlJlANS P'BOK FLynn_ CLUBS IN ENGLAND. 

1388 .• JI'r. S. Satyamurti: Will the Secretary for Educstion, Health 
.and Lands please state: 

(a) whether his attention has been drawn to the question imd answer 
in the House of Commons on 22nd February, 1939, regard-
ing Indians being victimised on account of ;:lolour bar in ~ 
number of flying clubs; 

(b) how many flying clubs in England exclude Indians on the basis 
of colour bar; " 

(c) whether it is a fact that Indians are tlxcluded; if so" on what 
groliilds; and 

l 
(d) whether Government propose to ascertain the attitude of the 

British Government in the matter as regards, the exclusion of 
Indians from flying clubs and communieate the information 
to the House? 

1I1r GlrJa Shankar BaJpal: (a) Yes. 

Cl 
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(b) to (d). The attention of the Honourable Member is invited to the. 
reply given by me on the 24th March, 1939, to Mr •. Kuladhar Chaliha',. 
starred question No. 130l. 

INSTRUMENT OF AOOBSSION. 

1387. ·1Ir. S. Sa'yam1l1'ti: Will the Honourable the I,eader of the-
House be pleased to state: 

(a) whether the attention of Government has been drawn to the-
statement of the Chancellor of the Chamber of Princes to. 
the effect that the Princes have been given six months' time-
within which they should send their answers to the ~ 

. Instrument of Accession; 

(b) whether that is a fact, and if so, when the six months expire; 

(c) whether Government propose to publish the Draft Instrument 
of Accession for public criticism; 

(d) whether the Provincial Governments have been, or will e~ 
consulted in' thIS matter; Rnd . 

(e) if not, why not? 

'!'he Honourable Sir Nripendra Sircar: (a) Government have seen t ~ 

"tatement referred to. 

(b) Yes, by the end of July, 1939. 

(e) No, Sir. . 

(d)' and (e). The attention of the Honourable Member is invited to the-
replies which I gave to part (e) of Mr. T. S. Avinashilingam CheUiar'g. 
starred question No. 40 on 1st February, 1938, and connected supplementa17 
questions. 

&AD WAB BB'l.'WBlIN SBIPPDfG COJIPAlUJIS ON THE KONKAB COAS'l'. 

1388. ·Kr. T. S • .A.vlDMbIJ;ngam. Ohettiar: Will the Honourable the-
Commerce Member state: 

(a) whether he is aware of an uneconomic rate war between two· 
shipping companies on the Konkan Coast; 

(b) whether any of the parties to the rate war have applied to. 
Government for arriving ~t a settlement; and 

(c) if so, whether Government have taken any steps in the matter. 

The HODourabie Sir Xuhammad Zafrulalh Kha1l: (a) Yes, between' 
three (and not two) steamship companies. 

(b) Yes. 

(c} The Commerce Member has offered to arbitrate between the parties .. . 
SAFlLGUABDINQ OF THE INTERESTS OF llmIAlf SBlPPING. 

1389. ·Xr. O. N. ][uthuraDga ][udaliar: (a) Will the Honourable 
Member for Commerce state whether he is aware that in the trade agree.· 
ments concluded between the United Kingdom and othet' countries, such 
ns for instance, the Anglo-Lithuanian Trep.ty and the Anglo-Soviet Tradtt 
Agreement, the interests of British shipping nreadequately safeguarded? 
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(b) Is the Honourable Member aware that the Honourable Sir Sultan 
Ahmed, on the 16th September, 1937, admitted on the floor of this House 
that "Government are aware that clauses e~ t  to shipping are some-
times included in trade agreements"? 

(c) In the light of these facts, will the Honourable Member state why 
it has been decided that the question of Indian shipping should form no 
part of the discussions on the Indo-British Trade Agreement? 

The Honourable Sir Jl11hammad Za.trullab. Khan: (a) I have nothing to 
add to the Government's reply already quoted by the Honourable Member 
in part (b). 

(b) Yes. 

(c) I would . refer the Honourable Member to what I said in this con-
nection during the course of the debate in tlbis House on the 27th and 28th 
March, On the Indo-British Trade Agreement. 

RATE W AB. BETWEEN CEBTAlN SBlPPING COIIPANIES. 

1390 .• 111'. O. N. )[utlluranga )[udaliar: (a) Will the Honourable 
Member for Commerce state whether Government are aware of the un-
healthy competition and the rate war between the Scindia Steam Naviga-
tion Company and the Bombay Steam Navigation Company? 

(b) Is the Honourable Member aware that the Bombay Steam Naviga-
tion Company is also one of the oldest shipping companies and second 
anly to the Bcindia Steam Navigation Company in India? 

(c) Is the Honourable Member aware that the Bombay Steam Naviga-
tion Company is prepared to abide by the verdict of an agreed arbitrator? 
·{d) Are Government prepared, in order to ensure a satisfactory working 

aI. ,ilia Indian steam transport and for its better progress, to address the 
warring steam companies and appoint an arbitrator. agreeable to both of 
them? . 

(e) Or, are Government prepared to consider the advisability of taking 
up legislation to fix maximum and minimum rates to put an end to rate 
war? 

The Honourable Sir Jluhanimad Zafrullah Khan: (a) Governmp.nt are 
aware of the existence of a rate war on the Konkan coast. 

(b) Yes. 

(c) and (d). The Commerce Member has offered to al"bitrate between 
the. parties. 

NON-INDIAN GoODS PUBCHASBD BY THE GoVEBNMJ!lNT 011' INDIA. • 

13910 ·Kr. Akbil Ohandra ,Datta: (a) wiiI the Honourable the Com-
merce Member please state what are the different non-Indian goods which 
have been purchased by the Government of India in 1938-39? 

(b) What is the total value of those goods? 

(c) Did they purchase those goods because they were not produced 
in India, or because their price was higher? 

(d) What Indian industries, if ~ y, have sprung up in recent yefire' as 
the result of the stores purchase policy of the Central Government? 

c 2 
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(e) Are Government prepared to accept the po!icy of purchasing 
Swadeshi gOods even at a higher price, or, at aU events, if the tte ~ e 

is not very con,siderable? 

,The D ~ e 8.iz Muhammad Z&!rullah lDwi: (a) and (b). The 
~ t  for. 1938-39 is not yeb available and will be published, indue 
<course, in the annual administra.tion report of the Indian Stores Depart. 
ment for that year, copies of whi<}h are placed in the Library. 

(c) and (d). 'Honourable Membe:r is referred to the replies given to 
Mr. Man\i Subedar's starred question No. 339 on 17th February, 1939. . 

(e) If the Honourable Member refers to the preamble to the "Rules 
for the supply of articles required t,o be purchased for the Public Service", 
• copy of :which is in the Library of the House, he will find that this is 
: .~ y the policy of ibe Government of India. 

STATES WITHOUT ~  OBLIGATIONS FOB RECEIVING ARMED ASSISTANOB. 

1392. *JIr. Abd]1l Qaiyum: Will t.he Honourable the Leader of the 
}Iouse plessestate: ' 

(a) the names of States with which the Crown or the Government 
of India are not under treaty obligations to render armed 
assistance i-and 

(b) the instances from 1930 to 1st April, 1939, in Vl'hich such help 
was rendered to States with which the Crown has no treaty 
obligations? 

'.l'!le Honourable Sir lfripendraSircar:(a) and (b). ' The Government 
« India are not in treaty 'relations . with the States and the relatiorilt 
1>efiween the Crown and the States are, not' t.he concern of the Governor 
General in CounciL For the conditions' Under which armed assistance ,is. 
given to States the Honourable ,Member is referred to, the reply given on 
the 17th March, 1939, to question No. 816 put by Mr. T. S. Avinashi-
lingam Chettiar. '  , 

:TRoops SEN'l' TO INDUN STATES WITHOUT TRBATY OBLIGATIONS FOB SUCH 
As8I8TAN01!l. 

1393. *JIr. Xuladhar Challha: (a) Will the Honourab!e the Leader of 
the House please state to how many Indian States troops have been Sent 
f,rom British India, with which the British Government had no treaty 
-obligations to do so, during the last three years up to 15th March, 1939? 

(p) What is the cost incurred on such purposes? 

(c) Has the expenditure incurred been recovered from the t t~  con-· 
<cemed ? 

The Honourable Sir lfripendra Sircar: (a' The Honourable Member's 
-attention is invited to the reply given to the previous question by Mr. 
A;bdul Qaiyum. '  , 

(b) snd (c). As stated in reply m Mr. Mohan Lal Saxena's question 
No. 974 on the 10th March, 1939, this ill'entirely a question for the Crown' 
Representative. . . 
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DEPICIENO¥.IN FOOD V ALUB 01' TBB FODDER Xli .u :~ . 

. 1394: •• J[r. ltuladhar Ohaliha:' (a) Will the u t e et yp e ~ 
atate if any research is being made to find out the deficiency in food value· 
(;If . the fodder in Assam?' . 

(b) Are Government aware that in spite of Assam being rich in fodder· 
the cows are stunted in growth and give little milk? 

(c) Is the Honourab!e Member prepared to ask the Imperial VeterinBIj 
Institute to conduct any research to find out the reason and suggest;; 
remedies? 

Sir Girja Slwikar Bajpai: (a) and (c). A scheme ior research into cattle 
nutrition in Assam, spread over a period of three years, has been admiriis-
tratively approved by the Governing Body of the Imperial Council of Agri-
cultural Research. It is expected that funds will be provided for tha 
scheme with effect from 1939-40. . 

Jb) Yes. 

IMPOBT OF SHUTTLES FOB HANDLOOMS, ETO., AND SHUTTLE BLOCKS. 

1895. ·Prof. 1(._ G. Banga: Will the Honourable Member for Com-
merce be pleAsed to state: 

(a) whether for the production of shuttles forhandlooms and power-
looms, the shuttle blocks needed have to be imported; 

(b) whether on all such imports, an import duty of 25 per cent. is 
. being charged; 

(c) whether the imports of Japanese shuttles have gone up in ~ 

between 1930 and 1938; 

(d) whether he is aware that the l"orest Research Institute' has 
replied to Messrs. ·R .. M. Patel about its inabilitY to supply 
the requisite wood produced in India; _ . 

(e) whether the receipts from the import duty amount to not mor&. 
than Rs. 25,000 per annum; . 

(f) whether Government are aware that this import duty on shuttl& 
biocks is seriously militating against the progress of the manu-
facture of shuttles in India; and 

(g) whether. Government are prepared to recOnsider the. position 
and abolish this import. duty and thus implement t.he recom-
mendation of the Fiscal Commission that raw materials 
needed for Indian industries 'should be free from' import 
duties? . 

!'he . Honourable Sir Jrlullamm&d Zafr1l11&h ][han: (a) and (b). Yes, Sir. 

(c) I would refer the Honourable Member to the Annual Sea-borne 
Trade Returns, copies of which are in the Library. 

(d) A company manufacturing shut.tles in India has so stated in a repre-
I • aentation to Government. 

[
(e) Government have no information on this point as the amollnt ~ duty 

levied (.n wooden blocks imp0rted for the manufacture of shuttles IS noh 
separately recorded in the Revenue Returns. 
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(f) ani (g)'. The O&mplaint of Messrs. H. M. Patel and Company, 
alleging \ tariff inequality between assessment of shuWe bloob aDd. fully 
manufactured shuttles was examined bv the Tariff Board in 1935 and the 
claim was not found to be substantiated except in .the case oi Japanese 
shuttles. . Imports of the latter were reported til be inferior in quality and 
largely non-competitive, being for handloom weaving. The CompQIly baa 
since asked that wooden blocks for shuttles should be exempted from 
import duty. The request will receive consideration along with similar 
requests from other industries when financial conditions permit. 

PRoPOSAL TO ACQUIB.B LAND NBAR OXIILA. IN DBLHI. 

1898. *JIr. BroJendra .arayan Ohaudhury: Will the Honourable the 
Commerce Member p!ease state ;vith reference Go his :eply 50 supple-
mentary questions to starred question No. 1138 of the 17th M;arch,. ~  

that "there has been no decision": 

(8) whether there is any proposal for the acquisition of land in the 
vicinity of Delhi on a large scale; 

(b) if 90, the object thereof and the area of land; 

(c) whether in the .past Government have acquired land for any 
public purpose years in advance of requirement solely with 
a view that land may be required some day for the expansion 
of a town; and 

(d) when the "decision" may be expected? 

"the Honourable Sir ][UhammlLd Zafrulla.h lthan: (a) and. (b). Govern-
ment have no information. 

(c) I am not aware of any such instances. 

(d) Does Dot arise as! DO such propos a). has been received 80 far. 

EMPLOYJIBNT OF INDIANS BY TBli TEA MARKET EXPAlfSION BODD. 

139'1. -Mr. BroJendra .ar8f&11 Ohauclhury: With reference to his 
reply to starred question No. 825 of the 7th Marclt, 1989 will the Honour-
able the COmmerce Member please state: 

(a) whether the up to date information called for regarding employ-
ment of Indians by the Tea Market Expansion Board bas beeD 
received; 

(b) the number of (i) Indians, (ii) Anglo-Indians, and (iii) Europeans, 
employed in India, together with their salaries and allow-
ances; 

(c) the number of Indians employed in Tea Market Expansion work 
abroad, as also the number of non-Indians; and 

(d) the percentage of la.st year's contribution by the Indian Tea 
Market Expansion Board to the total expenditure abroad by 
the combine? 

".l'he Honourable Sir KuhammlLd Zafrullah Khan: (a) Yes. 

(b) I lay on the table a statement giving the information required. 

(c) Government ha.ve no information. 
(d) 41·8 per cent. 
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S",.".",., Motoing 'he ftlIIitmGlity, IIIlariN lind GlloWllncU oj perBOrY employed under the 
Indian T8IJ Mllrket Ezpllnrion BlJrNtl. 

Designation of post. 

Commissioner •  •  . 
Personal Assistant to Commis· 
sioner. 

Inspectu.g Superintendents • 

.Asaiatant Superintendents 

-circle Inspectors 

Sub-Inspectors 

Extra Sub-lnapectol'll 

Demonstrators 
Attenders 
<Jleru Divisional Offices 
Motor Car Driven. 

Cinema operators . 

:Menials •  •  . 
Bead Office Clerical staff 

Female staff Sub-Inspector 
Demonstrators •  . 

Nationality of 
pereon hoding the Salary (p.m.) 

post. 

European 
European 

RB. 
2,500-3,000 
1,200-1,300 

1 Indian ~I'OOO I'  
2 Europeans 
1 Indian . 500-950 
9 Europe&nII 
3 Indians • 350-450 
2 Anglo Indians. , 
11 Indians • }' 200·300 
9 Anglo-Indians . 
115 Indians .\ 75·10 
5 Anglo Indians, r 
33 Indians .  } 
1 Anglo-Indian 
474 Indiana 
524 Indians 
19 Indians . 
26 Indians . 
1 Anglo·Indian 
2 Indians 
1 Anglo-Indian 
15 Indians . 
25 Indians . 
3 Anglo-Indians 
1 Anglo-Indian 
9 Indians 

} 

60-70 

30-50 
15 

SO-90 
30-60 

55-80 

15-20 
30-300 

75-100 
30 

Allowances. 

The CoIIl.lDissi01U!lll'. 
Indian Tea JrIa.rbt 
Expansion Board 
draws a motor car 
allowance of Bs. 118. 
p. m. Otherwi8e 
the only allowanoe 
granted to staff in 
addition to salary 
is travelling allow-
ance at the fonow-
ing rates while the, 
are on tour on 
Board's bll8inesB: 
A1ltual rail f .. rea pi"" 
outstation allowance 
varying from Rs. 15 
to 8' annas d.aiJ8' 
{or each complete 
nights ab!!8Ilce l"rom 
headquarters. 

SHORT NOTICE QUESTION AND ANSWER. 
DISKISSAL AND REPATRIATION OF DAILY PAID INDIAN WORKBRS UNDER TO 

MINISTBR OF OOMMUNICATIONS, OEYLON. 

Ill. S. Satyamurti: Will the Secretary for Education, Health &lui' 
Lands be pleased to state: 

(a) whether it is a fact that the Minister of Communications, Ceylon. 
is preparing to dismiss summarily nnd ep t ~e 8,000 daily 
paid Indian workers in the Departments under hIm; 

(b) whether the other Ministers are proposing to take similar action 
ag&i.nst Indians working in the Departments under them; 

(c) whether this nction will udversely affect nearly 10,000 families 
of Indians in Ceylon, who have resided there from 10 to 20 
years continuously; 

(d) whether the Government of India have received full and accurate 
information in this behalf from their Agent; 

(e) if not, whether Government will ta.J!e immediate. steps ~ ascer-
fuin and place on the table of the House such mformatlOn; 

(f) whether Government are prepared immediately to ~ e  the 
Government of Ceylon and request them to stay theIr hands 
in this matter, till the Government of I ~  have considered 
the ma.t;ter and made suitable representatlOns thereon? 
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Sir Girja SbaDkar Bajpai: (a) and (h). The e ~ of the Government 
Df India in Ceylon has reported that the Board of Ministers have under con-
sideration a tentative proposal made by the Minist.er of CommunieationfJ 
for the discontinuance from service of all non-Ceylonese employed on daily 
pay in Ceylon Government Departments with a view to their place being 
filled by unemployed Ceylonese. 

(c) The Honourable Member's estimate of the number of Indians, who-
are likely to be affected if the proposal be adopted, is correct. The exact 
duration of the residence of tpese Indian employees in Ceylon is not known. 
but probably extends over many years. . . 

(d) to (f). The 'Agent of the Government of India is fully seized of the 
situation and is· in touch with the authorities concerned. He has already 
rnade representations in the appropriate quarters. The Government of 
India are closely watching developments. 

JIr. S. Satyamurti: With reference to the answers to parts (d) and (f) 
may I know if the Government. of India will get into touch with the 
Government of Ceylon immediately and ask them to stay their hands till 
the Indo-Ceylon trade negotiations  which inter alia will deal with alsC) 
the position and status of Indians in CeyJon are complete? 

Sir Girj& Shankar B&jpai: That question would arise only if the inw-_ 
vention of the Agent which has already taken place does not succeed in 
staving off this measure. 

Mr. -S. Sa&yamurti: With reference to parts (a) and (b), I want som& 
elucidation of the phrase 'tentative proposal'. May I know whether Gov-
ernment have any information as to the exaet stage at which these pro-
posals stand? 

Sir Gir:la Sha.Dk&r Bajpai: As far as I know the proposals are merely 
being examined departmentally and provisionally. 

Mr. S;o Satyamurti: With reference to part (c), may I know whethel" 
Uovernment will ascertain and p)ace on the table of the House as early as 
they can some information as to the period of continued residence of i\hese 
IncUans in Ceylon?' -

Sir Gir:la Shankar B&jpai: We mad-e enquiry on the point from the 
Agent and he says that all the available information with regard tv the 
character of employment and the general duration of employment of these 
people is contained in Sir Edward Jackson's report on Emigration. 

li'r. S. Satyamurt.i: May I know whether Government have satisfied 
themselves, or will satisfy themselves that the Ceylon Ministers before 
taking any such action have got to get any legislation passed by the Hous& 
or' whether they can do it by an executive order? 

Sir Glrja Shankar Bajpai: I will make enquiry. 

Mr. S. S&ty&murtl: May I know whether Government will include in 
the scope of the enquiry al1 such matters as to satisfy themselves that no 
irrevoca.ble action will be taken by Ceylon Ministers before the Govern-
ment of India have had a reasonable opportunity of putting forward their 
points of view and press them on the Government of Ceylon? 
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Sir Girja. ShaDkar Bajpat: We have already satisfied. ourselves So. far 
8S possible, on this point. Our' Agent in Ceylon has made representationa 
,to the Ceylon Go'Vernment that no action ought to 'be taken before the· 
Government of India have had an opportunity to consider any proposal that 
may eventuate. -

Kr. S. Satyamurti: Will the Honourable Member get into active touch, ~ 
at leastijweek by week, with the e~e p e t of this matter, in view of 
the fact that Ceylon Ministers seem to be very anxious to C8l"ry out their' 
pJans as early as they can? . 

Sir Girj& Shankar BaJpai: I can assure my Honourable friend that the-
Government of India are almost in daily touch with their Agents whenever 
a matfer of this importance is under examination. 

DECLARATION BY H. E. THE qDVERNOR GENERAL IN COUNCIL .. 

The ![onourable Sir James Grigg (Finance Member): Sir, I lay on the 
table a, decJaration by the Governor General in Council regarding Supple-
mentary Demands on account of Railways and in respect of Interest on 
Debt, Legislative Assembly and e ~ e Assembly Department and 
Department of Communications as being essential to the discharge of his. 
l'88ponsibilities. 

'lJeclaration by the GoverMT General in Council regardi1lg 8up]lementary Demtm. 
refuBed by the Legislative Assembly. 

In pursuance of sub-section (7) of section 67-A of the Government of India Act, as 
I"t out in the Ninth Schedule of the Government of India Act, 1935, the Governor' 
G"neral in Council is pleased to declare that the followirig Supplementary Demands. 
which have been refused by the Legislative Assembly are essential to the discha.rge of 
his responsibilities: 

RailwmJ Demanas: 

'Demand No.6-A. Working Expenses-Maintenance of Structural Work_ 
RB. lm,30,OOO. 

Demand No, 6-B. Working Expenses-Maintenance and Supply of I,ocomotive 
Powel'-'-Rs. 71,35,000. 

Demand No.6-H. Working Expenses-Expenses of Electri!:al Department-· 
RH. 22,90,000. . 

General Demands : 

'Dl'JIlaIJd No. 11. Interest on Debt and other Obligations and ReductidD or .A voidance 
of Debt-RH. 1,00,000. 
, Demand. No. 14. Legislative Assembly and Legislative Assembly Dep t e ~· 
Rs. 1,05,000. 

Demand ~. 21. Department of u t ~ . 10,000." 

ELECTION OF MEMBERS TO THE STANDING COMMITTEE FOR 
THE DEPARTMENT OF COMMUNICATIONS. 

The Honourable Sir ThoDlllS Stewart (Member for Railways and Com-
munications): Sir, I beg to mc,ve: 
"That this Assembly do proceed to elect, in sucn manner as t ~ Honoura.hle the 

Plesident may direct, four non-official : :e e ~ to serVR on a Standmg Committee to 
I.dvise. on subjects, other than 'Roads'. dealt with in the Department of Comm,mica-
tions, viz., Broadcastinjr, Civil Aviation. Meteorology, Major Ports and Posts &;net 
'I'elegraphs, during the financial year 1939·40." 
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Mr. Prelli •• , (The Honourable Sir Abdur Rahim): Motion moved: 

"That this Assembly do proceed to elect, in ench maDDer all the Honourable Ute 
President may direct, four non-official Members to serve on a Standing CODlJIUttee· to 
advise on subjects, other than 'Roads', dealt with in the Department of CommDDi .... -
tions, viz., BroadcastiIig, Civil Aviation, Meteorology, Major Ports and Postll ana 
Telegraphs, during the financial year 1939-40." 

.. .... S. Satyamurti (Madras ~: Non-Muhammadan Urban): Sir, I 
should like to have some information from my Honourable friend. I sug-
gest first of all that to have a non-official Committee for deaJing with aU 
these subjects, Broadcasting, Civil Aviation, Meteorology, Major port,s, and 
Posts and Telegraphs, is really asking this House to appoint a Committee. 
which cannot do any effective or useful work. Although all these Depart-
ments are being dealt with in my Honourable friend's Department-they 
are supermen, they can deal with Broadcasting in the morning, Civil 
Aviation in the afternoon, Major ports the next morning, ·Posts and Tete-
eraphs the next evening •  • •• -

JIr. 1'. E . .James (Madras: European): And so can you. 

JIr. S. Satyamuni: I do not know when my HonourabJe friend, Mr . 
. James, was transferred to the Treasury Bench. I suggest to my Honour-
able friends on the Treasury Bench to adopt Mr. James as their Deputy. 
He is a good Deputy who always interrupts Honourable Members for their 
~ . e. I want my Honourable friend, Mr. James, to be a non-official 
.occJ'Bitmally. 

An Honourable Kember: You have him on your side. 

JIr. S. Satya,murti: We have no use for sueh a good Deputy. 

I want to know whether iU is right that you should have a Committee 
-of four non-official Members from this House to deal with all these p~ 
blems. There is nothing in the Act or the Rules and Standing Orders to 
prevent Government from having separate Advisory ttee~ for Br0a4-
.casting, Civil Aviation and Posts and Telegraphs. As a matter of fact the 
Posts and e~e p  Department is a very important Department! of tbe 
-Government of India. It raises many problems which were referrecl te 
the other day in the House by Honourable Members who took pait in the 
discussions on the Finance Bill. I do suggest that Government ough' to 
be asked to constitute different committees for these different major Depart-
ments. 

My second point is, that this is the first time in which t ~ e com-
mittees are BOught to be composed of non-officials both from thiS House 
snd from the other House. 

'lIle Honourable Sir "1"bomaa Stew&11: No, no. 

1Ir. S. Satyamurt1: Then 'this Committee will be composed entirely (!If 
'Members of this House. 

'!'he Honourable Sir '.l"hom.aa Stewart: Partly from this House aDd: 
partly from the other House. 

JIr. S. Satyamurti: When did it start? 
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ft. Honourable Sir Thomas StiWIlt: Years ~  years and years ago. 

Kr. 8. "amUlti: If that is so, I do not raise that point. But I do 
)\'ant to suggest to the House that the Legislative Assembly is the only 
House which. votes for Demands for Grants, and, therefore, these Com-
mittees should be comprised soJely of Members of this House, Against 
the other place, I want to say nothing. It is not parliamentary. I suggest 
tbat they hays no control whatever over the purse, and even tIDe limited 
control they are supposed to have over the Finance Bill is not effective. 
I. therefore, feel that on both these point43 this House ought to get some 
explanation as to why there are not different committees for these major 
departments and why thesp. committees may not consist of Members 
-entirely from this House. 

xr .•. S. Ane), (Berar: Non-Muhammadan): Sir, before the Honour-
able ~e e  gi.ves a e~ y to these points, I also want to know how many 
meetmgs of Uns CommIttee have been held durina the last year and for 
bow long did the Committee work at all? ... 

Th. Honourable Sir Thomas Stewa.n: I think my Honourabit: friend, 
Mr. Satyamurti, has rather over-estimated: the callt; that such a Committee 
would make on the elected representatives. Turning to the query of my 
Honourable friend, Mr. Aney, our usual plan is that once in each Session, 
or perhaps twice, if need be. there is a meeting of the Committee and 
Honourable Members now here, who were Members of the old Posts and 
Telegraphs Committee, will, I think, confirm that the calls upon their time 
were very small. Actually what> I am proposing on this occasion is an 
extension of the duties of the oJd Posts and Telegraphs Committee which 
has been in existence for some  considerable time. It has been our experi-
ence that the considerations of problems arising out of Posts a.nd Telegrapha 
did not in fact involve any very great expenditure of time on the parl. of 
Members who were elected to s"rve on that rommittee. I W(luld pomt 
out to the Honourable Member too that there are in other departments 
corresponding committees. For example, there is one for Commerce 
Department; and I suggest to the Honourable Member that the volume 
of work likely to originate from the Commerce Department might be 
considerably more than what originates from the Communioa,tions De-
partment. From my own experience I can say that in regard to the 
advisory committee on the Commerce Department matt-ers there hw; 
been no undue calion the time of the Honourable Members. 

AD , D u ~ Kemb8r: No call at all. 

The HOnourable Sir Thomas Stewart: At times we have experienced 
that. As regards Mr. Satyamurti's criticism tha,t this Rouse and this 
House alone should deal with matters on which they vote supply I may 
'point out, Sir, ~ t the ma,tters that come before the comJ?littee are not 
matters of finance; they are more matters of general pohcy. For that 
.l'eason I think Mr. Satyamurti should be reassured. 

,Lieut.-Oolonel Sir lIenry Gidn,e), (Nominated Non-Official): /Sir, I rise 
to support the remarks ~ e  by my Hon?urable friend, Mr. Satyamurti, 
to a certain extent. I thmk lhese commIttees are very useful and that 
more use is not made of them is a matter of regret to me and I am sure to 

• .. 
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[Lieut.-Colonel Sir Henry Gidney. l-
others. At times there have been no c&lls on this committee during the 
year and at 'the mostchey meet once a year and then for an hour Ol'two, 
h<?urs only. I do think .  .  .  .  . 

lIr. President (The Honourable Sir Abdur Rahim): The Chair regret. 
that it overlooked the fact that r.fter the Honourable Sir Thomas Stewart's; 
reply on this motion, the Honourable Member is not entitled to make any. 
speech. 

The question is: 
"That this Assembly do proceed to elect, in such manner as the Honourable the· 

President may directo, four non-official Members to serve on a Standing Committee to 
advise on subjects, other than 'Roads', dealt with in the Department of CommUnica-
ti!JnB, viz., Broadcasting, Civil Aviation, Meteorology, Major Ports and Posts ana. 
Telegraphs, during the financial year 1939-40." 

The motion was adopted. 

Kr. President (The Honourable Sir A.bdur Rabi.m): 1 ~ i.nform 
Honourable Members that for the pUl'Jlose of election 6f four non-official 
Members to the Standing Committee for the Department of Communica-
tions the Notice Office will be open to receive nominations up to 12 Noon 
on Monday, the 3rd April, and that the election, if necessary, will be held-
on Wednesday the 51fu April, 1939. The election which will be conducted 
in accordance with the principle of proportionate representation by meanlt 
of the single transferable vote will, as usual, be held in the Assistant b'ec-
ret&ry's Room in the Council House, New Delhi, between the hours of 10-80-
A.II. and 1 P.M. 

THE REPEALING AND AMENDING BILL. 

EXTENSION OF THE TIME FOR THE PRESENTATION OF THE REPORT QF TUB 

SELECT COMMITTEE. 

The Honourable Sir Bripendl'a Sircar (Law Member): Sir, I move: 
"That the time appointed for the presentation of the· Report of the Select ~ 

mittee on the Bill to amend certain enactments and to repeal certain other enactments 
be extended npto the end of the second week of the nen Simla. Be.llion . of t.h6 
Assembly • 

. Kr. President (The Honourahle Sir Abdur Rahim): The question is: 
"That the time appointed for the presentation of the Report of the Select OIII~ 

mittee on the Bill to amend certain enaetments a.nd to repeal certain other enactments 
be extended npto the end of the second week of t~ next SimJa Session of the-
Assembly. 

The motion was adopted. 

THE REGISTRATION OF FOREIGNERS BILL. 

The Honourable Sir Reginald lIaweJl (Home  Member): Sir, I beg to 
move: 
"That the Bill to provide for the registration of foreigners in British India, aii 

ro>ported by the Select Committee, be taken into consideration." 

. I do not propose to t.ake the time of the House at this stage by referring 
again in detail to the provisions of the Bill. In the debate on the original 
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motion for the i5elect Committee,. the whole measure was discussed' at . con-
Aiderable length in this House. I feel tnyaeli at some· disadvantage in the 
,mct that a good many Honourable Members were absent on that ocCasion . 
. But I think I may take it that those who are interested in the subject of 
the Bill have already studied the previous debate which has been printed 
and, tl?-erefore, all I need do at this stage is to draw the attention of t ~ 
House, quite briefly, to the «hang-es which have been made in the Bill as 
'it emerged from the Select Committee .. 

There are only two changes and neither of them of a very substantial 
.character. In clause 3 (e) it was originally proposed that the obligation to 
.co-operate with the p e ~  authority in giving information about 
loreigners lodging in various places should be imposed on both private 
householders and on managers of hotels and p~e e  of that description. 
There was, however, some feeling that to place such an obligation on pri-
~ te householders, who-are not J'eceiving foreigners for profit, would be 
.found unduly onerous; and, therefore, the Select Committee have now so 
.modified clause 3 (6) that t.he ~ t  is imposed onl-y on persons hsving 
tbe managemellt of a hotel, boarding house, s6Tai or other premises·oia 
like nature. And in view of that modification the separate definition of 

~e e  which originally appeared in the definition clause haA 
hecome unnecessary. 

The only other alteration of substance, made in the Bill by the e e ~ 

'Committee, is to modify the imprisonment provided in clause 5 for a person 
Who i!:l not a foreigner and who.. has, in any way, ~ t e e  or failed to 
,comply with the provisions of the Bill. It was originally proposed that a 
person not a foreigner who rendered hiptself liable to any penalty might ,be 
imprisoned for a term which might extend to six months or a fine which 
might erlend to Rs .. 500 or both. Now, the penalty in that olause has been 
modified so as to make him liable 'only, to' a :6ne which may extend to. five 
:bundred rupees. 

The only other alteration made in the Select Committee is pu e y'~ 
.drafting matter. Sir, I move: . 

Kr. President (The HonourableEir Abdur Rahim): Motion move.d: 

"That the Bill to provide fOI' the registration of foreigners in British IllIlia, as 
-reported by the Select Committee, be taken into consideration." 

Mr. ][. Ananthasayanam Ayyangar (Madras ceded Districts and 
Chittoor: Non-Muhammadan Rural): Sir, this is a very important Bill and 
it has been long overdue. After the Foreigners' Act of 1804 (III of 1864) 
. imposing restrictions on immigration of foreigners iniJo India and in regard 
to their freedom to travel from place to place except on license, no other 
steps have been taken as ~ e sought to be taken by virtue of the provisiot,l11 
of this Bill regarding the registration of foreigners Ihld their movements I.n 
·this country. A number of questions has been asked on the floor of thiS 
House as to how many Jews, nfter they have been turned out of Germany, 
have come to this country and settled in various parts of this country, how 
many aliens there are who do not give us the privilege of t~  ~ 
,their' c.ountry and freedom to travel from one place to another III thelr 
country without a license or a special passport. Government have heen 
.at !Io loss t;o find out the number of such persons and their occupation in this 
-country. Thf'refore, this Bill is absolutely T.ecessary. 
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Sir, after t.he BIll was referred to the Select Committee we tried to 
modify the e~ t  of the word "foreigner". Formerly, only the residents. 
of those countries which are not within the Empire have been treat,ed as 
foreigners. 

In America an Indian of the eminence of Rabindra Nath Tagore found it 
very difficult to get into the country or go from one place to another there 
except under a license and after giving a thumb impression as if he were a 
k. d. Such resmctions have been placed on Indians in Ameri.ca and other 
enlightened countries. When the Bill was introduced the definition covered 
all countries which are not included in the British Empire. After it went 
to the Select Committee I wanted to move an amendment so as to include 
Dominions in the Empire within this definition. The reason is not far t<> 
seek. The Dominions have ,been fast copying the foreign countries in the 
matter of imposing restrictions on Asiatics, partiCUlarly Indians. Canada 
bas got these restrictions; and the Union of South Africa is the worst sinner 
in this respect. My Honourable friend, Sir Girja 5ha.nkar Bajpai, to whose 
DElpartment this relates, has not even got any information as to the segre-
gation law which is being pushed t.hrough in the Union of South Africa. 
When we put a question about this the other day he said he had no infor-
mation except what appeared in a newspaper. I would refer 'to the inter-
pellations on the 24th February last when the Honourable Member said 
that the scheme had so far not taken any definite shape and the Govern-
ment of India were not aware of any decision of the V.nion Government to 
introduce legislation of the type referred toin the newspaper report. I say 
this is absolute callousness and indifference to say the least ot it, in the 
matter of the Government taking care of the position of Indians overse-as. 
South Africa owes its present prosperity and position to the hard labour and 
toil of lakhs' of Indians who have settled there and who went there, not of 
their own choice, but on the invitation of that Government, and made South 
Africa their home. Our position there is anything but satisfactory. The 
same restrictions and rultl$ are sought to be copied in Ceylon also. There-
fore, it is absolutely necessary now to include in the definition of 'foreignEU",' 
all persons who belong to the Dominions who are treating us Httle better 
than countries which are really foreign. That is why I believe deliberately 
and advisedly section 111 of the Government of India Act which rela'Ges to 
discrimination against British subjects, domiciled in the United Kingdom. 
makes no mention of British subjects who are residents of other Dominions. 
The discriminatory clause applies only to those British subjects who are 
domiciled in the United Kingdom. Therefore, so far as that section is con-
cerned, it is open to the Government of India to impose restrictions on 
Dominion subjects and class them as foreigners in case the Dominions do 
not reciprocate ~  that India has been extending to them all along. 
Clause (1) of this section 111 t!8.ys: 
"Subject to the provisions of this ,~pte , a British subject domiciled in the United 

Kingdom  shall be exempt from the operation of 80 much of any Federal or Provincial 
law as: 

(a) imposes any restriction on the right of <'ntry into British India; or 

(b) imposes by reference to place of hirth, race, descent, ~ u e, e O ~ 
~ I~, residence or duration of residence, any disability, lia'biiity, 

restnct.lon or condition in rel!;ard to travel, residence, the· acqnisitic.u 
holding or disposal of property, ete., etc." , 

Therefore; this section is confined only to those British subjects who are 
domiciled in the United Kingdom. ,I want the'definition of'foreigner in this 
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Bill to exclude British subjects domiciled in the United Kingdom hut to 
include all British subjects wh(>rever they may 6e outside the United 
Kingdom except British India. That is my object and I moved this amend-
ment in the Select Committee. Unfortunu.tely, we were in a minority and 
Ute amendment was ~  down. I request the Honourable M-embers of 
this House to pay particular attention to this. Unless the ~' e e ' 
is defined so as to include residents of Dominions also, our purpose would 
be lost. We would be tightening the noose round Our own necks if we do 
not do so. Foreigners properly eo-called, like AmericanR and Germans and 
French might like to treat us as friends and shake hands with us; but there 
is a. section of foreigners coming into being-those who want to take 
advantage of our relationship and then throw us overboard. Our plight is 
really hard in the various Colonies and Dominions. Therefore, the Domi-
nion subjects are the real foreigners; and unless this definition is extended 
80 as to include them the very object of the Bill will he frustrated and we 
will be put to very great hardship. 

There is an exemption clause in t.his Bill which gives power to the 
Central Government to exclude any individJal or c!ass of foreigners from 
the operation of this Act. It is open to the Central Government to say 
tba.'j the subjects of the Union of South Africa are not foreigners for the 
purposes of this Act. That power may be exercised in case the Union of 
South Africa refuses to pass such restrictive legislation as they have under-
iaken and Ceylon gives up the idea of forcing such hard measures at the 
point of the-bayonet against Indian settJers there. If those Colonies or 
Dominions come round there is ample provision in the Act itself to restrict 
~  definition and to extend the hand of fellowship and brotherhood to all 
in the Empire. Therefore, when cJalise 6 of the Bill is there to remove 
cases of hardship, it is essential that we should define foreigp.er properly_ 
It is a very important ~tte  and I plead with the House to modify the 
recommendation of the 'Slelect Committee. 

Most of the other ~te  have been relegated to the domain of rules. 
l'here is no single substantive proVision in the Act which says "These are 
the restrictions that shall be imposed on foreigners coming into this coun-
try. ,. Everything has been left to these rules. Personally, I am not in 
favour of confiding away all legislative powers in the executive. But the 
argument was advanced in the Select ~ ttee that the Government in. 
this country has not yet got accustomed to enforce such legislation as 
thi". They do not know what particullu rules have to be framed so as to 
make this Act really effective Q&d that is why they want power to make, 
rules eo that from time to time those rules could be modified or varied as 
the exigencies of the case may require. Therefore, we have allowed this 
provision, relegating all these powers to the rule-making power, to stand as 
it is. 

There is another matter to which my Honourable f;:iend, the Mever, has 
referred. If a foreigner arrives at a hotel or boarding house, the ~eepe  of 
any such place is bound to give the information.. There are. certam errors. 
of omission here which ,have to be filled up. It IS made oblIgatory on the 
hotelkeeper to give t~ ~ about. t ~ ~ e  to the p ~ e  
authority but there is no proVISIOn makmg It oblIgatory on the foreIgner to 
give ~ t  to the hotelkeepe!". ~ te ~epe.  ha!! ~ to ;find that ~ut. 
for himself and "it is obligatory upon hIm. to gxye Information to t ~ p~ e 
or prescribed authority, wherells the foreIgner ,IS under no ~  oblIgatIon. 
I have tabled. an amendment i!l regard to thIS to fill up the,lacuna anG 
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.to caSt an obHgatioi:t on the foreigner to give the information to the iwtel-
,keeper so that he, in his turn, dm pass it on to the prescribed authority • 
.sir, 1. support the motion for Ccil!sideration and I hope'that the several 
,ameiidme-nts that I have tabled will be favourably considered. 

Sardar Sant Singh (West Punjab: Sikh): Sir, this Bill is not a conten-
tious measure at all, and this is one of those measures which 

12 NOON. 
requires to be passed by this House on ,account of the present 

international situation and the possibilities of development in a direction 
which may not be to the liking ,of humanity at large. However, the' only 
point of majDr impDrtance, where the diilerence of opinion has arisen, is 
'as to' the definition of the word "foreigner". In regard to' that, I want to 
pDint Dut that the SCDpe Df this Bill ,has been misunderstood bym08t 
peDple. It is not a measure which gives power to' retaliate or to take 
any retaliatDry mea8\ll'eS against any of the Dominions or the foreigners. 
It is Dnly intended to register the fDreigners in this cOW1try who, in the 
words of the HonDurable the Home Member. are to be the potential 
-enemies in case Df R disturbance. ~ e , the limited view is taken by the 
Government. The Government think :chat the p.otential enemies are only 
those who at this time are creating disturbance in wef:tern countries or in 
Europe. But, in my view,-I cannot say whether I am right Dr wrDng,-
at this mDment the term "potential enemies" cannDt be restricted to 
European natiDns alone. There may be times when, considering t e tt ~ 

tude of the cDuntries Dn the border line of India, there may be danger, 
-and then the information which is expected to be obtained by the passage 
'Of this Bill will become handy. In that case, it will be necessary to 
enlarge the definition of a foreigner so as ito include. the persons living in 
the DominiDns as e~ . 'Ihe Dominions tochy ,are self-governing ,Domi-
nions, and, as such, indications are not wanting in the press to show that 
some of the DDminiDns are adopting a policy or, at any rate, . are. giving 
out that they have a right to be heard before they deCide to p t p ~ in 
any war with England. So ~ as we can see, these indications,show that 
the DDminions may not go against. England,-that is only as far as the 
presentindieations show. ''1'hev may be neutral in' a future war,-that 
IS something different, but the' possibilities are still there that. in time 
'Of any conflagration, nn occasion may arise when we may lleed urgently 
the information about t.he subjects of Dominions living in India. There-
'fore, it is no good restricting the definition of a foreigner Dnl:o-' to those who 
'dO' not belong to the British Commonwealth of Nations. 

Then, Sir, as regards retaliatory measures. I want tu draw the atten-
tiDn of my HonDurable friend,Mr. Ayyangar, to the provisions ot section 
3. Act ITT of 1924. The Immigration into India Act, 1!124 , and section 8 
of that Act gives power to ~e Governor General in Council for making 
rules fDr the purpose of securing that pel'BOnS, not being of IndiaD Drigin, 
dDmiciled in any British possessions, !=hall . ~ no greater rights and privi-
1eges, as regards entry into and residence in British India, than are 
accorded by the law and administration of such possessions to versons of 
"Indian domicile." 

The power which my Honourable colleague wants to get under the 
'Foreigners' Ac'li is already vested in ,the Government of India. Now, in 
order to exercise that power effectively, I quite agree with him that the 
-definition of '~. e word "foreigner" should be so. worded aa to inelude ~  
'1'esidents of Dominions too as foreigners, and not otherwise. 



Then, the other point which I want to make in this e ~  ~. about 
jl,he rule ~  power. In my previous speech, when the Bill was being 
~~e  tp Select Committee, I made my submission to the House that 
-ine rOle making power is a sort of ~ t e power which the e e ~t e 
Government wants to get from the House; but, taking into consideratIon 
)ihe explanation given in the Select Committee, I agree with my friend 
that the rule ~ power in this particular Act should not be restricted 
.~  any way, and full power should be given to the executive Go.ernment. 
;But .there is one thing that we want. We want that a convention should 
. be established, and wherever and whpnever the rules are made under the 
.·, ~  given by the Legislature, those rules, before they become e e t ~, 
.should be laid on the table of t,he House for a sufticumt period for 'Hon-
. -ourable .Members to study them and to suggest modifications. I find, 
'Sir, there is one amendment to that effect tabled by one of the Honourable 
Members, and I hope the Honourable the Home Member will give full 
'consideration to that amendment, and that this convention will develop 
that where a sort of quasi-legislative power is given to the Legislature, the 
rule making power should be restricted by p ~ the rules on the table 
t)f the House for Members to study them and to suggest modification!;. 
With these remarks, Sir, I support the motion. 

Ill ••• V. GadgU (Bombay CentraJ Division: Non-Muhammadan 
.• :aural): Sir, I want to make only a few observations. When this.Bill was 
under discussion on the 9th March last, and when a motion to refer it to a 
e e~t Committee was made, the Honourable the Home Member said 
this:' 

"I observe that one priva.te Member, Mr. G'adgil, Ims already brought in a Bill in 
-thir.. HoWIe to the effect. that the Foreigners Act should not apply to Indian Hates 
subjects. That is a proposal in the opposite direction. I do not quite know what 
-the question is on that point, but I should like to point out one thing in regard to the 
registration of subjects of Indian States. It is going to be extremely difficu,t ~  2ny 
'One; whether a hotel-keeper or a person who is .in charge of a sliiping or air-craft 
,,a,m,pany or anyone elae, to distinguish a resident of an Indian State from d resident 
-of British India. After all, they belong to the same race and it is going to introdoce 
~e y u t distinctions if people who are to all intents and purposes the &ame afe 
D(\t liable to the same tl"eatment as regards registration.. _ ~e Ilf them will be liahle 
·to registration -and lIOID.e not. I believe sOme very distinguished members of the 
'Congresa Party themselves are technically residents of Indian States." . 

. Sir, my object in introducing the Bill which seeks to supply.a provi-
:sion, whereby the Foreigners Act of 1867 will not apply to the subjects of 
Indian States, is exactly what has been stated by the Honourable the 

~ Member .. It .might intezest the Honourable the Home Member to 
know that the Deputy Leader of our Party is technically a subject of an 

~ ~~  State. T\le object Of my Bill is pt:ecisely this, that it is an .arti-
1icial distinction between British India and Indianlndia, and. that is exaqth' 
what I wanted to do away with bv .the introduction of the same Bill. 
'~ ., I may tell the House "that durfng the days of the non-co-operation 
movement in 1921 and 1922 and also froIll the year 1930 to 1935 hundreds 
of people who ,Came from Indian India· to participate in the .-Civil Disobe-
',tlience Movement were deported under the p ~  of -~e Foreigners 
Act of 1867. I am glad that thE:'! subjects of Indian States are' not con-
llidered foreigners for the purposes of this .particular Bill .. I hope, in-view 
·.of what the Honourable the Home Member bas said· in his· speech, to 
whloh I made, a e e e~ e .just. now, he will be lorzinal enough and practical 

f) 
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enoughio accept the Bill which.I have ~ y .I.D:,?Ved; so. ~ ~ t ~ .. ~
. tion will be approximately the same as IS contemplated m  . the . ~ e e  
Bill:: . . 

Mr. Busenbhai Abdull&bhi.i Laljee (Bombay Central Division: Mu-
hammadan Rural): Sir, I rise to oppose the Bill. My reasons are very 
simple and short. In the first place, I find that the Bill is not. in . con-
sonance \\ith the policy that has been always adopted by our Govemment 
to. keep an 'open door to Europeans in India; not only in India, but so fal" 
as .. the Asiatic and African possessions of Great Britain are concem8cl 
there are no restrictions against an European. In fact, the policy of the 
British Government has been that all their Asiatic and other possessions-
have been held as trustees for Europeans in general, and, therefore, I do 
not know why they have now thought of putting a handicap like this. They 
have all along been using the term "European" for years, there is no-
word as "British", nor do the British Europeans call themselves Britishers. 
They call themselves Europeans. Even in this House and also in com-
mercial matters, they call themselves the European and European Cham-
bers of Commerce and not t.he Britishers or the British Chambers of Com-
merce. This Bill is not in keeping with the traditions the British Gov-
ernment bave established with regard to all the Asiatic and African pos-
sessions of Great Britain being for the benefit of Europeans. If they think 
t,hat some of the Europeans are not t ~ as good boys, it is much better 
that they take the responsibility upon themselves, but why drag in the 
name of Indian Legislature and say, we want to register and we shall 
take notice of what they will do. If it is with an intention of making 
some new bargain or arrange some excha.nge of colonies or some trade 
p. ee . e~t, and, therefore, some particulars are needed for th'at purpose 
then, they have got other departments from which they can get all those 
particulars. So ~ as the policy is there that in any part of the British 
Empire, you can give better treatment to Jews from Germany than to-
Tndians--that a. Jew \from Germany can buy land in Simla and live next 
to the V:iceregal Lodge while an Indian cannot. be allowed a decent resi-
dence in any British Asiatic or AfricanpossellSion and that the Asiatic-
possessions are held by the British as trustees for Europeans, I submit 
that it is no use putting in a Bill of this kind in our name unless and until 
. ~ u can make it clear tq the British and Foreign Governments our 
demBIlds. . 

Kaulana Zafar Ali lOum (East Central Punjab: Muhammadan): Sir. I 
rise to oppose this Bill with all the emph.asis at my command. It. is a Self-
stultifying measure. The list' of melll.l>ers of the Select Committee who 
a.re responsible now  for placing it on the e~ t e anvil includes the 
nalIles of my Honourable ~ e , Messrs. Satyamuiti, Sardar Sant Singh, 
Messrs. Asaf Ali, Ayyangar, Mohan Lal Saksena, among others. • 

lIr. S. Satyamurtt .(Madras City: u ~ ~  Urban): And Sir. 
Syed Ra.za Ali also' . 

. .. D ~ Zafl.! Ali 'Khan: These gentlemEln have i)een Rssuring us from 
mom!n,g-tIll ~ e  and fromeYlming till next morning tbM. tl;le Britishcr 
who 1S a foreIgner ought to be turned out of lndia t~ and baggage. . 
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.... : .. 1ilaDa .~  BJiani My , e t:~ is'that no countrY has, a right ~ 
lDlpose e~t t , upon other!> as foreIgners SO long as it has not goti 1m 
army of its o'o/n, is not free, is not independent. Who are the English-
men?' Are they foreigners or not? But my Honourable friend!! say., 
_thoSe Britishers who are u e t.~ of the King ~ are domiciled in the 
United Kingdom are not foreigners. What right has India·to introduce 
this Bill when only the other day 8 gentleman, a Thakore, who was wear-
ing a tlhoti and was travelling in ara.ilway compartment. was turned out. 
When Indians are being treated in this disgraceful manner in their own 
hQme, what right have they to expect that they should be treated hon-
ourably in the Dominions? We have not 80 much to complain again"t 
Germany or Italy, or France, or other countries. Indians go there and are 
treated on equal terms. But it is the members of the British Empire, it 
is ,the people of South Africa, the people of Canada, the people of the 
Dominions. who treat us as if we were 80 maLY dogs. Australia also does 
the same thing. So, first. 'physician, heal thyself'. When these gentle-
men who are on the official benches join with vou in placing" this measure 
on the le!ti,slative anvil, I think they ought to look into their own hearts, 
there must be a heart-searching. How ~ e we treated in India? Are we 
treated as free citizens? 'flIat is proved by the manner in which that 
~ t e  wearing a dhoti was treated. I am one of thO£le who believe 
in the brotherhood of mnn, universal brotherhood. 'rhere is no bar sinister 
of colour with me. I do not believe in the philosophy propounded by Euro-
peam; that they are super-men, and we blackies, we darkies, are merely 
coolies. I am not one of such type. I believe in the universal brother-
hood of man. For me, Europe, Asia, Africa, America are on the same 
level. We are sons of the ~ e ~ t e  Adam, and this war of races, 
this war of nations, war of countries, which has turned this world into a 
hell, will go if there is a teaching of universal brotherhood, and that is 
Islam. When I name Islam, I introduce religion, but the only e ~  
in the world which has a remedy against this sort of trouble is Islam, 
'arid unless Islam comes and is in the ascendant with this teaching of 
universal brotherhood, there will be this sort of thing going on. With 
these few words, r oppose this BilI'. ' 

lIr. JI. Asi.fA11 (Delhi: General): Mr. President, I would not have in-
tervened at all if mv learned friend, Manlana Zafar Ali Khan, had not 
made a. reference to iDe and to certain other members of my Party. Per-
haps we owe 'him some explanation. First of all, I should like to point 
'out t,hl'lt, although I happened to be on this Select Committee, due entirely 
·tomy own fuult, it was not possible for me to attend the meetings of the 
Select Committee. I regret it for a good reason because I had some definite 
Views on eerlain provisious of this Bill which I had not an opporturiity of 
pressing at the proper time. But in so far as my learned friend, Maulan.a 
Zafar Ali Khan's complaint is concerned, let me al'8ure him that he IS 
looking at the whole thing from a wrong angle 01 vision. If he will 
look at this Bill, he will find that it aims at defining eertain categories 
We want to Imow who is a British Indian and who is a foreigner. That is 
all. We are doing; nothing more in this Bill. Clacse 2 of the Bill merely 
eiittmerates the various categories of foreigners and' if you look, ~ . one 
of the ai'Iiendments which I, hope. the GdVemment will' accept,-':'if yon 
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just look at one amendment proposed by a Member of Qur Party ,-it 
tiakesit pe¥feetly cleST that members of vai'ioue nstioMlities fall' into 
!Various categories and it enumerates them as follows, namely, "who is .not 
-a British subject domiciled in the l:nited ~ ·'. W e ~  ~  IS a 
.British subject domiciled in the Umted K ~~ . 'Y e e t ~y ~e e

tiate between a foreigner as such and a Bntlsh subject domIciled ill the 
tlnitedKiugdom. but it does not mean that a t ~  u ~ t domiciled 
in the United Kingdom is the same thing as an Indian natIOnaL ,Next, 
.who is not a British Indian subject; again, who is not a ruler or subject af 
anv State in India, or who is not a person duly appointed by a foreign 
·Government to exercise diplomatic functions, or who is not a consul or a 
vice-consol. That means that we simply want to' know who is who. that 
is about all. nothing more. Therefore, I do n.ot see the force of my learn-
ed friend's complaint that persons belonging to my Party have lent their 
names to a measure like this. We are bound to support a measure like 
this; even if the Treasury Benches were occupied by you. you would 
require this information yourself. Therefore. I do not see any objection 
to our participation in the framing of this particular piece of legislation or 
our supporting it, subject, of course. to such amendments as we propose to 
move. 

Now, ·the only other point ~  which I should like to draw the attention 
of the Government is 8 somewhat ticklish one. The Honourable the Home 
Member expressed his view on that point before this measure was referred 
to the Select Committee. I had given notice of certain amendments. 
One of these amendments sought to omit sub-clauile 2 (a) (iii), namely, 
"any ruler or subject of any State in India". My purpose was quite 
simple. In certain States, British Indian subjects find it difficult to be 
treated I:IS the sUQjects of those States. There is a discrimination observed 
in certain respects. In certain States. you will find that lawyers who are 
British Indian subjects are not allowed to practise. They cannot be enrol. 
led as practitioners at all and you will also find an outcry in certain States 
that British Indian subjects who are employed as Ministers or as other 
p.mployees should be replaced by State subjects. If that kind of dis. 
crimination is going to be ob8erved, I see absolutely no  reason why we 
should not bring the subjects of those States and even the rulers of those 
States under the category of foreigners. If they are going to treat us as 
-foreigners I do not see why we should not treat them in the same way. Thp, 
Honourable the Home Membel' said that one of our colleagues, Mr. 'Gadgil, 
-had given notice of 8. 13ill which sought to abolish this distinction  between 
State subjects and British Indian subjectR. I do not for a single moment 
suggest that I do not subscribe to that Bill. I am prepared to support; 
it. I do not wish to diseriminate between them. In fact. I feel that all 
nationals of India should be t e t~  as absolutely equal but if the rulers of 
e ~  States. begin to discriminate against British Indian subjects and 
theIr own+ subjects, I see ~ ute :  no reason why Indian State subjects 
should nov. be t e~te  as ~ e e  exactly in the same way as they treat 
~ . That IS a pomt on whIch I should like the Government to throw some 
bght. If they hold out a guarantee that. in the case of such discrimination 
being observed in any particular State the Government will intervene 
~  see .th,at this ~ t . is not observed, I shall have no hesitation 
ill suppomng'tne 'BIn, Ot e~ e, I should certainly like to see .11. suitable 
;smendment'made .. I should ltke to make sure that we. in our own country, 
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are not treated as foreigners. That is the point to which I wanted to draw 
the a.ttenuon of the House and I hope I shall have a satisfactory answer. 

Mr. ~I. AviD .... mngam Ohettlar (Salem, and Coimbatore cum North 
Arcot: Non-Muhammadan Rural): I would like to bring to the 
notice of the House only two points. I would like to draw 
attention to the proviso to section 111 of ti)&. Government of 
-India Act. Even so far as the United Kingdom is concerned, 
if .tbere are any matters in which Indians do not have equal tre. 
meot in England, we are entililed to pass legisiatiol\ to put a similar 
disability upon the people of the United Kingdom. in this country. It 
must be much more so with regard to the citizens coming from t e~ 

parts of the Empirfl. I inquired of the· Honourable Member in charge-. 
of the BilJ, whether he can give us information as to whether Indians are:-
required to be registered in any parts of the Empire and he tpld e~: 

quite frankly, that he is not aware of similar provisions of registration 
but there are emigration laws which prevent Indians from emigrating; 
into thatt country, which is much more than registration and We would 
like that in the case of countries in  which Indians ~ e not anowed to entet" 
we should impose similar disabilities and treat them as foreigners under 
this Act. I do not want to take the House into,a discussion of the count.ries 
which prevent Indians from emigrating to them. They have put various 
tests which effectively prevent Indians from entering those countries, I 
should like to suggest that people from those parts of the British Empire 
should be regarded as foreigners under this Act and I hope that amend" 
ments which will be moved to that effect will be accepted by the Govern-
ment. I ~I  like to refer to one other point; touched upon by Mr. 
Ayyangar and that is clause 6. The wording of clause & is so wide that 
the Government of India can nullify the whole Act. According to this 
clause they can put the whole law cut of gear. They can grant exemp-
tions to any foreigner or class of foreigners. I am certainly against such 
wide powers· being given to the exeQutive, knowing iii! we dp how these 
powers have been exercised by the Government in this country. And so 
I would like to urge the deletion of this clause. On the whole I think 
thiN measure is one which is good and which requires the supporb. of 
this House. Sir, I support the motion. 

Mr. E. Sa.utbana,m (Tanjore cum Trichinopoly: Non-Muhammadan 
Rural): I simply want to make one point. The acceptance of this Hill 
as it stands will mean that we are unilaterally accepting some sort 
of empire citizenship without a. corresponding acceptance of the empire 
citizenship by the other parts of the Empire. I have 110 e t~  to our' 
acceptance of empire citizenship if the other parts of the EmpIre accept 
the '.same definition. I am not anxious that they should give us complete 
facilities for emigration but at least for going on travel, on business, for 
studies and other things, if they are prepared to open their countrie!'l on 
the same terins as we opcn our doors to them, then \\'e may h01\'e 8?llle 
~ t  of empire citizenship. There, I would like to say, any Cana.(han, 
Australian or any other member of any part of the British Empire mn.y 
come and go about without any kind of restriction ?r reporting ?f hIS 
movements, while rio Indian can even st€p into theIr country WIthout 
being put to all sorts of restrictions. Therefore, we do not want either 
di:hmtly Or indirectly to" accept any sortor Erirpire citizenship and that 
t ~ one reason which should enable the Government tb accept the 

change in the definition of foreigner. Unless the change in the definition 
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is accepted, I am wholly opposed to this Bill. I would rather th&' 
this Bill is defeated or dropped rat1!er rilSll it should bepaased' in·tbis 
fOrm. 

Xl. .. S. Aney (Berar: Non-Muhammadan): Sir, the only point 
which I want to make is a simple one. We find we are making now a 
new law with regard to the registration of foreigners in British India. 
I do not deny that there it; a necessity of a law like that. Apart from 
any development of the international situation, &ny country which. aspires 
to be a nation by itself ought to have some provision made for the regis-
tmtic)D. of those whom it consiciers as foreigners. So a ~  like that is a 
nece88ity, but my difficulty in understanding this law is this. A law 
like this.necessarily implies that there should be a definition of "foreigner" 
and for that purpose we are referred by this Act to the I<'oreigners' Act 
of 1864; and when we take the Foreigners Act of 1864 it refers us to the 
British Nationality and Status of Aliens ACt of 1914. I know that A<'b 
also. My contention is this. Why is it. when we are makin£\' a new 
law, that the law should not be self-sufficient by itself? If yon really 
think 1lhat it is a good definition, reproduce it here. Why make a refer-
ence to that particula.r section and say that a foreigner must mean such 
and such as defined by such and such? Now, suppose we have adopted 
the definition of foreigner given in the British Nationality and Statuti 
-of Aliens Act ofW14 in this law, and suppose that definition is changed 
or modified by Parlia.ment tomorrow and this definitiOn does not remam' 
as it il> today under the British Nationality aud Status of Aliens Act, are 
we to suppose th8jt a e~p  ahe.nge-has been adopted by this House 
without any special la.w? 

.&D BOI101U'&ble .ember: AutomaticaLly? 

Xl. II. S. .A.ne)': If you keep the definition in the form as it is, it 
means qbat whatever definition they may make plus the acceptance which 
we have made in the Foreigners Act of 1864 is our definition. We have 
given them full liberty to deal with the definition of foreigners in the 
way they like. The dignity of this House and the intelligence of the 
Members of t.his House require that we should not take for granted a. 
definition of "foreigner" made by somebody from their own point of view. 
If you have a very good definition, never mind, put it here. It shall be 
open to us to make any change we like, but let us not be tied to any 
changes that might be introduced into that definition. This is II. rather 
anomalous position, I find. I think the matter should have been consi-
dered from this point of view by the Select Committee. Anyhow it is 
not. too late to allow somebody to table an amendment to reproduce 
t~ amendment to be bodily introduced into this Bill. (An Honourable 
Member: "There is one in the llame of Mr. Ananthasayanam Ayyangar 
already"). I am very glad to see that. So anyhow that is very important 
and when we come to that, you will see the immense advantage of having 
the whole definition reproduced here rather than \that we should rest ~ 

tent with a mere definition iu the. title. This is the point 1 want 
to urge. . ... 



-, -.' 
Mr. Badrl Dutt Panda (Rohilkund and Rumaon Divisions::Non-

~u ~  RUral): Sir, I Jive in-the borderland of Tibet and· ·Nepal. 
They are my good neighbours, hut I want .to know whether ~ ey are 
foreigners or not. We experience many difficulties over there but although 
they are our' neighbours, they do not treat us on equal terms. Many 
persons from my part of the country go for trade to Tibet and to Nepal 
al80, and while we, i.e .• the Hindus only, can go up to Manoswarobar and 
Kailash and while the foreigners have to. take a passport beyond the last 
'Stage of Garbiang, which is the last Bitish outpost, and' while the Hindus 
ape allowed to go up to Mlllloswarobar and up 'to Kailash only,--of course 
~t e  are not allowed-the Tibetans on the other hand can come to our 
part of the country without any passport for trade and so on. When. our 
people go there, the Bhotia traders have to give some presents such as 
wine, tea and 8attu to the Zongpong 'rihere. A feast is held for this pur-
pose over there 'and three Questions are asked from the Bhotia traders: 

(1) Is there any sickness in your country? 
(2) Is there any war, or not? 
(3) Is there any famine or otherwise? 

These three questions have to be a.nswered before trade relat.ionships· 
ca.n he established over there. This is called the Gamgia. agreement. 
What happens? This agreement and the replies are wrapped in a doth 
and put in a cover with a piece of stone about three tolas on each cover 
and sealed. It is given to each parly. If the replies are not up to the 
Dl81'k, then they are not allowed to trade and they have to pay a fine of 
three tolas of gold in case the answers are deceptive. The Gamgia. agree-
ment is recognized under treaty by 'rihe British Government over there. 
But when the Tibetans come down here, there is no such treatment meted 
(lut to them. They come and dump their goods upon us as they like. Of 
course, India has been the dumping ground of many foreigners, and still 
they come. These Tibetans, the beggars, the traders and the Llamas they 
all come, the Llamas with their revolving prayer wheels, they come and beg 
and steal and there is no restriction upon them, and while there is restric-
tion on their side, there is none from this side. They can COllIe into my 
district up th a number of two or even three thousand and there are no ~ 

resfirictiODS. Then there is the question of Nepal. My Honourable friend. 
Sir Raza Ali, has put in a note here as some doubt occurs to him about 
the definition of foreigners. He says: 
"I take it that the NePalese and people living in the trans-border territory to the 

North-WeRt of our frontier are foreigners. Yet such large numbers of them viliit 
Isritish India that a registration of them is bound to give .rise ~ practical difficuitie.l!l .• 
But according to my reading of the Bill, as amended by the Select Committ-'.lc, the 
TUle-making power is vested in the Central Government and will be exercised as the 
ooc&sion or emergency may require." 

He has pointed out that whether they are to be t.retltec\ as e ~ e  

or as Indians, they are treated as Indians here. And why not? From 
1790 to 1814 the Gurkhas were the musters of the whole' countrv from 
Xumaon to Kashmir ana also on the eastern side. In 1814 they were 
defeatied by General Ochterloney and a treaty was signed in 1816.' Since 
6hen they are treated as the allies of the British Government and there 
aTe twenty thousand Gurkhas serving as EIOldiers in this land. During the. 
:war there were 40 battalions who acted as patrols in India and their officers 
used to. live in Simla and in Delhi or somewhere neBr these plaees. 
tLtIley had been shrewd enough, they could have taken charge of the 
whole of India and would have been the master of this country. But 
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t~y were nof shrewed politicinns but were only hU'ed mercenaries So,... 
th?s thing did not enter into their ~ . They ~ te  Raxaul for ~  
they did for India but ten ~  were gIven to t e t~~ of ~ u .. slid ~ 
they were satisfied. Now, they do not allow U9 to enter mto thsU' terrItory 
although we are their neighbours and a relation of mine is a Rajguru in 
Nepal. We are allowed to enter their territory only at thetitne of' 
Pashupati Mela and on other days. we have to take a passport, ,,:hen We' 
go over 1"here, There is a PO'3t Office for them Rnd also n hOSpital a'i1ff· 
they are provided :lrei at olir cost by the British Government. But wheft 
they come over ~ there are no re!;:t;rictions on them: They are' not 
rquired to take any passport. Now, why should there be tbis inequality?"' 
Most of the Gurkhas m-e my friends and' it is not because of ill-will ar' 
enmity 'that I am saying tbis: buil what I am aSking for is equal treatment. 
If they are aHowed to come to our country without any restrictions and' 
without any passport, we should also have the same privileges when we 
go to their country. 

Babu Baijnatb BajOria (Marwari Association: Indian Commerce):: 
Then, you will create unrest and disorder there. 

1Ir. Badrl Dutt Pamle: They also create unrest aDd disorder here. 
Then, Sir, there' is one of .her point which I would like to mention. 
Nepal charges customs on those articles that come through their country • 
into British India but there is no corresponding duty e ~  on their goods. 
So they are the beneficiaries, because they are the friends of the Allies and" 
of the British and there are 20,000 GUTkhas in India. Of course, thea&' 
Gurkha soldiers are very brave though a bit cruel. So, they are given a 
preferentia.l treatment and we are looked down upon, although we are their 
ctose neishhours, both by t.he Tibetans and the Nepalese. Then, ~ 

although we have a British Trade Agent there, we Ilre treated very super-
ficially by that Agent. 1 have submitted a. special case, relating to on&-

~  Moti Singh and about whom I have asked many questions on ithe-
floor of this House. He 'was tnmedout by the British Trade Agent there 
while he was doing some business there without any rhyme or reasen. A· 
false story was con coated against him that he was trying to create troubtel-· 
there. But the real story was that ilie Trade Agent was trying to sm.uggle--
away a Bhutanese woman and he interfered with his scheme of t,bi:iJ.gs:' 
So, he was handcuffed by the British Trade Agent and was turned O1It' 
from that place. No inquiries were made and neither the Deputy Com· 
Iiliss.ioner was consulted nor the local officials were consulted noor the' 
UnitledProvinces Government was consulted. I inquired from the e e~ 

of the United Provinces whether he was consulted that this man was an 
undesirable fellow. He said the only information he got was that the man 
was undesirable and he should not be allowed to enter into Tibet. That 
case I especia.lly bring to the notice of !Jhe House. We are treated there' 
as foreigners and we are insulted in these two territories which I ha'Ve' 
~ t e : What I want is that there should be reciprocity On .. both-: 
BIdes. ThIS should' be done by the rule-making power. tWe should .pe: 
free ~ enter Nepal and they should be free to come. to India &,s they are': 
now. If there are restrictions, they should be applicable on both sides. 
With t e~ remarks, I support the motion. 

Sir SYed Rua Ali (Cititls of the United Provinces: u ~ 
~ .: Sir, ~  I rise to speak at this early. stage, ;I,·believe the onlyjuatiJj..i 

catU:>n 1!1 that It oCcurs to me, havmg list-eneft· carefully, totbe speeches mad. 
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by various speakers, that there is a certain confusion of thought on the scope 
qf the BilL Foreigners either going to settle in another country or visiting" 
tha.t country for traovel purposes are genera.llydivided into two classes, and 
the laws of all civilized countries make a sharp distinction between these· 
two classes. Firstly, there are those foreigners who go from one country 
with a view to settle in another. Such foreigners are usually dealt with 
by the immigration laws of the country to which they propose to go and in 
which they propose to settle. Secondly, there are foreigners who visit a 
foreign country temporarily and these temporary visits are generally regulao-
ted by an Act which makes it incumbent on those foreigners to give the-
necessary information to police a.uthorities. Now, we should remember 
very dist,inctly that the question of· immigration is not before us today . 

. Kr. ~ I  AbdaDabbai Lali":' We never get 8111 opportunity to do-
anything for them and •. therefore, we must take this opportunity to do all' 
that_.we cnn for them. 

Sir SJ8d Baa Ali: You are doing 8 wrong thing. If my friend wanta 
to do anything for them, let me tell him that the best thing to .00 for him 
or for anyone of us who is interested in the subject is to ask the Govern-
Dwnt to frame rules under the relevant section of the Immigration' Act of 
1924. 

Jlr. S. Satyamurti: Why have they not done it all these years? 

Sir Syed Rua Ali: I believe Mr. Satyamurti lind I are to blame-he-
for five years and I for ~ ee months. 

Mr. S. S&tY&ll1urti: I am not tbe Government of India. I have not>. 
brought the Bill. 

Sir Syed :aua Ali: There .~ question of bringing the Bill. Thtt 
power is already there. The relevant section has already been read out 
and I need not ~e : ' it again. But the power ,:is: al'rEiJl,dy vested in 'the 
Government of India to make rules with rega'rd to the immigration of 
foreigners. 

Mr. K. AnanthaBay8D&ll1 AnaDIar: It is very restricted. 

_ Sir Syed ..... aAli: I hold no brief for the Government. Government 
are certainly to blame but we also cannot escape from blame. Did anyone. 
Of us table a Resolution. .  .  . 

Mr. S. satyamurtl: They bve not accepted one Resolution of ours all 
these years. Not one. 

'Sir Syed :aua Ali: Any way, I do not, think I should enter into a: wordy 
warfare on this subject. My point is this. The power is there but the-
Government has not exercised those powers and, unfortunately, we have 
never asked the Government to exercise those powers. There the matter-
rests. 

Now, if it is proposed to change the law governing the' ~u e ~ ofimmi .. 
gration, it is open to us again to bring forward a'll amendmg Bill: I,. for 
one, do not think it is ileeeilisary to bring fbnftl'1 aI{ amending ~ at 

• 
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. [Sir Sy:6'i Raza Ali.] 
this· stage, because if the Government exercise the powers that are vested: 
in them with regard to the control of immigration, I believe our point will 
mos1ify be met. But 'let us see what the scope of the present Bill is, I 
lUll a.fraid that is the subject which seems to have been disregwed in the 
course. of the debate today. The object of the present Bill is to have 
necessary and important information with regard to those foreigners who 
either are at present to be found in India or may visit India. for temporary 
purposes. That is the main point reaUy.If that is the object of the Bill 
and the object is quite clear, I do not think the points that. were raised in 
the course of the debate thiiJ moming would be relevant. To begin with 
one of the speakers suggested that visitors from Tibet should be stoppe1. 
Some similar hints were thrown out with respect to visitors from certain 
Dominions which have got anti-Indian l&w9. I believe these two . eases 
&'re to be normally distinguished. So far as Tibetans are concerned, if the 
picture painted by the last speaker is correct, then, we should certainly 
do everything in our power to have something like reciprocity between India 
and Tibet. I, for one, do not know what is the actual position. But if the 
information given by my Honourable friend is correct, I would certainly 
8skthe Government of India to examine whether these Tibetans cannot 
be brought to their senses· by making rules under the relevant sections of 
the Immigration Act. If Government find that the Immigration Act does 
not give sufficient powers, I think a fresh Bill should be introduced with-a 
view to enable Government to deal with countries like Tibet. 

KaulaDa ZafarAli lDlaD: What about Kenya? What about South 
Africa? 

Sir Syed Raza Ali: My Honourable friend interjects, "what about 
Kenya: and South Africa"? There is a world of difference between Kenya 
and South Africa. Let me tell my Honourable friend that Indian 
emigration to KenyQl has not been stopped. If you have the necessary 
amount of money, anybody can go to Kenya and settle there. 

, KawaDa Zalar Ali KhaD.: You cannot go.tO the Highlands. 

Sir Syed Rua Ali: You can r.ertainly go to the Highlands, but you 
cannof., purchase land there. 
So far as South Africa is concerned, let us be quite clear what we are 

talking about. There is a whole world of difference betweEln Kenya. and 
South ~. So far as South Africa is concerned, Indian emigration is 
totally stopped. The same is the case with Canada, Australia and New 
Zealand. Let me draw the a.ttention of my Honourable friend to the fact 
that in spite of the fact thlllt Indian emigration to South AfriQa, Canad", 
Australia and New Zealand, Northern and Southern Rhodesia is totally 
stopped, none of these countries have stopped Indians from visiting those 
countries on temporary visits---not one of them let me repeat. You, can 
go and visit any of these countries you like. No doubt, unfortunately, the 
Union of South Africa has made certain humiliating rules with reference 
~ Indians visiting that country. For instance, if you go there it is not 
,enough for you to have a passport. You must have a special permit given 
by the Minister of the Interior through the Commissioner of Asiatic Affairs 
authorising you to land there or go from one province to another. 

AD. BODOUrabie JIembIr: Can you settle there? 
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. Sir Syed Baa Ali: I already said that there is no emigration no* in 
force; from India to 150uth Africa. If my Honourable friends are unable to 
understand the ordinary meaning of the word, ~ e  there is no use my 
repeating it again. This Bill does not deal with emigration. 

My point is that none of these self-governing Dominions, which are only 
nominally within the British Commonwealth of Nations but which enjoy 
ac-tual sovereign powers have made, except South Africa, Jaws raising 
difficuitie;;; in the way of Indians visiting these countries. . Some of 
them show a contrary tendency but others do not. This Bill, it is claimed 
should really regulate only the teUlporary visits of people from t e ~ 
countries to India. 

M JIoIlouabi8 Kember: Is mention of the word "temporary" any-
where in 'he Bill? 

Sir Byed B. .. a . .Ali: ~ will come ~ . that when we take up ·the clauses 
of the Bill. What is the policy of the HOUSd with regard to visitors from 
other countries to India? That is the main point. That. is really a ques-
tion of principle. Let me tell the House that countries which 'have got 
good climate or are known for their arohitecturlXl monuments or are noted 
for any other object of interest are spending huge sums of money with a 
view to attract visitors from abroad to those countries and see tbings there 
and spend some part of their time and leisure there. I know more about 
South Africa. than a.ny other country. I know something a.bout German,. 
1;00. Germany, South Africa and Switzerland and France have been spend-
ing huge sums of money for propaganda purposes with a view to induce 
people to go to those countries. They are quit,e right in doing so. The 
viNit of foreigners on a large scale brings la.orge sums of money to a country. 
Now, what is going to be our policy? I may say at once that so far as I 
know, no Government is doing so little in this direction as, unfortunately. 
the Government of India. Very little is done by way of advertisements and 
propaganda by the Government of India to induce visitors to India from 
other countries. That is only by the way. The question is this. Are we 
going to isolate ourselves from the rest of the world and discourage visitors 
from. foreign countries to our country. Personally, I may say that I am 
strongly opposed to such a course. I think there are immense advantages, 
apaTt from economic gain. These visits of foreigners should not only be 
encoumged but also multiplied. . 

Now, should Government insist that if a person is a foreigner, into the 
definition of which word I do not propose to go nt this stage, 

I P.lII. he or she should give the necessary informati.:>n about his or her 
arrival in India and abollt his or her movements in India? That is the 
main qusetion before the House. I think that having regard to the scope 
·of the Bill it is very necessary, if our claim, to be a civilised, enlightened 
and progressive Government, is a good claim, that Government 
should be in a position to have the necessary information 
with regard to those foreigners who are here or who may, herp-
after, visit India. That is the main scope of the Bill. I a.m not going into 
the main points that are incorporated in the various clauses of the Bill 
but I would again very earnestly ask my Honourable colleagues to make 81 

broad distinction between immigration on tbe ·Jne hand and temporary 
visit ·onthe other. 

1Ir. S. Satyamurtt: It is not "temporary visit": The Honourable ~e · 

ber· is wrong. 

• 



Sir· ~ ~ I do flOt think I will go into that_oat thll Stage 
becaUse-the proper time for that would be when we take up the Bill clanae 
by clause. -Sir,one thing more about the speech of my Honourable e ~ 

Maulana Zafar Ali,and I have done. He raised two very important points" 
which were absolut-ely irreconcilable and -conflicting. First, he emphasis-
ed the universal brotherhood of man, an ideal in which I have very ~ 

faith though most of the world does not, unfortunately for MaulaD8 Zafar 
A.li and my8elf. agree with him and me. In spite of his pious hopes and iiat 
spite of my desires Hitler and Mus80lini aTe going ahead with consolida.tinfJ 
their power and it seems that the brotherhood of maD is-no more than 8< 
pious hope which may never be fulfilled in this world. Then, MaulaD& 
Znfar Ali Khan having emphasised the brotherhood of ~  went on to 
Ray,. "Whitt are we to do? There are t e ee t ~'\\  ha'Ve ntade 
discriminatory laws against us and are we going to take all that lying 
down?" This part of his speech cancels the first part. He starts with 
the brdtherhood of man and then appeeds to this House to take action 
against those countries that have got discriminatory laws against us, which 
he does in a spirit of aggressive nationalism, to which he is certainly 
entitled. I eertaiDly do believe in aggressive nationalism when the time for 
it comes. But anyway my point is that the whole speech does not come 
to much, if I may say so, because the ~ t part cancels the second part. 

Sir, I support this Bill because I~ t, having regard to the scope 
ofd:he Bill, this is a subject wbieh is entitled to Our most serious ~
tion. As t.() whether its clauses M'e adequate or not and whether they 
require any amendment and modification or not are matters which we are 
entitled to go into when the Bill is taken up clause by clause. Sir, I 
support the motion. 

1Ir. lIhulabhai J. Desai (Bombay Northern Division: Non-Muham-
madan u ~ Sir; in view of the numerous misapprehensions on the 
part of Honourable Members who spoke before me as regards the Bill and 
its contents and as regards some ideas on which there was some uninformed 
criticism about what we said, it is just as wen that we first understood the 
true scope of the Bill and the extent which we are prepared to support it. 
I will not detain the House with extra.;legal measures for the amelioratiori 
of the world at all; aDd, so far as that is concerned, my Honourable friend', 
Maulana Zafar Ali Khan.  mav take it from me that I am not here to deal 
with extra-legal_ methods of improving or regenerating the world. That 
course must be left to the world itself. But coming to our narrower world 
I am neither an aggrellshre nationalist, nor an aggressive' internationalist 
either,-a nationalism or internationa.lism which will have its own mean-
ing according to the colour of the individuals professing that faith. 

Coming to the scope of the Bill itself, it deals with the registration of 
foreigners entering, being present in, or departing-from; British I ~~ 

And my Honourable friend, Sir Raza Ali, may take it that there is nothing 
in this Bill or its scope which deals with what he calls merely curiosity 
visitors to this country. In that point of view, I think he is entirely mis· 
taken. ~ only that, but I think lowe it to.the House to point out that 
there is already an Act, being Act 3 of 1924, which regulates the entry 
into, and residence in, British India, of persons domici\ed. in other British 
possessions; and _ that will th:ow light on what I am ~. ~ . J?,oint 01,11;. as 
to' why we 'make t ~ exceptiontl we doc. In that Adb we "Bi'e-'1lot ~ D  
with foreigners properly so called, and section 3 of that Act provideS' tHfitr 
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'!be Governor General in .Council may make rules for· the pUI'pQ8e of secur-
.-g. that persons, not beJDg of' Indian orisin and domiciled in any British 
jp088eB8i?n, ~  ~ ~  p ~ right. ...... 'rivileges as regards entry into, 
..and l'8sidenoem, British IndIA than are accorded by law and administra-
tion in such possession to persons of lildian domicile. So my Honourable 
friend, in spite of his long sojourn in South Africa, might probably have 
forgotten that there is a 'law which already enables this e ~ t and 
makes a distinction which we are seeking to make in this Bill as regards 
'persons of non-Indian domicile, but belonging to British domicile other than 
Jibe United Kingdom domicile. My Honourable friend will see the distinc-
-tion between the three, and it is that distinction which we wish to bring 
,int-o this Bill quite clearly. If, for instance, the Government of India 
. under the law have already the power to see that rules are made for persons 
.<d non-Indian domicile from South Africa, for instance, which is a British 
'p9Ssession, being still of British domicile in the larger sense of the term 
,and not United Kingdom domicile, when they come here, the Government 
-of India are entitled to regulate their residence and entry and according no 
more privileges and rights than are accorded to us in Africa, that is to say, 
eo persons of Indian domicile. 

Sir Syed B.ua All: I referred to Act 3 of 1924. 

JIr. Bhulabhat 1. Dea&i: I am only trying to point out that what is 
~ e e  now is as important, having regard to the principle already 
established in that Act. So far as that Act is concerned, it deals with entry 
into and residence and privileges accorded to him. This Bill relates to the 
Tegistration of such persons, at least some of such persons; and, therefore, 
it is important that here also we must provide that where a British domi-
nion or colony discriminates against us, a citizen of that dominion must 
be one of those persons who would be liable to be registered and required 
:to be registered. 

][aulUla Zafar .&Ii Khan: Modified sort of retaliation. 

JIr. Bhulabhat 1. Des&l: No; it is not a modified way. We are entitled 
,to retaliate under that Act. I do not understand the process of logic by 
fWhich my Honourable friend says "Dh, yes: you may et t~ ~ ~t him, 
'.but you may not require his registration." I thought e t t O~ was 
primarily intended for the purpose of seeing that every person who IS e~ 
js thus identified: you know where ~ ?el?ngs; y~  know e~ h!s 
.. natioBality is; you know what his dOIDlcde IS. HaVIng. known that, It wIll 
give you ready-made material for the purpose of applymg the Act of 1924 
. '.as and when you need to do so. I do not, therefore, see at all how my 
Honourable friend's solicitude for people who treat us badly that they 
1Ihouid not have to be registered here . '. .  . 

StrS,ed Baa.·.Ali: That is not my position. at all. . I must p ~ t 
against what my Honourable friend is saying. I never saId a word agamst 

. -registration. 

, ~ •. ~ e t (The Honourable Sit, Abdur Rahim): The HonQurable 
"Member is not giving way . 

• 



.: Ill; Bhulabbli if. ;DeNi: If it -is.aperaonai explaliation:, 'Iba'Te ~ e  
·it. My· only point is· this, that aft· the half hour ·was not requited: ilhe· Ei8ij9 
.~·  accept the Bill with the amendments that we are moving." ~p  

fully appreciate the speech without at all accepting that that speech eVer 
lent support to anything we . are .doing .  . .: -

Sir Sred Bua Ali: It is a Clise of "Will you walk into my parlotir?'· 

-Mr. -Bh1ilabhai 1. Desai: It -is one of two things_ Either my friend 
opposes what I am saying or accepts 'what I am saying. If he accepts 
what I am saying, then his speech is contrary to it. If he is opposing, then 
I am merely trying to persuade him that. he is not right. The point is 
shortly this .. We fully pp e t~ that this Bill deals only with regiStra-
tion. It does not deal, as my Honourable friend imagines, only with 
temporary. residence. The two points are clear. The third point is that 
registration will enable us effect.ively to make rules for the purpose of a law 
which is .~ e y a part of the St&tute law of the land, namely, dealing with 
non-Indian empire foreigners, not· being United Kingdom men. Therefore, 
80 far as that is concerned. mv Honourable friend rna" take it that the 
definition as we give it is the ~e that is the only suitable definition. The 
definition which we wish to give is not by reference to the Act of 1864 on 
which I shall say only one word. The Act of 1864 was enacted in view, 
I believe, of the fresh memories of the Mutiny, and its main purpose was 
to giYe power to the Government to extern people who were foreigners 
within the meaning of that Act, including persons who are the subjects of 
Indian States: it was an Act which. after many years, was resuscitated 
both in the twenties and twenh"-two'r,; and in 1930. 1932 and 1933 for the 
pu p ~ of externing ail persons. being subjects of Indian States, who took 
part in the civil resistance movement: so that, that is an Act that had its 
own purpose· and its own objective. Whether and to what extent that 
definition of foreigner should remain or should be amended as including 
therein subjects of Indian States is a matter on which we are not concerned 
just now. All we· want to do now is to say who are the persons whose 
registration will help in times of·· emergency or otherwise for the purpose of 
administration of British Indian laws. That is the narrow point for the 
purposes of this Bill! and, for that purpoae, what we submit tQ the House 
is that it would be pedectJy prop·:!r to· exclude from the term foreigner-
first, we cannot help • 'who is not a British subject domiciled in the United 
Kingdom"-that is the Government. of India Act-or "who is not a British 
Indian,subject"-that is what we are-')r "who is not a ruler or subject of 
an Indian State in India "-that ·is t ~e extension, and that is not really 
prm;ded for by the Act of 1864--0r "who is not a person duly appointed 
by a foreign Government to exercise diplomatic functions"-my Honour-
able friend would probably come within that definitio!l, if not today, some 
other dav or "who is not a consul or vice-consul "--and we add and em-
phasise ~ t is important in our amendment "but includes any person \Vho 
is a citizen of any British Dominion or Colony, whose Government discrimi-
nates against Indians by legislation, by administrative action or otherwise." 
I, therefore, ask the House t.o see that we fully appreciate the seope of the 
Act and then require by thp preliminary interlude for the purpose of telliDg 
115 who are travellers and who arE' not travellers; but the fact remains that 
the Bill does not deal merelv with travellers, nor does the Act of 1924 deal 
merely with travellers .. It 'is the foreigner whether he is teD:lporariJ,yor 
permanently here. and, therefore, my submission to the House· is ~, 
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tha.t for t~e purposes of registration the exceptiOns we' have'· made are all 
. the exceptlOns t~ t are needeli in. the interests of correct behaviour and in 
: t~e' te~e t  of ~e e nationalism, a prineipleto which my friend has 
: gIven most e p ~  assertion and adherence in this House, differing hom 
,Maulana Zaf?,r All Khan, and also in the interests of administering-0lIr 
laws. That lsthesole scope of the Bill, and we do not want to go any 
further. . 

. The Assembly then adjourned for u ~  till Half Past Two of the 

. Clock. . 

The Assembly re-assembled after Lunch at Half Past Two of the Clock 
Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. ' 

'!'he Honourable Sir Jr.eginald Ka.J:well: Sir, anyone listening to the 
'debate which has just taken place would perhaps find himself under the im-
pression that the interest in this measure was very largely centered in the 
aspect of securing equal treatment for Indians and the provision for taking 
measures of retaliation against any species of discrimination against Indians 
overseas. That is the aspect which has been most prominently brought 
forward during this discussion, but there is one thing of which I should 
like to remind the House prominently before they proceed to the further 
discussion of this measure, and that is, that in the object which Govern-
ment had in view in bringing it before this House the defence aspect was 
C)f fur greater importance than any question of mere disrcimination or the 
means of retaliation against other countries, I think I am right in suppos-
ing that Honourable Members who have spoken on this rueasure, although 
80 much emphasis was laid by them on the question of securing means for 
taking act-ion against discrimination, most of them did have it at the same 
time at the ba.ck of their minds that this measure is in any case essential 
9r may be essential for the safety of India. I don't say that it is today or 
tomorrow, but at some time or other it may be a matter of really vital im-
portance to India that we should have a complete list of the aliens within 
our boundaries, and I would not have the House forget that aspect in con-
centratino too much on the other question, namely, our relations with the 
D ~ . I am obliged to my Honourable friend,SirSyed Raza Ali, 
for relieving me of a considerable amount of explanation in regard to the 
scope of the Bill. He has properly understood its scope ... 

Mr. ~ Satyamut.i: Almost one, the only one, I suppose I 

'!'he Honourable Sir Reginald J[uweD: I won't say that other Honour-
able Members have not really u ~t  it, but they have not perhaps 
eoncentrated to the same ext'ent in bringing it out in their speeches. 

The scope of the Bill, I would remind the Houge, is to afford "means of 
registration of persons who are not British subjects at all but who ale aliens, 
that is to ~ y, persons who own no common allegiance or status with 
Indians in the British Commonwealth of Nations, persons who have no 
claim on us at al1 and might, at some time or other, come within the defini-
tion of enemv aliens. Those are the persons whom we really had in view 
in draftincr tllis measure and any attempt to extend the Bill to persons 
resident i;:' the D ~  or ~ e , who are at no time likely to owe a . , . 
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,tdifferent allegiance or to become enemies of I ~, is really ~  extension 
-of the -scope of Cihe Bill beyond what is really necessary in a m6$ure of 
,lI8gistration. I shall return to that point in a moment. But as I e~p De  

,oduring the debate, which took place on the previous motion for considera-
:tion of the Bill, this Bill aims at e t ~ , and not control, that is, ij;s 
'primary object is limited to the simple purpose of obtaining infbmiaiioo. 
'about aliens prescnt in our midst, how many they are, of what nationality, 
'and what they are doing. Now, I should like to point out to the : ~ 

that registration is not an end in itself, but it is a means to some other 
'known end which can be achieved by law. Therefore, Sir Raza Ali was 
-quite correct in remarking that the general question of immigration does Dot 
'really come within the soope of a Bill providing for registration. Registra-
tion might, for the purposes of argument, be regarded as incidental to immi-
gration. but immigration is a thing which would have to be achieved by 
·entirely different legislation and can be considered as a thing quite apart 
from the mere question of obtaining a Ust of certain persons. Incidentally, 
I would remark here in regard to what Sir Raza Ali said,-I think it was 
'questioned by one Honourable Member,-that most of the persons, either 
'foreigners or residents of the Dominions, who are present in India at any 
one, time, are only temporary immigrants. That is, so far as I know, a 
'1.lomparatively small proportion of such persons settle down in India for 
good. Therefore, Sir Raza Ali was quite right in saying that the question 
of temporary visitors was a distinct one from the question of regulation of 
immigration that is, immigration for the purposes of permanent residence. 
'This House has full competence to pass legislation restricting immigration 
into India and might, at any time, do so if it proved to be necessary, but 
-that is not a matter which we have to consider toda:v. Two Bills have al-
ready been introduced in this House, one by Mr. M'ohan Lal Saksena and 
another by Mr. Deshmukh which have connection with the regulation of 
persons not domiciled in India. Mr. Mohan Lal Saksena's Bill is the 
'Overseas Indians Reciprocity Bill, and Mr. Deshmukh's Bill is the Reci-
,.procity Bill, a'S he calls it. These Bills have the direct object of imposing 
disqualifications or restrictions of various kinds on the subjects of States 
;or Dominions where discrimination is exercised against Indians, and if it 
is the object of the House to deal with a matter of that kind, legislation ,of 
'that sort is, I submit, the proper way to deal with it. Apart from any 
'such object, mere registration of any class of persons becomes merely a 
'gesture .  .  .  .  . 

Prof ••• G. :aa.np (Guntur cum NeHore: Non-Muhammadan Rural): 
'You make a beginning. 

'l"b.e BODODl'-.ble Sir lteIIDaJd Jluwell: The e ~ question is how far 
registration is necessary as a means of the particular end which we have • 
1n view. As I say, registration by itself does nothing; it is a means to 
an end, a known erid which we must be able to define. In regard to foreign-
-ers, the reason why we wish power to register all foreigners is that at any 
time in waT it might be necessary to take action against all foreign nation-
als of a particrular kind 'without any u t ,e ~t t  between them. 
'Therefore, if we are to be in a position to take any action ~ might, ~t 
any time, suddenly become necessary in war, we must at all times.be 10 
poBseBBion of infOrmation regarding the· ,?-umbers !'lld places ?f e~e  
tOf each nationality separately, and that 1S the obJect, the primary obJect 
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which the Bill is intended to achieve. But if the object is merely restric-
tion of privileges of a certain kind, or, we will say, control of the inflow 
,of foreigners or other' persons into certain professions in India to preVel\t 
·them from competing with Indians in those professions, then we can equally 
well achieve it by direct legislation. Then our object would be confined 
to a limited category of persons. If we wish t<:> control all persons enter-
ing, say, the medical profession, or the legal profession, we can make our 
measures apply only to persons in those professions and we can pass 
measures preventing certain persons from practising those professions in 
this country if we desire to do so. But there is no essential reason why 
(. we should, for that purpose, want to register all the visitors belonging to 

t ~ countries who come to India for any purpose whatsoever including 
temporary visitors who are merely birds of passage. That is what I want 
to impress on the Rouse, for in considering a Bill of this kind we have to 
keep in view the definite purpose for which registration will be useful; 
otherwise, we are giving ourselves a great deal of trouble for no definite 
end. 
As regards the amendments which have been put down for the purpose 

-of enlarging the definition of a foreigner, I should like to remark generally 
to this RotJse that definitions which depend on any contingenil qualifica-
tion such as discrimination in a particular country do not afford a firm 
basis for action; they are not working definitions at all. 

Prof ••. G. Banga: This is also contingent. You do not have any war 
now. You have no enemy. 

The lIonoQrabJ.e Sir Reginald Kaxwell: l am speaking at present 
of a person who tries to apply a definition of the kind which appear,;; in 
some of the amendments designed to enlarge the scope of the Bill. Some 
,of .theseamendments made the liability to registration contingent ,on 
'some species of discrimination exercised in another country ......... 

Mr. S. Satyamurti: What about No. 1 amendment? 
• 

'!'he Honourable Sir Reginald Kaxwell: I am coming to' .that. I 
am speaking first of all with 'regard to this particular class of amend-
. ments. Supposing you have a Bill requiring you to impose registra.tion 
against, we will say, residents of Dominions where discrimination ofa parti-
eular kind is practised against India, then e ~ you can apply your defini-
tion against 8t1;y individual, you will have ,to hold an enquiry into the 
p . ~u!  kinds of discrimination which are exercised in the place where 
he comes from and whether that discrimination is of such an. extent. us 
to make him liable to registration under this Act or not. No, one, that 
bas to work this Act from day to day can possibly proceed on a defini-
,.tion which does not afford a.' clear rule of guidance far dealing with aU 
persons of this description. (Interruption.) I am just pointing out t.he 
difficulties which would arise in the ~tu  operaticn of any" definition 
such as I>ome of the amendments which have been put down suggest. 

I was going to say before my'Horiourable friend, Mr.' Satyamurti, 
u~ e te  it -:~  me, that t ~ ~ !' t ~e~~ e t ,. ~  js put down. is not 
open to ,that particular class of6bjectlOn. That ~ the aniendment which 
Government eQu!d most easily ~pt if t1?-e ~ ! e ~!'O~ y , e~~ t. 
But before it is moved, and while we are still considering the general 

B 
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principle on the motion for consideration, I should iike the House to con-
sider some of the objections which I see to any such enlargement of the 
definition of a foreigner. I have already mentioned that it takes us con-
eiderably beyond the original contemplated scope of the Bill, but that. 
does not matter so much. What I want now is that the House should 
consider the practical implications of an enlargement of that kind of the 
definition. Firstly, it involves the adoption of definition of a foreigner 
which is different from that adopted' in the Foreigners Act. This Bill is 
to a largE' extent designed to supplement the Foreigners Act, and so if 
we accept this new definition here, we are left with the position that, for 
instance, a person can be a foreigner for purposes of registration but 
he is not a foreigner for purposes of deportation under the Foreigners 
Act. That, to my mind, is an objection to what the Honourable Mem-
bers want to do in pressing this amendment. 

Prof. •• G. Rang .. : Amend the other Act. 

The Honourable Sir Reginald Ku:weU: But the Foreigners Act is-
not before the House at the moment. 

I wish now to turn to t.he definition of a foreigner which has been 
adopted in the Foreigners Act. My Honourable friend, Mr. Aney, rather 
protested against our adopting a definition which depends on any out-
side authority, and the Foreigners Act, I adlnit, does refer to the British 
Nationality and Status of ,Aliens Act. But at the same time, I should 
like the House to reflect that this British Nationality and Status of Aliens 
Act is of some value to Indians in their journeys about the world. It is 
an Act which confers a common status on Indians in the Dominions I)S 
weH as on Dominions residents in India. It is not binding on India 
alone as any definition framed by ourselves woula be. Under the Britism 
Nationality and Status of Aliens Act, an alien is a person who is not a 
British subject, and a British subject means a person who is a natural 
born British subject and.certain other classes of persons with whom we-
are not now concerned, and a natural born British subject is a person born 
within His Majesty's Dominions and allegia!lce. Therefore, so long as 
this definition stands in the British Nationality and Status of Aliens Act, 
an Indian can proceed about his business anywhere in the world, whether 
in e ~ countries or in the Dominioll8, with the status of a British sub-
ject. I should like the ltouse to refleet that when there are 80 many 
more Indians in the Dominions than there are Dominion subjects in 
lndia,-whether it is not wiser to take our stand on a common definition 
·.vhich brings both British Indians and Dominions subjects under one 
umbrella. 

lIr. ~ Sa.tyamurtl: A very leaky umbrella. So f.ar as we are con-• 
. ~e e  it is 'all holes. 

Another ~u e Kember: No umbre1Ja . 

.&Dother HDnourMle Kember: They do not want us to ..enter. 

fte lIoDo'QJ,'&ble Sir RBraid JlUweD: If yon say to another person 
"1 do not wa!lt" to stand uDder your umbrella ", he will say, .. then go 
. out into the ram ,and toot does not help you.' .' 
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AD JIODolllable lIember: That is much better than your leaky 
umbrella. 

ADother Honourable Kember: They are all holes. 

'!'he HOD01l1'able Sir Reginald Kuwell: There is a definition which 
gives a common status both to Indians and to other Dominion subjects, 
and the House will have to consider what the implications would be of 
departing from such a definition,-whether you would not give a handle 
to others to say, .• You treat us as foreigners. Why should we give you 
such privileges as you claim under the guise of a British subject?" 

AD Honourable Kember: What are we getting in South Africa :lnd 
Canada? 

'!'he HonOW'&ble Sir Reginald llaxWell: Now, I turn to a different 
question and that is the application of the Bill to residents of Indian 
States. That question was raiBed by Mr. Asaf Ali. As regards the resi-
dents of Indian States, he is no doubt acquainted with the provisions of 
section 262 of the Government of India Act which declare that no perilon 
who is not a British subject shall be eligible for service under the eroNn 
in India and special declarations are necessary to make such subjects of 
States eligible for service under the Crown. Of course, that does not 
extend to the practice of various professions in the States or the p('r· 
mission of State subjects to practise professions in British. India. If 
discrimination of those other kinds is wanted, the Government of India 
would certainly be competent to legislate as regards British India only 
but, of Course, they would not be in a position to compel the Indian 
States to remove any barriers which they had set up against the freedom 
to practise of British Indians who are residents in those States. But at 
the same time, this is hardly the time to attempt to set up more fixed 
barriere than already exist between British India and the States. As 

. every one is aware, we ure now in gr&:dual process of removing barriers 
i between the States and British India in the hope that some day or other 

they will be able to work together as a united nation and I do not think 
that this is the time to take a retrograde step and begin treating the retli-
dents of States as foreigners for purposes such as those contemplated i,n this 
Bill. .And at the same time, as has been mentioned in the course of th(' 

,debate, one Honourable Member on the other side, Mr. Gadgil, has 81-
. ready brought in a Bill to amend the Foreigners Act in order to exclude 

residents of the Indian States from the definition of foreigner and at the 
same time 1 notice that Mr. Mohan Lal Saksena's Bill, to which I was 
referring just now, expressly excludes Indian States from its scope. So 
there ilr evidently no unanimous opinion on that side of the House that 
the subjects of Indian States should be regaraea as foreigners for pur-
poses of British Indian legislation. 

Ill. ][ • .Asaf .Ali: On a point of personal explanation. I can assure i,he 
Honourable Member that there is complete unanimity so far as the dis-
criminating States are concerned. We do not want discriminating States 
to enjoy any privileges in British India which we do not enjoy in their 
States. 
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. The Honourable Sir Reginald MaxweU: That . .feeling is not ' ~e te  

in the two Bills to which I have made reference. But anyhow I ~ 

already, in the course of the previous debate, pointed out the very serious 
practical objection which there would be .. to the application ~ any form of 
l'eaistration to the residents of Indian States, Firstly, tllere would be 
t. ~ objection which I pointed out a moment ago in regard to the discrimi· 
nation clause!! g&nerally, namely, that it· would' be impossible for any 
one, dealing Vtith a state subiect, to make himseU ~ with the entire 
system of legislation within that State in order that he might know whe-
ther he was legally empowered to register a person or not .. And, seC'ond-
Iy, there is the point f.hat it would be extremely difficult to ~t \.  
residents of Indian States from' residents of British India; and where 
obligations are imposed, for instance, on shipping companies or t ~

port companies or on hotel managers, to perform certain functions in re-
~  to persons liable to e ~ t , it would be imposing an ~~t e ~ y 

dIfficult task on them to reqUire them to make themselves famlhar WIth 
the exact State from which any particular person hailed and the state 
of legislation within that State. 

Now, t,o go back to the first amendment and the proposal to include 
'British Dominion subjects with the scope of the Bill, the possibility 
of accepting an amendment of that kind depends very largely on the free-
dom which is allowed to the executive Government by clause 6 of the Bill 
to exempt various classes of persons from the operation of the Bill. I 
must say at once that there would be no point in starting a register of 
residents of Dominions. unless it were for the definite purpose O( apply-
ing some known Act against them and that Ac"t could not be applied 
_withollt 9. complete register of their names. Therefore, supposing this 
amendment were carried, I must make it clear on behalf of Government 
that we should normally use our power of exemption in favour of Dond-
nion residents. in exactly the same way in which we propose to rue it 
in the case of subjects of neighbouring friendly States. I explained be-
fOl'e that this exemption provision was extremely necessary because other-
wise we should be confronted with the necessity of preparing a register, 
for im!tance. of 300,000 Nepalese and various other large numbers of !>er-
sons who ordinarily enter .the boundaries of India from the surroundbg 
States. Well, amendment No.1, if carried, would put Dominion residents 
in the .same category as. the residents of these surrounding States; that ie, 
they are persons who could be registered if the occasion should" ever arise. 
and that, answers the ~p t made. by one .Honourable e~ e  that they 
might, a"t some time or other, become hostile. That,I ~ y, the Bill 
permits us to do, They are not by any means exclllded from the scope 
of the Bill. The question whether the.y should be registered 'or .not will 
epe ~ on the circumstances· in which Govermnent might find themselves 
at, any moment. If. the surrounding countries were likely . to .becorno 

t ~, Government could certainl:v:. undertake their registration but we 
. do not want to ,saddle ourselves with an enormous task of ~ t kind to 
an extent great-er than is really necessary for practical requirements. I 
do not think I need reply in detail to the other points r!l-ised during the 
debate. because they. mostly relate to the same subjects. I wish it to he 
understood that if, after hearing what 1. have haa to say about the pro-
pos{ll to extend the Bill to residents of the Dominions, .etc. if Honourable 
Members stinfeel that it is essential that power should ... be taken to 
e ~te  them, then Government win not oppose that amendment. But 
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I should ask Honourable Members to reflect seriously on what I have said 
in regard to the objections to such a course. I do not. feel y e~  that 
it would be the right course but it does not very greatly mterfere wIth the 
operation of the Bill, always provided that it is understood that ~
ment will have to use their. judgment in regard to the exemptlOns 
which are allowed. 

Kr. Deputy PresideDt (Mr. Akhil Chandra Datta): The question is: 

"That the Bill to provide for the registration of foreigners in British India, &8_ 
reported by the Select Committee, be taken into consideration." 

Th motion was adopted. 

lIr. Deputy President (Mr. Akhil Chandra Datta): The question is: 

"That clause 2 stand part of . the Bill." 

Kr .•. Ananthasayanam Ayyangar: Sir. before I move my amendment, 
I should like to have your permission to make a formal change. If you 
will see the amendment, vou will find that the words "who is not" are to 
be found at the beginning of each of the five items mentioned there. I 
have been told by the draftsman that it is more proper that the amendment 
should read: 
"shall denote a person who is not-

('1 a British subject, ctc. 
(ii) a British Indian subject; or 

(iii) any ruler or subject of a.ny Indian State, or 

(i/·) a person duly appointed bv a foreign Government to exercise diplomatic 
functions; or • 

(v) a consul or a vice-consul ... " 

'!"he Honourable Sir Reginald :Maxwell: May I interrupt the Honour-
3 p.M. able Member and suggest "a" for "any" before "ruler"? 

Kr .•• Anantbasayanam Ayyangar: And I also suggest tIiat in place 
; of the word "any State in India" there should be substituted the words 
"any Indian State"-because "an Indian State" is a phrase defined in the 
Government of India Act, and "any State in India" is not a term used in 
the Government of India Act. If this also is acceptable, I move it in this 
form 
. "That for sub-ciaUBe (a) of clause 2 of the Bill, the following he substituted: 

'(a) the word 'foreigner' shall denote a person who is not-

.. (i) a British subject domiciled in the United Kingdom; 01" 

(ii) a British Indian subject; or 

iiii) a ruler or subject of 'an Indian State; or 

(iv) a person duly appointed by a foreign  Government to exercise diplomatic 
functions; or 

( .. )  a consul or avice-consul'." 

Kr. Deputy President (Mr. Akhil Chandra Dattr..): As this is merely a 
verbal change, the Chair thinks this can be allowed. (Voic6s: "Yes, yeB.") 

...... Ananthaaa.yanam Ayyanga.r: Sir, with very great respect to 
the Honourable the Mover, I beg to submit that this does not enlarge the 
Iicope of the definition in the Bill. The Bill refers in the Statement of 
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Objects and Reasons to the Aliens Act of 1914. The preamble there says 
that in case of emergency or in case of war particularly, registration shall 
be effected and particulars shall be collected with respect to the movements 
of foreigners from place to place in the country or in the case of those 
imported from outside. These are all emergency powers under the British 
Act. But unlike the English Act the present Bill contemplates to have 
this as a normal system coming into operation almost during normal times 
and made applicable not only to persons who are at war with the British 
Government in India but to a.ll other friendly States also including inde-
pendent'State.s in India as Nepal. e ~ e, I am not enlarging the !Jcope 
of the Bill by introducing a definition of foreigner so as t·o include the resi-
dents of t.he Dominions also. 

As .a matter of fact, in the Statement of Objects and Ueasons, the 
Honourable Member has set out that the object is not only to bring in 
aliens in case of emergency but also to collect information so that when 
their friends and relations in foreign countries want to send assistance to 
them they may know their whereabouts in this country, their trade rela-
tions, etc., their properties in case of death without any suctessors in this 
country and so on, because such informatic:!n, at present, the Government is 
not able to provide to the friends and relations of these foreignel"B. They 
say this is purely a matter of registration, and that the registration of 
various persons who are not natural-born or Indian-born British subjects 
will be useful in various ways; for instance, such a census can be used for 
various purposes. They say that it is desirable that the Government of 
India should also be, at all times, in possession of similar information, not 
only because it may be required for the purposes of national defence but 
also because in its absence it hilS, from time to time, been impossible to 
reply satisfactorily to questions asked in the Legislature and much difficulty 
and inconvenience has also been experienced in replying to inquiries as to 
the whereabouts of foreigners in India which have been received from their 
relatives. Therefore, it is idle DOW to contend that this is only an emer-
gency measure and that, if we would now enlarge the scope of this defini-
tion, the Dominions may think that thereby we have given notice of war 
operations against those Duminions. That is far from the 
intention of the framer of the ~  and I am sorry 
the Mover of the Bill is now trying to restrict the scope of t ~ Bill. 
Even with respect to the Act III of 1924 under which powers have been 
given to the Central Govemmt'nt here to adopt measures of reciprocity 
against subjects of Dominions which are imposing restrictions and adopting 
discriminating laws and curtailing the privileges of Indians in the Dominions 
if similar measw:es have to be adopted in India how are the provisions of 
that Act to be brought into operation, unless the Government has got the 
information ready at its doors. 

Sir, all along, since the 1924 Act was passed, that has not been put into 
operation at all from 1924 to date, fifteen years, and though discriminating 
pieces of legislation have been undertaken in the various Colonies and 
D ~ , we here have been sitting with folded hands. partly because ilhe 
Government have no information about the whereabouts of foreigners and 
partly bec!!.use the Central Government is not inclined to move in that 
direction. Therefore, there is no harm in having a register under an enab-
ling Statute of all those who are not Indian subfects with the exception of 
~ t  subjects domiciled in t.he United Kingdom. Of course, I do !lot; 



THE REGISTBATION OF FOREIGNERS BILL. 3075 

lmggest that we should have men of the C. I. D. dogging their footsteps 
and making their lives intolerable or impossible. As a matter of fact I know 
in 1921 or 1922 when I went to Hyderahad how, when I was putting up 
with the Government pleader of Hyderabad, a man stepped forward and 
made some inquiries of me but, of ('ourse, he was satisfied as I was putting 
up with the Government pleader. but when the Government pleader sent 
me afterwards to a hotel the hotelkeeper asked my name, my father's name, 
my whereabouts, how long I would be there and so on and so forth. So 
what is the harm? If strangers come in, let us know who the strangers 
are, what their avocations are and so forth, for various purposes of our own. 
The Honourable Member referred to the Naturalization and Status of 
Aliens Act of 1914 of the United Kingdom for the purpose of showing to us 
that whereas Indian subjects, by virtue of thai!; Act,  become British subjects 
having large powers and privileges all over the world where the sun never 
:sets, we should not seek to try to curtail those privileges of others which we 
have elsewhere by imposing restrictions. . .. 

I would ask the Mover of the Bill to refer to section 26 of the Status of 
Aliens Act; this does not confer any boon upon our country. Weare helots 
within the British Empire,-slaves and untouchables. Section 26 is written 
in large letters and confers particular powers on Dominions and British 
possessions, whoever may be so inclined, to put any ban on any class of 
British subjects. That clause was ~ e  against us, not against the 
Negroes of Africa, not against the Red Indians of America, but against us, 
who are the only dark people within the British Empire who are struggling 
and who are too numerous to be shut down. 5'0 long as section 26 is there, 
there is no consolation. We have been sleeping over our rights and we 
:should long ago have passed legislation stating that the men of the Domi-
nions are not our friends and lelations but are foreigners. They must have 
their credentials in this country and thel must not be anowed to move fl'OllD 
place to place as they like. Sir, section 26 says: 
"Nothing in this act shall take away or abridge any power vested in, or exercisable 

hy . the legislature or government of any British poII8e88ion, or affect the operation of 
.uch a power, or prevent. any such 1agH1atare or go,'emment from treating diJferend, 
different claBBes of British subjects." 

Is anything more necessary? The mother-country tells the daughtan 
~ t the mother-country wants to ~ apparently hospitable to their childre.-
who may be dark, black, brown or white and bring them all under one 
u e~ and wants to protect them from being drenched in rain but also 
'''es 1;0 give ~ e Dominions ample powers to keep the dark men where they 
&\-e. I ask the Honourable the Mover of the Bill, if therf; is a single excep-
liiOn of -any important Dominion which has not taken advantage of section 
~  and passed restrictive measures against us? Sub-clause (2) of section 26 
runs thus: 
"All laws, statutes and ordinances made by the legislature of a British p088eBSion 

for imparting to. any person any of the privileges of naturalization to be enjoyod by 
hun WIthin the limits of that p08Bession shall, within those limits, have the authority 
(If law." . 

Thus, this law by virtue of section 26, confines itself to the corners of 
the British Isles, the United Kingdom. With respect to others it is only 
advisory andnot mandatory. In the absence of any law, this law will pre-
vail. But other Dominions h.we been £00 shrewd and have been passing 
laws and will continue to pass laws in spite of Sir Syed Raza Ali haVing 
been there for three years and yet telling us that they are aU good people. 
t am sorry, that after his long experience of segregation laws in the Union 
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of South Africa that have been passed against the lndian nationals in that. 
country, whose interests were entrusted to him, he is giving us an advice 
Qf moderation. After all, whclt is it that we want to do? We want to. 
register the people who come from abroad. Should we not \tell them, at 
least, this much, that we have 21 lakhs Indians in South Africa wnose 
details they have got and, therefore, we would also like to have the details 
f)f the '5buth African people who are here? We do not know at present 
wl}ere they are; how many of them are Civilians; how many of them are 
District Magistrates; and whethci.· they are in the heights of Simla or in-
the heights of Ooty or are also getting scorched just as we are in *e dry 
parts of India? The Government have no information on all these p t ~ 

Is it bad to have information on all these points? What are the restric-
tions we are trying to impose? Are we starting an agitation against them. 
to the detriment of 21 lakhs of Indians who are in South Africa? He 
must be only a blind man who will try to put such a construction upon 
t,hem. That is not our object at all. We want to know in a frieIldJy spirit. 
as to who are our friends and who are our foes. A friend of yesterday may 
become a foe tomorrow and vice '!leTHa. Therefore, I am not trying to en-
large the scope of this Bill. My amendment is not in conflict with any 
known principle. I am not trying to denounce the British nationality. 
whil"h has been conferred upon me or my ancestors or Illy children. Of 
course, I do not want my children to be British subjects. 

Then, Sir, the Honourable the Mover of the Bill said that this Bill is. 
intended to be an amendment or an appendage to the :Foreigners Act of 
.1,864. If so, I would have expected that this Bill should have been brought 
as an amending Bill to the Act of 1864. Why was it not done? EvidentJy,. 
~e Honourable the Mover thought that the scope of this Bill is somefJ:iing 
different. A number of rules have to be framed which may be convenient 
for references and for various other purposes, so that they may not get a 
colour of emergency as was the case with the Act of 1864. I may also., 
inform the House that no section from sections 6 to 14 of that Act has yej; 
been brought into operation. They are all emergency measures,' that is. 
measures dealing with the need for having licences for aliens in this co.untry 
before they can move from place to place aJ}d district to district. The 
Honourable the Mover, as is apparent from the Statement of Objects and 
Reasons and also from the fact that he has not introduced this :mll as __ 
&Plending Bilt to Act III of ]864 but wants to have it absolutely separate 
from that Act, wants to use this not only during the times of war but also. 
during the times of  peace. Therefore, we have a different definition. of 
"foreigners" in this Act, and this iii not incOnsistent. There is nothing-in. 
this Alt whidl requires a reference to the Act of 1864 except a reference 
:to the definition portion. 1:)0 far as the operative portions are concerned • 
.this has nothing to do with the other Act. Therefore, to say that' this. 
amendment is brought in for the purpose of curtailing the scope of this Act,. 
is very far-fetched and we need !lot be. troubled with that reason. 

As regards the temporary nature of those persons who come and settle 
down here, I. would like to say I. few words regarding that objection which 
was raised by my Honourable friend, Sir '5'Yed Uaza A.li, and which was 
also appreciated to a large extent and referred to by the Honourable the 
Mover ~ the Bill. May I ask if all these missionaries who have come to. 
.our country and settled down here for :centuries from America and Germany 
are temporary or permanent? Let me tell the House that they are not 

• 
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SanayaBi8. They are all married people and have got their children and yet 
they. have stuck to their Americ!ln nationality. Then, the Germans have 
been here for more than 150 years. They have been here ever since I was-
, a boy and will continue to remain here till everyone become Christian.. 
These people are erecting huge buildings. They have stopped constructing 
schools for the purpose of imparting education but they have started dis-
pensaries and hospital"! so that more Christianity may : I~  in the mill,ture. 
I do admire them and I have the greatest r.egard and respect for them, 
but are -they the' permanent or't,emporary residents of our country? I dO' 
want that these persons who came to our country in the garb of preachenr 
of religion should be allowed to go as they please. Then, take the German 
Insurance Company, Allianz und Stutgarter. Is it a permanent resident· 
or a temporary resident? How much money ;s temp<>_rarily going away ro 
Germany? It does not go there ~e p y but pe ~ t y, as we all 
know. It never comes back from there. Why should not these persons be-
registered? I had to run up to the huge Oxford dictionary to find out the 
meaning of 'temporary' in order to find out, if this is the significance that-
the word 'temporary' has for such' persons who are residents here., Sir, 
they are permanent. There 1S nothing in the scope of the Bill or in the-
preamble or the various clauses to say that this Bill is only temporary and 
not per!nanent. Life itself is transient and we are trying to legisiate for 
what happens or appertains at present. Let us think of the future when It 
comes. This is a Bill which is necessary and it is very modest hi its. opera-
tion. The census operations takp. piace once in ten years and we should ~ 

have a permanent census of these aliens. Of course, as I said, our friends 
of today become foes tomorrow u'nd our foes of today become friends to-
morrow. The fact of the matter is that they are foreigners in this country 
with the exception of our English friends who are represented by our silent 
European Group today. They are very silent today. I believe their Rilence 
means consent; and I hope they will wh01e-heartedly support my definition 
without thinking that it is restrict.ing or enlarging the scope of the Bill. Sir, 
I move: 

Mr. Deputy President (Mr. Akhil Chandra Datta): Amendment. e ~. 

"That for sub·claulSe (a) of CIaUISe 2 of the BiY.,' the following be substituted: 

'(a) the word 'foreigner' ,shall denote a person who is not-

(i) a British subject domiciled in the United 'K ~ 

(ii) a British Indian subject; or 

(iii) a ruler or subject of an Indian State; or 

(iv) a person duly appointed by a foreign Governmed to exercise diplOlIlIOtict 
functions; or 

(v) a .consul or a vice·consul'." 

Babu Baiinath B&jOlla: Sir, the amendment moved by my Honourable 
friend, Mr. Ayyangar, is no doubt an improvement on the provisions of 
the Bill. But I should like to make a few remarks. I do not like that 
the ~p e e should' be registered. 

Mr. II. Ananthasayaum. Ayyangar: . On·a p ~ 01 personal explana-
tion, Sir. I have not made t ~e .Nepalese· foreigners. The Mover of 
the Bill did it. Please do not' throw the blame at my doors . 

• 
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Babu Baljnath Bajoria: I am not blaming you. The Nepalese are 
not British subjects. Weare proud they are not. I am proud that. this 
ill the only independent Hindu kingdom. We are all fighting for our 
independence and we want to be inde.pendent like the Nepalese. My 
point is that Nepalese are first and foremost Indians pure and simple. 
They are the descendants of the Rana of Udaipur. The Nepalese are 
preserving the Hindu culture and Hindu religion and I t ~  it is very 
unfair to treat them as foreigners. Tens of thousands of them come to 
British India as labourers. I have got some experience about them. 
They come in hundreds and thousands bringing goods from the forests to 
the bordering British Indian Villages. Are they to be registered? I am 
making these submissions so that the Honourable the Home ~e e  

might exempt them under clause 6. I submit it .will be absolutely im-
possible to register all these labourers who come to work. There is 
another practical difficulty in registering them. Nepal border runs about 
several hundreds of miles alongside the Indian border. I know that in 
some villages one side of the road is British side and the other side 
Nepalese. Do you mean to say that those Nepalese who cross the roRds 
on bu&iness should be registered every time they come and go? 

'I'he BODD1II'&ble Sir BripeDdra S1rc&r (Leader of the House): Yes. 

Babu Baijnath B&jori&: Then they will have to be registered half a 
dozen times a day. 

"rhe HoDoar&ble Sir Brtpendra Sirc&r: If they have nothing else to do 
but keep coming and going. 

B&bu Baiinath Bajori&: It is not for ple..-ure that they come. They 
come on business. I submit there will also be d'ifticulty about people 
living in Chandranagore or Pondicherry. I know something of Chandra-
nagore, though not of Pondicherry. Daily hundreds of people from 
Chandranagore go to Calcutta to earn a living. I think the Honourable 
the Leader of the House will bear me out. Are they all to be registered? 
I was very much sUI"'prised that some Honourable Members referred to 
Indian State subjects. We all want one United I ~  4hat there should 
be no difterence between British India and Indian India. 

An Bonourable Kember: What about Rajputana? 

.Babu Baijnath B'jori&: I am glad that a major part of Rajputana is 
Indian India. 

An BODOUrable Kember: Why should you be glad? 

Babu Baljnath Bajolt&: Yes, I am glad. I am very much against all 
this agitatiion against Jaipur fomented by the Congress. (Interruption.) 
;r know that some of my Congress friends are taking exception to my 
remarks. But I must say that what -t1:J.ey are doing in J aipur and other 
Indian States is not meeting with the approval of the-residents of those 
places. 

JIr. Deputy Preatdent. (Mr. Akhil Chandra Datta): The Honourable 
Member will now come to the amendment. 

• 
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Babu Baijnatb. Bajoria: I have to reply to all the te u~t . 

Kr. Deputy e e~t (Mr. Akhil Chandra Datta): The Honourable 
Member has already replied, and he will now come to the amendment. 

Babu Baijnath Bajori&: I quite agree that South Africans and people 
in other Colonies, where Indians are treated not like human being .. fut 
like dogs, should be registered. -

Kr. Sri Prakasa (Allahabad and Jhans'i Divisions: Non-Ml1hammadan 
Rural): Does the Honourable Member know how dogs are treated in New 
Delhi? They sit on the laps of ladies. 

Babu Bailnath Bajorla: I may. infonn my Honourable friend that 
an 'Honourable Member of this House has got a dog which is becoming 
more famous than the Honourable Member himself. I quite appreciate 
that we must register foreigners e pe ~ y in view of the fact 
that war clouds are hanging in the horizon and we do not know when 
these clouds will break out and where the war, if it comes, will lead to. 
We must have a list of foreigners so that we may be able to take stock of 
them and treat them as they deserve when any war breaks out.. As I 
was submitting, the Nepalese should not be classified as foreigners. They 
should not be included within the scope of the Bill. (Interruption.) I 
take exception to the remarks of my Honourable fr'iend, ~ t Balm 
Dutt Pande, against the brave Gurkhas. I trust the Honourable the 
Home Member will take note of what I have said and will see that these 
Gurkhas and these Nepalese will not be unnecessarily harassed by the 
provisions of the Bill. With these words, I support the amendment. 

Xr. S. Satyamurij: Sir, I rise to support the amendment. In 'the 
course of the speech, which my Honourable friend, the Home Member, 
delivered on the previous moffion that the Bill as reported by the Select 
Committee be taken into consideration, he anticipated thi.;; amendment 
and told us that Government would have no objection to ~pt the 
amendment, but he added one very im,portant condition which, in my 
judgment, destroys the effect of this amendment. He told the House 
that, if the amendment was accepted by the House, he would give .. 

~  to the House that in the exercise of the power.;; proposed to be 
vested in them under clause 6 which says: 

\ "The Central G'overnment may, by order, declare that any ~ all of the provillion8 
of the rules made under this Act shall not apply. or shall apply only with such modifica-
tions or subject to such conditions as may be specified in the said order, to or in 
. relation to any individual foreigner or any ~ or description of foreigner", 

the Government would nullify the effect of the ame-ndment. He told us 
that, even apart from the passing of the amendment by the House, Gov-
ernment would exempt aU these ,people from the various Dominions aud 
Colonies from the operation of this Act. 

The Honourable Sir Reginald Jluwell: Unle .. s it actually became 
necessary owing to any proposed action or measures. 

JIr. S. Saty&m.urti: Now my Honourable friend says that they will 
tntroduce registration for such foreigners and treat them us foreigners 
from the Dominions if any subsequent action makes it necessary_ . Now, 
Sir, I do not know if my Honourable friend is ignorant or closes his eyes 
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to facts. Our contention .which we put forward in the amendment and 
ask the House to accept is that today, here and now, we are treated; 
worse ihan foreigners,-I repeat, not as aliens or foreigners but worse 
than foreigners,-in most of the Dominions and Colonies and the posses-
sions of the British Commonwealth of Nations. Therefore, we say that· 
them is need and there is justification here and now for the people of 0.11 
these Dominions and Colonies, who discriminate against us in any man-
ner, to be registered as foreigners. No doubt the amendment moved by 
my Honourable friend, Mr. Ayyangar, does not contain the defect which 
my Honourable friend very rightly pointed out in the later amendment in 
which there will be cast upon Government or whoever has got to decide 
the somewhat ~ u t and delicate task of e ~  which Colonies or 
Dominions discrim'inate in the manner "prescribed. But luckily for him 
and for this .House this definition clears up that difficulty altogether; it 
does not include citizens of any Dominion, Colony or possession. l\fY 
Honourable friend, Mr. Bajoria, speaking on this amendment practically 
begged of the Honourable the Home Member to exempt all Nepalis and 
similar foreigners from other Indian States, and he put. forward the argu-
ment with great gusto that this is an independent Hindu State and,. 
therefore. we as Hindus must vote for it. For two days, Sir, we have 
heard here the argument that this House must· be divided between Hindus 
and Muslims, Hindus voting f01"' Hindu. causes and Muslims voting for 
Muslim causes. Sir, I refuse to accept that argument at aU. We, as 
Members of the Indian Legislative Assembly, are Indians ~ . must speak 
and vote as Indians. "'nether we are Hindus or Mussalmans has abso-
lutely no relevancy or sigiJ.'ificance. .I\.nd because a Hindu has raised it, 
I as a Hindu have no hesitation in condemning that attitude unreserved-
!-y. Nepal may be an independent Hindu State, but it is a foreign State. 
India must stand for Indians first and Indians last; and if the Nepalis 
are willing to help the British power, on payment of 20 lakhs of rupees a 
year, with a number of mercenary soldiers to keep us down, t.here is not 
much love lost between me and Nepal. What is it doing? Ne,paJ is the 
happy hunting ground of B!!itish Imperialism in this country toO recruit 
. mercenaries year after year, pay them 20 lakhsand keep us down, Tha.t 
is what Nepal ~  doing here. I do not want to raise any passions against 
them but whether it is Nepal or Afghanistan, whether the State is MusHJll 
or Hindu, India must be. our first and last thought. . 

Babu Bailuath Bajorla: Sir, on a point of personal explanation, T did 
not propose this because Nepal is a Hindu kingdom but because U' is a 
part of India geogra,phically. Politically it may not be part of British 
territory but it is undoubtedly part of India, whereas Afghanistan is no 
part of India. That ~  why I made that proposal, and not on the basis 
of Hindu or Muslim State. 

JIr. S. Satyamurti: I am glad my Honourable friend is now' resiling 
from the position of a Hinau independent kingdom; I' hope others also 
will do so. But. if Nepal is a part of India, this Act cannot and w'ill' not 
apply to them. It may be part of geographical India, but it is not in the 
political map of India. I hope my Honourable friend realises that.There. 
fore, it is clear that ~ e Nepalis are not Indi&lls. If they are Indians., 
this Act will not apply to them. 
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Sir, my Honourable friend, the Home Member, in dealing with this 
amendment, first of all told us that the main purpose of this Bill is defence 
~  we ought not to bring into it any question of retaliation against dis-
crimination or the question of equal treatment for Indians in all Domi-
nions. I wish to tell him, Sir, and tell those who agree with him that 
this House will be fa'ilitlg in its duty if, on every suitable occasion when 
any Bill or Finance Bill or b,udget demand comes up. we do not assert 
by' our speech and by Our vote the deep concern we feel for the status and 
the interests of our nationals abroad. In every country they are treated 
like. helots and slaves. They are not allowed to hold property; they can-
not travel with the wqjtes. In South Africa you cannot t·ravel in the 
same train or tram and go to the same cinemas and theatres; and the 
colour bar, the bar sinister, is there against us. 

Now, what do we _ want in this Bill? We want to indicate the way 
ill which we should retaliate against them in the same manner as they 
have been doing to us. It is a very modest measure, namely, to empower 
Government to keep a register of all these I·eople from the Dominions ac-
cording to the provisions of clause 3 of the Bill, requiring them to report 
their presence to the prescribed authority, requiring them to report their 
arrival and also the date of their intended departure and prove their iden-
tity. Are these very difficult, clauses and are these discriminatory 
clauses? Then, Sir, my Honourable friend, Sir Syed Raza Ali, said that 
Act 3 of 1924 is there; Government have :power to make rules but they 
have not made rules and they are to blame; but we are also to blame 
because we have passed no Resolution. I want to tell him this. I have 
now been here for four years and a half, and I do not remember any single 
occasion when any single Resolution of this House has been accepted and 
acted upon by the Government of India. Therefore, they have not done 
their elementary. duty and we want to begin by making, as the Honour-
able the Home Member calls it, a gesture in which we shall' empower our 
Government to get on the register all these citizens of the Dominions. 

Then, Sir, my Honourable friend, the Home Member, was reading 
from his own speech or something else and used this' phrase, "We want 
to get on this r,egister only those people who have no common status or 
allegiance." Yes, and I include in those people who have no common 
~t tu  or allegiance with us, persons from all these Dominions and Colo-
nies. They and we have no common statuB at all. I want my Honour-
.able friends to remember the position in South Mdca. My Honourable 
friend, ,Sir Raza Ali, ought to kp.ow it and ought to speak enthusiastically 
for this ameBdment and vote .for it, 'if really he understood the feelings of 
Indians in South Africa where he was for three yeers. They, are now 
1!egregating Indians,-tha same treatment which we resent the Germans 
.giving to Jews in their ,own country. 

Sir ,Syed Rus All: But Government say they have no information on 
the subject; ask then;t. • 

Kr. S. Sat.ysmUrt.i: My Honourable friend knows more than the Gov-
ernment of Indis, and I want him to share his iuformation with the House 
and take his share in -the legislation which he and I are going to make. 
European Jews can go and settle in the Highlands of Kenya; Sir Raza 
Ali cannot. How is that just and iair? In Ceylon they are discrimi-
iiB.ting again!!t our own. people;-in Burma, 'in Canada, in ~u t ,':  
'el\ter,-country theyaJ:e'doingit. It is not,a u, ~  Muslim ue t O~  
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it is a question of Indian ",elf-respect and Indian dignity. I, therefore, 
hope, Sir, that this argument of "common status" will receive no consi-
deration. 

Then, Sir, he also referred to these people having any claim on us at 
any time. What claims Canadians, South Africans and Australians 
have on us? I submit they have none. Then, he said that the foreign-
ers are all potential enemies of India. Are the Portuguese going to be 
enenries of India? Are the Swiss, the Dutch and the Belgians going to 
be enemies of India? But what is the idea? You were including in the 
definition of "foreigner" all those who are outside the British Common-
wealth of Nations. Are all of them potential enemies? I can under-
stand Germany-I can understand Italy-I can even understand Russia 
and Japan. But is 'it suggested that all countries outside this ~  

British Commonwealth of Nations are our potential enemies? They may 
be yours; they are not mine; and I suggest that my Honourable friend 
must clearly understand that so far as the present treatment of the Domi-
nions and Colonies to Indians is concerned, the moment there is a free 
responsible Government in this country, they will be, not our potential 
enemies but kinetic enemies, and we will deal with them as a hostile 
country unless they treat our nationals there on terms of equal status and 
equal privileges .  .  .  .  . 

JIr. K. S. Aney: You will have many more than that. 

JIr. S. Saty&murti: My Honourable friend admitted that tMs registra-
tion is not an end in itself, but a means to an end. I t41.ke the words put 
of his own mouth. I want this registration, and I hope the House will 
vote for it as a basis of getting information for future action by legislation 
or by administration. Let us know how many South Africans are here, 
how many Ceylonese, how many Burmans, how many East Africans, how 
many Canadi!,-ns, how many Australians are here, what they are doing, 
what their occupation is, what their propert4es are; and then the Govern-
ment will decide what shall be done with them. 

My Honourable friend aPtpreciated the distinction made by Sir Syed 
Raza Ali between immigration and permanent residence and tempomry 
visit. As I read this Bill-the Honourable the Home Member will correct 
me if I am wrong-the Bill does not make any distinction between pemona 
coming here for temporary visits and persons coming here for permanent 
residence or settlement. What do the words say? "For requiring any 
foreigner entering or being present in British India." It does not limit 
the time: he may be present for years, or fol'! generations, and yet the Bill 
will apply to him. Therefore, it. seems to me that the object of the Bill 
is not aimed merely at those who come here for a temporary visit Or 
merely at those who come here for permanent residence. It atJacts all 
foreigners entering or being ~ e e t in India; and once we get this infor-
mation we can deal with this position, whether it be war or whether it be 
immigration; and it seems to me that we should be ,able, once we get this 
full information, to restrict the privileges of foreigners here, ~ u  

with'in that definition, the denizens of those Dominions, and also control 
their entrs or their settlement in this country. • 

My Honourable friend referred to the Foreigners Act of IBM and said 
that this Bill is intended to supplement that Act. It may be. But, 
apart from the criticism which my Honourable friend", who movea the 
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amendment, made that this is not an amending Bill, I suggest the scope 
of this B.i)l is entirely diBerent from the scope of the Foreigners Act of 
1864. There, it is a punitive measure to extern people and deport people 
and so on: they have only taken the definition of "foreigner" from it; 
and I think, therefore, to say that this is, a supplement to tha.t Act is not. 
a correct description. At any rate, if at any time this House or a Govem-. 
ment responsible to this House or its successor feels that the Government' 
should amend the Foreigners Act of 1864, in order to give power to deport. 
even these people, the collection of this information will be of great help. 

So far as the British Act is concerned, to which we lJ,l"e referred by 
the earlier Act, I want to say that  that Act itself in section 17 concedea 
the right to aliens which our own people do not get. Refltl and personal 
property of every description may be taken, acquired, held and disposed 
of by an alien in the same manner in all resl'ects as by a natural born 
British subject, and the title to real and personal property, etc., may be 
derived' from or in respect of aliens in the same manner and in all respects 
as they are from or in succession to a natural born Brititlh subject. Even 
tha.t right is denied to our people in Kenya and in many other places. I 
want to say a word more about the residents of Indian States. 

Mr. Bajoria waxed eloquent over a united Indian India. Our position 
is this. To the extent to which the inhabitants of the rest of India are 
treated as Indians and not as foreigners in the Indian States, we shall 
fully reciprocate; but if any Indian State is going to treat Indians from 
other parts of India as a foreigner, I want to know what is wrong, unjust 
or immoral in our retaliating and saying that if you treat our people as 
strangem we shall treat your inhabitants as strangers and as foreigners. 
Even section 262 of the Government of India Act, to which my Honour-
able friend, the Home Member, referred, does not refer to all States at 
all. It simply says "the Ruler or subject of a federated state shall be 
eligible to hold any civil office, etc., etc." The expression 'federated state' 
may freeze on the Statute-book. I do not know whether any State 
is going to federate, whether there is going to be federation or any 
federated state at all. Therefore, to quote section 262 now is to put the 
cart before the horse literally. There is no State yet which has federated. 
There is no Fed-eration. Section 262 does not al!ply now, so faz as any 
Indian State is concerned. Our position is, so far as the States are con-
cerned, we shall deal with them On J.. he full basis of mutual reciprocity_ 
If you treat us as you do your own citizens, we shall treat you as we 
do our own citizens. But if you are going to treat us as strangers, we 
shall reciprocate the compliment. Moreover, what is wrong with regis-
tering Nepalese or Afghans in this country? They may be a large num-
ber, but the same people come again and again; and once they Bore 
. registered, there is no need to register them over and over again; and 
the rules can make provision for registering them easily. I think I am 
voicing the feeling of many many' Indians in my own part of the country, 
and other parts that they should like to see the names of these roving 
money-lenders, these people who go about lending money to the poorest 
in the land, and then standing there before the pay day carrying clubs 
. and demanding payment of all they have e8ll"Iled, and committing many 
other atrocities that one ~ heard of and one has Sleen occasionally, 
registered. I think it will be a good thing if it is decided that their 
names should be registered and·I should appreciate it. But it does seem 
to me that even assuming that we want to give this power even to this 
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government, it is worth-while. I w8l'Il.them that we do not Sl!PPort the 
amendment in the belief that somehow the amendment will be nullified 
by the Government· exercising this u e~  power. I' ask . the House 
.to vote for the amendment in the full belief that this Government will 
not exercise its powers under clause 6 to exempt these people from the 
-Dominions and Colonies who discrimina.teagainst our, nationals; and I 
want to tell them that they will not long be there to exercise this power 
under this clause 6. In any case, I think every self-respecting Indian 
'in this House must, in the name of the sufferings and the agonies of 
oQur nationals abroad, who are treated vileJy and hound'ed from pillar to 
.post in the' various Dominions and Colonies, throw out this gesture of . 
.sympathy and kindly affection to· our fellow-nationals abroad, by voting 
lor this amendment unanimously. Sir. I support the amendment. 

[At this stage, Mr. President (The u ~ Sir Abdur Rahim) 
resumed the Chair.] 

Bhai Parma .aDd (West Punjab: Non-Muhammadan): Sir, I too 
was a Member of the Select Committee, and when this question of the 
Dominions came up, I voted with the Government. I think it is my 
.duty to· explain my position as to why I voted with the Government. 
Honourable Member, Mr. Satyamurti, has explained very clearly and 
forcibly that Indians in South ~  as well as in other Colonies are very 
badly treated. I have seen the conditions with my own eyes. I ~ had 
been to South Africa as well as to East Africa more than 30 years ago. 
r stayed there for about a year. I have also been to British Guiana and 
'l'rinidad in South America. It is perfectly true that our Indian brethren 
are kept segreg8lted; even at that time they were treated quite disgracefully. 
'They could not travel in the same Railway compartment in which the white 
:people travelled; they could not get admission into places which were meant 
for the white people; their shops and dwellings were kept altogether 
.separate. Our brethren abroad had to suffer aU such humiliation in South 
Africa and other Colonies. 
But, Sir, the point for us to understand is why did they go there? 

~ e Indians in South J.frica and in South America had gone there soon 
.after the abolition of slavery in the year 1834, when it was thought 
e e ~ that some kind of labour should be provided in these British 
<Colonies, and the indenture system was adopted. At that time of. my 
visit. there were. a.bout a hundred thousand Indians who had gone there 
under an agreement to work as labourers in mines and on plantations. 
Na.turally, as t ~y W«;lre cons.idered inferior by the white people they 
:had . to suffer all these indignities and ill-treatment. It was .on that 
account that Mahatma Gandhi had to carry on a vigorous agitation against 
iihe action and policy of t.he· white pEiople.But the question 
is what is the remedy? Are we going ·to gain . anything by prohibiting or 
regilltering those colonials who come over to India for a short stay and 
wve them the same treatment &8 is being meted out to our brethren in 
iiheir country? We have to keep in view that the number of white 
-colonials who come over to India is very small. ,md by placing restrictions 
_on t~  'fe . ~ . be. creatin.g. aBort' of e e t~e ~ and. ill-feeling 
m thell' mmds &gamst our own people, and I am a£raidthey shall ha.ve 
.a jus):Hication· and tlie trcat,mentriletEid out to ', e~ e  abroad will be-
-come much worse than it is today. We must iemember one fact. Our 
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people have gone there to earn a living, and later on some people went there 
as traders and became rich by means of trade with these Indian Itlbourers 
who had gone there under indenture but the white people who come here 
from South Africa or East Africa do not come here as labourers to make 
a living somehow or other. So if we treat these immigrants in the Stime 
manner as our brethren are treated by them in South Africa and other 
Colonies, this retaliatory step is sure to adversely affect the interests 
of our countrymen abroad and they will have to suffer much more. I 
do not wish to CTe>ltb a spirit ()f reflentment and further this ill-feeling 
here or there in the colonies,-not that I do not feel for the humiliating 
treatment which is meted' out to our countrymen abroad, but because 
as we have no power to remove their sufferings, this step is not the way 
to remove the grievances of our brethren abroad. A time will come when 
we sha'l have the pc'wer in our hand and when we shall be free t.:> exercise 
that power. Of course, this Assembly will. be there, the Government 
will be there and our friends also will be there to enact laws. At that 
time we can ~ e any' law against those Dominions so as to awaken them 
to their sense of duty towards Indians who have settled in those Colonies, 
but as long as we have no such power here, our re'taliation can be of no 
use while we are dependent in every sense, and they are independent 
even of their mother-country. Supposing we create resentment by simply 
treating a few white immigrants as foreigners,--only a very few people 
come to India annually,-it will do no good to our brethren who have 
settled there and who are already subjected to any amount of humiliation. 

Besides South Africa there is another Colonv, British Guiana in which 
"more than a hundred thousand Indians have settled down. I have never 
heard of any white man from British Guiana or Trinidad having come 
to India. Now, if we pass legislation here against those people, good or 
bad, it would cause grave resentment in their minds, and I do not think 
it will do us or to our people who have settled there any good . 

. Now, Sk, t~e~ is one more point whi?h I should like to mention. My 
jriend, Mr. Ba]ona, referred to Nepal WIth a sense of pride as being the tn1Y Hindu Independent Kingdom. This enraged Honourable Member Mr. , ty~ u t , who tauntingly said thatRs. 10 lakhs were paid annually' as a 
. uhF;J(ly to the Nepal Government by the Government of India and so on. 
[I do not think there was any wrong in it. The Nepal Governrr.ent rendered 
most valuable service during the Great War to the British Govermuent 
:and if my friend means to suggest that on that account they were help: 
·jng this foreign Government in the year 1915 or 1916, they shall have 
.to remember that. at that time. Mahatma Gandhi himself was helping 
kthe ,British Government against their enemies, he himself find his Congress 
'followers were enlisting recruits at that time . 

Kr. tI. S. Aney: The Congress was not.vith Maha,tma Gandhi at 
that time. . 

Bhat ~ID : Anyh?w, ~ D e  e ~e  .were helping the Gov-
ernment. ~ . , If these patrl?ts did not conSider It wrong in any way to 
help the BrItIsh Government m the last great War, Idon"'t Bee bow the 
! e ~ e  ~e e e  by the Nepalese in those. daYR.could be depreoated_ 
Agam, SIr, hundreds and thousands .of soldiers lIke my friend, Captain 
Sher Mu,hammad. K ~ and others, ~e  '!Br e ~· and thij are 
now gettIllg pensions III lakhs of rupees eIther III cash or in some other-

l' 
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form, therefore, if the Nepal Government sent thousands of their men 
to, help the British Government and if they get in return for their services 
10 lakhs of rupees as subsidy, where comes the harm or impropriety? 

An Honourable lIember: What about their permanent services now? 

Bhai Parma Band: Again I think the question was whether they 
should be given some territory, as the Nepal Government wished to 
recover some territory which had been taken away from them by the 
British Government before. The British Governlllent offered them 10 
lakhs instead of the territor\' which they had demanded. 'l'hat is a sort 
of contract between the British Government and the Nepal Government, 
and I do not see any reason why the X epal Government should not be 
given this subsidy. They rendered very ,'aluable servict1 during the Great 
War, just as the Indian Army did to the. British Government. and 80 the 
.British Government is paying the Kepal Government an annual subsidy, 
:and no man of sense could see any objection to it. This is not a matter 
on which we should express any feeling or suggest that the Nepalese are to 
be treated as ~ e . . 

As regards :he Gurkha soldiel's they are here. There are others t.oo, 

<!l P·M· 
some of whom come from the States, and some come from the 
the North-West Frontier Province and-tribal territolj"_ lOU 

may try to prohibit their entry if they prove dangerous or harmful to the 
interel:!ts of the country; it is the Government that can take action against 
them. But I see no  reason why those who have been living here and 
serving in the army for generations can be treated as aliens. In case 
you want that they should not bp taken in army service, that is a 
different matter; but if they a·re settled here. Rnd the Gurkhas are settled 
in various parts of the Punjab, in the United Provinces, Bengal, Darjeeling, 
·Dharmasala, Abbottabad, etc., and not only they are drawing regular pa.y, 
'but their male children as soon as they are born in this country are 
given allowance by the Government, they becomE: the residents of this 
. country. Their fathers and grandfathers settled in this country. I do 
not see any reason why they should not be taken as Indians. They 
have been and are serving in the Indian Army. As I said, it is a 
different matter if vou think that this Indian Army is not needed, and 
you want to replace" it by another Indian Army ~  is more patriotic,-
. when that time comes, you may send these people away as aliens. But 
·'So long as they are e ~ in the Indian Army, you cannot liJay that 
simply because their appearance is a little different from ours, they should 
be treated as aliens in this country. Ag-ain, I think it is almost impossible· 
to register all these Nepalese and Gurkhas as alieno: because thousabUs of 
them· are in our· army service. 

JIr.. II. ADaDthaaayuamAJY&DIar: Let them :elWige their d(nnicile. 

Bhai Parma Iand: Domicile is a matter which they do not know 
or understand aeyet. 

~. BIldriD1lt' Pande: Why should they register us "iil Nepal? 
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Bhal Parma JJanci!: That is another question. The reason is that the 
State has got small means of livelihood, if a large number of people go from 
here and increase the population it may be impossible for them to main-
tain themselves. (Laughter.) It is not a matter of laughter. Indians 
.are employed by the Nepal State, quite a good many in ·the Education 
Department and the Engineering Department; whenever they require 
the State gets them from India. Many people go there as visitors. But 
in case of those who go there simply to settle down, it is the duty and 
business of the State to see that it does not allow anybody and everybody 
to enter the State. If it is thought that they watch any man going from 
here, you can watch any man coming from the Dominions or even Nepal 
.and' see how .he is living or how he is managing his affairs. But I 
.strongly object to the statement that Nepalese are foreigners or aliens and 
they should get registered. 

With regard to the States, Mr. Satyamurti said, "we will observe the 
principle of reciprocity". Yes, you can do it when you have got the 
power to do so, but at present you have not. and they have got more 
power than you have. And Nepal is quite an independent State. The 
States are more independent t.han we are in this count.ry. \Vhen you 
have gained: your independence, you can treat them in any way you like. 
but as long as you have got no political status as an independent people, 
I do not think there is much use in mere tall talk and in passing such la.ws. 
By doing that which amounts to pin-pricks we simply create resent-
ment in the Colonies and Dominions against India, and even injure the 
interests of those hundreds of thousands of Indians in South Africa and 
-other Colonies. I do not think that this will do any good to them or 
to us. I oppose the amendment. 

SU Syed Rala .AU: I will confine myself strictly to the subject matter 
of the amendment that is before the House .. I take it that the Honourable 
the Mover, in moving this amendment. ha·s been actuated by a desire, 
a very legitimate d'esire indeed. to vindicate India's self-respect. The 
-effect of this amendment. as I see it. would be that all those who are 
not living in the United Kingdom or who are not living in"Indian States 
. or Bntish India would become foreigners. That would be the net result 
i:>f this amendment. It follows that people· residing in the Domiuions, 
Colonies and other possessions of t.he British Crown would be foreigners 
for the purposes of this Bill. 

Ha.ving listened carefully to the speech of my Honourable friend', 
Mr. A;vyangar, it seems to me that he bas been very considerably ~

~ue e  by the humiliations to wh1ch our people in South Africa were 
irea,ted and are being treated by the Union Government,. Now. I need 
hardly say that I know something about that subject and it.is impossible 
for any patriotic Indian not to feel e ~· s:trongly cn the subje('t. As I 
said on one occasion. it is really difficult for n man who. belOngs to public 
life in India to speak on the subject with restraint and' moderation.: But, 
after all, we have to ta.ke thinllS as they are. 

Mr. S. Satyamurti: Why should we? We can re-make them, Iri; least 
we should try to. 

Sir syedltau .All: I' "ish my Honourable friend snd the Party to 
which he belongs were powerful enough to re.-make things ~  re-conditi?n 
them,-I wish t,hey could do that. But mthe . meantIme, I do not 

11' 2 
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think it would be quite right to ignore the stem facts as they exist. 
(Interruption.) My Honourable friends&re inclined to be light-hearted_ 
I congratulate them on that frame of mind. But if some of them visited' 
South Africa and lived there for three years as I did .  .  .  . 

JIr. S. Satyamurti: If this is the result, no. 

Sir Syed Rua Ali: •  .  . all this vein of light-heartedness would dis-· 
appear. I do not know if they will come out wiser, but I am sure they 
will come out much sadder men than thev are toda v. One or two of 
my learned friends who put in some te e~t . •  •  :  •  • 

An HonourabJe Kember: They are not very lenrned. 

Sir Syed Baaa Ali: They are extremely learned. They said that they 
could re-make things and fashion a new order of thins. May I tell them 
some of the things to which they have been listening of late. On the-
18th of last month, it will be within the recollection of the House, I 
tried to move an adjournment in connection with the proposed further-
imposition of disabilities on Indians in South Africa. The Honourable-
Member in charge--the Secretary for Education, Health and Lands-who-
is looked upon as an authority on the subject of Indiaus overseas and' 
who, I am sorry, is not present in his pJace today, though I had told him 
distinctly that I would be speaking on the subject of South Africa this: 
afternoon ..... 

'!'he JIoDourable Sir lrrl.pendra Sircar: M £l.y I offer an eX'planation for-
that. He had' every desire to be present here, but he could not help-
attending the Convocation which takes place at 4 o'clock today. Rig 
absence does not mean any disrespect to the House or to the learned' 
spea.ker. 

Sir Syed ...... Ali: I very readily accept the explllnation by the Honour-
able the Law Member but, unfortunately, the Education Secretary did 
not take me into his confidence. That is all I can sa.y. He never told' 
me that he had'to attend the Convocation. Anyway the point is this. 
The adjournment motion was disallowed on the basis of such material as: 
was placed before this House and, Sir, before you. The point is that· 
in the course of his remarks the Education Secretary said: 
"There is only the Resolution which Wall placed before the Minister in De ~ e . 

The Government of India have no intimation official or otherwise of any proposal to 
legislate beyond this reaolutiop. which was placed before the Minister for the Interior 
in December, 1938. There is no other intimation or knowledge before the Goverl1lJhlJlt. 
of India." • 

On the 24th February I put a. short notice question and he categorically 
stated: ' 
"The Minister's scheme has so far taken no definite shape; nor are the Government 

of India aware of any decision by the Union Govel'DJDent to introduce legislation of 
the tYJ18 referred to in the newspaper report." 

That was the report that was published in the Bta/e.man of the 17th 
February saying that the Union Government were proposing to introduce 
further 'anti-Indian legislation. This is the extent of the information of 
our Government. Again, I cannot ~ p saying that there is nobody 
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belonging to the Department ,of Education, Health and Lands to e ~te  
:us on this point today. Now, Sir, I have a very large number of utt ~  
with me. I have received them by Air Mail. I do not propose to tire 
;lhe Hous'e by reading any considerable portion of t.hem but I ,,:i11 just 
refer to a few extracts, taking care, at the same, time, to e t ~  .the 
date on which the information was published in South Africa. This IS a 
cutting from the StaT dated the 1st March, '1939; It says: 
"The GovernmE'nt., it is learnt, h9." decided upon a colour segregation meas.ure 

based on the local option 01' servitude plan upon which the Minister of the Iutenor, 
Mr., Stuttaford, has been working for 80me time." 

']'hen follows the scheme that the paper has summarised. It goes on 
to say: 
"These proposals, hitherto merely tentatively .diaeussf:d, have now received .the 

approval of the Cabinet and have been commumcated to membHs of the lJmted 
Party_ in Parlip.ment." 

Thepa.per is dated the 1st March. The report was written on the 
28th February. Only four days before, the Education Secretary had. 
,assured us that there was no such proposal before the Union Govern-
ment. I may explain by the way that the Star is a very influential 
organ of public opinion in South Africa and it is published in Johannesburg. 
oOn the following day, the same paper said: 
"The news of the e ~ t llegr6gation plans published yesterday has aroused 

:thll greatest interest in Padiamentary circles. The matter will be brought before a 
8peCiai meeting of the United P.uty cauells tomorrow. Full details of the propOsed 
legislation h9.ve not yet been · ~e  an.l; ind"ed, they have not yet been dl·awn 
up in final form. Although no ,Irr.ft Bill has yet been before the Cabinet, it is. 
ne,-ertheless, t u~ that the policy ill broad outlines as described yesterday has 
received the Cabinet's IlIJproval and a Bill 011 the lines indicateu is now being 
;prepared. " ' 

So that is the position. I leave it to my Honourable friends to per ... 
:suRde the Government to see in its true light what is happening in South 
,Africa today. 

Mr. S. Satyamurtt: Vote with us and support the amendment. 'fhey 
will see it then. 

Sir Syed Kaza Ali: My learned friend tells me what mv duty is. 
:1 ~ u  like to point out to him hi" and his party's duty. Sir, Iity point is 
thiS, As 11 well-known Urdu poet ~' : 

"Meri khaT.: bhi lal!ad e~ 1Ia rahi Am!!!!, blJlli 

UnMA mame hi ka abtak nalin itabar hota." 

'.My bones have turned to dust in my grave a.nd rny sweetheart yet refuses to 
J>elieve that, I am dead.' 

That is rellJly how the Government of India in the Department of 
Education, Health and Lands are acting. The Union Government have 
·decided as to what t,hey are going to 1'10 and yet ili is open to the Educa-
tion Secretary to say that the Government of India have no information. 
I will not pursue the sad them-e. -

The p ut e ~ is this. Will it be helpful to our people living in 
British Dominions and in the Colonies if we cast our vote in favour of 
,the amendment that ,is ~e e the House. Let ine say at onc'e that :1S' a 
tid witness of the humiHating treatment that is being meted out to our 
.people, which I have seen for three years, I have very strong sympathy 
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with the Honourable the Mover of this motion. If I really thought that , 
the adoption of this amendment would be helpful to our people resident 
overseas, I would be most happy to cast my vote in favour of the amend· 
ment. After all, the position it; as I have described.' I will ask my 
Honourable friends on that side to clearlv bear that in mind,., ,,1 entirely 
agree with them that if there is any effective retaliatory measure that we 
(·an adopt against South Africa, or any other Dominion or possession of tbe 
British Crown that has not been acting fairly and justly by our people, 
I would be the first to cast my vote in favour of any motion, Bill or mea·' 
sure that is brought forward ' ~' them 'to accomplish that object. I as· 
sure them that they will not find me behind them in adopting retaliatory 
measures. But there is one difference. Let ·me point out very clearly 
lind it is this, that retaliation is a double-edged sword. If retaliation is, 
effective, retaliatory measures should certainly be adopted; but if retalia-
tion is only nominal, 'then it is no. more than elusive and illusory and. 
asa. rule. it does you more harm t.han good. ,If you think that, by p ~  
this arnendmeni: on the Statute-book you will be helping our friends ~ 

our coUntrymen, though 86 per cent. of them are South-African hom" 
if you honestly believe that by carrying it, you will be helping those lID-
fortunate men who have got no friends to qelp them in this wide world. 
then I assure you I will vote with you. (Interruption.) 

JIr. President (The Honourable Sir Abdur Rahim): Honourable 
Members must not interrupt like that. They can reply' afterwards t,o-
~ y point-s that the Honourable Memper makes. 

Sir Syed Raza Ali: Sir, I assure you that I am not cross-examininlf 
my Honourable friends on those Benches. I am reminded that it is their 
privilege. Might I say that it .is their .. exclusive" privilege? Sir. in 
this House at times we are inclined to make speeches like advocates. I 
am not making my speech, I assure the House. in 11 spirit of advocacy: 
at times we do it, but I u et ~ House that I am n()t ,speaking as an 
advocate. ' 

Let us see what the effect of this will be. No doubt j,t would .bring 
to U8 some little consolation-that we;had done something in assertion 
of our self-respect. If we carried this amendment, the effect would be 
that these South Africans would be foreigners for the purposes of this 
Bill in India. Well, Canada' and Australia too are not treating UR very 
satisfactorily, but, on the whole, their' treatment of our people is  far 
better than that of South Africa. In fact. there is no comparison bet-
ween the treatment of our people if! CanRda and Australia on the one 
hand and in South Africa on the other. It is infinitely better in the first 
two coulltries than in South Africa. That. consolation we will haVl' but 
let us see what might happen-I do not say what wiIlhappen, because 
one neverknows--!et us consider what might happen to our people in 
South Africa. Two hundred and twenty thousand of them are settleJ. ill 
South Africa. They are people eighty-six pel' cent. of whQm, as I said, 
were born in South Africa. They are people, let us remelriber, who have 
got no parliamentary franchise, no municipal franchise, no sort of frRn-
chise whatsoever. 'They are absolutely dependent on the European popu-
lation with whQm they are living. They are not in a position to help 
themsl'lves, hecause the only protection that the modem Rge gives in the. 
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form of the vote has been taken away from them. Now, their means of 
living today ure trade; that is almost their exclusive business. In South 
Africa ~' u cannot carryon any trade unless you have a licence and as the 
figures wi\) show, there has been a regular, steady, decrease in these 
licences granted to Indians, mainly because they Ilre supposed to be the 
rivals of the white population there .. Therefore , the local authorities 
whieh ('onsist elltirely of Europeans, do not either rellt:W their licence or 
do not give them lieences in new cuses. In similar C'uses they ure readily. 
granted to European merchantf; and traders. So, in that way, their lot is 
e ~' hard indeed. Their economic position is very bad. I do not want 
to go into that, otherwise my speech will beeome so lengthy; already I 
have spoken fit greater length than I proposed to do. But the position 
really is this. Their economic position is extremely uncertain. The 
figures have shown,-in fact I made a speech and I published all the 
figures-that their economic position has been going down very  very con-
siderably during t,he last, fifteen years. It has de4jeriorated very consider-
ably and alarmingly indeed. There is a strong prejudice against employ-
ing them in l:;laces where they used to be employed before, namely, as 
school masters. waiters or as shop assistants.  There is a positive disin-
clination to employ them in those positions. Trade is the only thing 
left to them. Now, if you carry this amendment, what wilJ be the 
effect? The effect will be that a big country, with huge resources, which 
produces 1falf the total gold output of the world, with a sman population 
of two millions whites. will, I think, see in this measure, even if no offencn 
is meant, something like a threat. They eannot do anything to us; we 
nre nut· within their reach. But are you quite sure thnt the . vengeance 
will not fall upon those unfortunate Indians who are totally incapable of 
defending themselves? (Interruption.) 

An Bo,ourable Kember: "Will they lynch them?" . 

. Sir Byed Ru. Ali: Well, people have lynched in this 'world before, 
and I p. ~ e they are. being killed elsewh.ere, though the form killing 
takes JlOW IS not lynchmg but a more fashionable one. A revolver is 
-rlaced by your side and :vou are expected to commit suicide--that is the 
modern wav. Anyhow. these are the considerations. (Interruptions.) 
Well ........ . 

lIlr. President (The Honourable Sir Abdur Rahim) : The HonourablE' 
Member had better address the Chair; it is no good addressing Honour-
~~ e Membere. who interrupt. . 

SIr Syed RaZa Ali: My suggestion is this, that if tl1is Hou!\e t ~ 
that-hy carrying this amendment it would be e-ffording a material prota:!-
tion to the domiciled Indian conlluuriity ill South Africa against such 
measures as might be adopted by the Governlnent or by the local authori-
ties of the conntry, theI! I think there can be no reaSOllahle objection to 
voting fol' the a.mendment. But on the otherl1and, if this House thinks 
that though it will by carrying the amendment vindicate its self-respect 
:vet, at the same time. it will not be able to afford any material protectinn 
to our people in South Africa, then I hope Honourable Members will 
think .twice ·before the.y decide to cast their vote in favour 9f this. anijlnd-
ment·. . There is one thing about South Africa that I might say because 
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that is a very important point ana. that is that the present e ~ t 
might possibly have a decisive effect on that. 'l.'he proposal in South AfrIca 
is to 3egregate Indians. I will not go into the form which this proposal 
to segregate Indians is likely to take, but the proposlli is to segregate 
Indians for business and residential purposes. If Indians are segregated 
effectively for business purposes, it would be absolutely impossible for fI 
large population numbering about 2i lakhs to earn their livelihood by 
honest means. It would be simply impossible for them to do that. 
Therefore. I would s,imply suggest that we should not act either in haste 
or in anger. If anybody has reason to be angry in this House it is my-
self so far as South AfrIcans are concerned, at any rate. I have had my 
moods 01 ange.r and I have been angry and I have been very angry, but 
that, unfortunately, does not avail when you have to consider serious 
matters. I have no objection against the amendment and, if .uecessary, 
I am prepared to go with my Honourable friends over there into the lobby. 
I am quite prepared to cast my vote with them. But I would again 
appeal to them to conEiider Lwice before they decide to insist upon this 
amendment. Seeing .as I· do,no doubt we would have the consolation of 
having done something which would go to vindicate our self-respect. On 
the other hand. there are some chances, at anv rate, of these unreasun-
able South African Europeans, amongst whom i have left a large number 
of ~ 'y good friends, taking steps which would go to jeopardise the interests 
of OUt· own people domiciled in South Africa. That is my position on this 
amendment. 

JIr. Bhulabhai J. Desai: Sir. I will only brieflv indlCat,e t,o the House 
the reasons why we wanted the definition to· be t~ e  for purpose!! of this 
Act. While, on the one hand, even the Government are prepared to accept 
this amendment as they themselves indicated through the Mover of t ~ 

Bill, there are some men who art' more royal than the King. The Govern-
ment only indicated that if this amendment was passed, while appealing 
that it should not be passed, it may not be wise to pass it, they would be 
prepared to accept it. All that they said was this, that by rea sou of clause 
6 which is not yet passed, and assuming' it iSlpassed, the'y would be obliged 
to exercise their powers under section 6, as it would then be, in order. that, 
if necessary, action may not be taken against those who would then be 
included in the ·definition of e e ~ to t,he extent to Which they found it. 
unnecessary. I do not know if 1. have understood properly the analysis of 
the spee0h of my Honourable friend, Sir 5yed Raza Ali, because he mean-
dered so much that it looked more like the hills and cabbages of that portion 
of South Africa with which he is so familiar. It is impossible to find out 
where he .is leading to. It is a guerilla warfare of a type which is some-
what peculiar and novel to this H:)Use. But, at the end, he reached a stage 
when he said this-and that was the part of wisdom-that if we vote in 
favour of this . amendment, there is some chance of otJending some friends 
whom he has left behind and who might take some sort of vengeance against 
our country. That, I think, is the last piece of wisdom which he has 
given us. 

Sir Syed Baza £11: Not the friends that I ha:ve left behind, but my 
Indian people whom I have left behind. 
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Mr. Bhulabhai J. Desai: I hope my Honourable friend was not under 
the impression that the Indians there are not his friends according to my 
..understanding. I was not giving him ~ such bad name at all. When 1 
--said the friends he has left behind, I meant both Africans and Indians. 
The point, however, is a very nanow one. My HODQurable friends here are 
.always anxious to please those who kick them. It is a psychology which, 
it is impossible, to believe. It is irr.possible to understand it, at all events, 
<1n dIe India of today, because the India of today is not the same as it was 
lWhen my Honourable friend left this country for South Africa. What has 
not been done against the Indians? Whether you take steps against those 
rpeople or not is a matter of mere history. My Honourable friend is aware 
that, during his three years in Africa, where he has left so many friends, 
not much hus been done. What have been tlie achievements during those 
three years at least so far 8S we know, whatever may be the back of the 
pages that he has written? The achievement that we know has been the 
. .constantly deteriorating situat.ion, . '1 point of whi.;h neither he can be prouQ, 
nor the Government of India. Therefore, so far as I can see, any' forbear-
,ance or kindness cannot be regarded as a virtue or as a charity or as Ii 
lriendly gesture, but 8S a sign of utter degradation and weakness which only 
.exercises and whets the appetite of those persons more and more. I, t.here-
fore, ask the House to understand that the manner in which my Honourable 
lriena has put it, it is not a met'e question of self-respect in what is often 
called the formal sense of the terms, but it is a-question of, understanding 
what you have got hitherto by pursuing a policy of servility, obedience, 
'prayer and appeal and all the rest of it which can be found in the vocabulary 
:and the armoury of my Honouraole friend. The achievement has been the 
<contrary, namely, we are forborn eye!'! day and, even before the Govern-
ment of India knows what has happened, it has happened. If my Honour-
-able -friend's premise had any logic ut any inevit.able conclusion, it was this 
that even the Government of India, according to him, who ought to have 
known, do not know that our pc-sition is adverse when they ought to have 
known that it was adverse. If th&t is the state of enertia to which the 
Government mind has now !t~, and if the state of the mirid of the 
Afrimns is in a state of such irritation against the Asiatics that they must 
:go on time after time and day ufter day concerting measures untH they 
pmctically render it impossible for them to live, then the· time may oome 
when they will have to repatriate .  .  .  .  . 

-Sir 8yed Rau Ali: That is what they want. 

, JIr. BJaulabilai I.DtIIli: Thil.t does not mean that I am going to wait 
and wait until they have concerliEid every measure Bnd do not showthe 
least gesture that I am unmindful oi the manner in which we are being 
treated.· To me the psychology which my Honourable friend preaches has 
not value any longer in this world. It has larger redections, and I do not 
wish to speak about it here. . My Honourable friend who reads the history 
-of Europe of today knows what is happening to that psytlhology since the 
Munich Pact. Well, they are bigger people, but that policy might well be 
understood by my Honourable friend. But even the smaller people cannot 
forget that the psychology of mind whioh hopNl to get by merely a policy 
of hope, prayer and a supposed conciliation, when eacn time they are 
kicked, is something which, I think, it is high time to be reversed, and that 
is what I ask the House to do. After all is said and done, weare begin-
ning t;o reaJise our position 8S we did rer.-ognise even -in 1924 when we 
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paMsed an Act of which mv Honolll"able friend is so well aware aud of which 
he reminded me. I did ll'ot remember the date, but I knew that there was 
such an Act. Even in 1924, we realised that the Domillions, 1;JHlt is to say. 
the British possessions as they are called, were discriminating so badly 
against the Indians there that power was given to this GoverWllent to put 
their nationals in this country e ~u y to the same disdbilities and enjoy 
no more privileges than our natiouals were aecord.ed in their own respective 
Dominions and Colonies. Well, 15 years have gone since the time we 
passed that Act. No doubt, the Government have a common Colonial 
Secretary because they sit in the same place and do the same work and 
both of them consult each other Not a rule has been published under that 
Act, and not a single action has been taken under that Act. :For 15 years. 
we, at all events, armed the Governnlent of India with a discretionary 
power in order that we may take some step towards vindicating our positiOl ..... 
We have failed to dQ that. We have failed to do that, not because there 
was no law, but because of my Honourable friends who administer the law. 
under the guidance of other people. Therefore, it was not done. So far as 
this piece of legislation is concer:led, it is a mercy of Providence that it is 
this House which can, by passing this amendment and eliminating clause ~ 
of the Bill, can compel them to act at least to the extent to which it ig 
within our power to do. Let us, therefore, remember that this is the first 
effective occasion on which we . are asserting ourselves and reversing th8' 
policy of that psychology of fear and mendicancy which has brought us 
nothing except humiliation, disgrace ann a lowering of our status. That is 
one thing. My Honourable friend was not ill this House when an innocent 
looking Bill was brought here. We saw the germs of the distinction whicb 
the Europeans and the Americans will never forget and which constant 
pressure only can make them fOtgetat least to the extent to  which we are 
masters in our own house. They brought in a Bill called the Naturalisa.tion 
Act. They attempted to make a distinction between. Asia and Africa on 
the one hand, a,nd America and Europe on the -other. The distinction waS 
perceived in a thing which was regarded a8 very innocent. . I warned the 
House that so long as we sit in this ~ y to the extent to which limited 
thought our powers may be, we must see that we exercise them to the 
extent to which they are efftlctive at e:~ t. On previous occasiQns, we have 
recognised, as my Honourable friend knows that the vote of the House may 
be disregarded in all matters of executive powers. We' may-ill8sume.that. 
The only remedy is to enact provisions which will make it impossible for 
such things tQ be repeated. I do say that where .. we havereat·effimtive 
power,we must use it,and it is' for this rea80n that I have troubled the 
House to understand the issue. In our eyes, those who consider us in the 
manner they do are foreigners though they are under the British flag as it 
were 'Or even thoughaB my Honourable friend, Sir Reginald Maxwell .. 
would caB. them common status with a common· allegiance. My Honour-
able friend knows·the meaning of the word status, as well as I do. If he 
thinks my' status is the same as the stat.us of other Dominions, I thinK he is 
trying to teach :us a new lesson. UnfQrtunately we owe the same allegiance 
but we have not· got the same common status. The common factor is 
different. Our allegiance, namely, the subordinate position of the Govern-
ment of India to the Government 'Of Great Britain, is of a very different, 
type of allegiance frOm that which the Dominions 'Owe, ~ y, the ~ e' ' 

giance simply that while they are within the Commonwealth of Nations as 
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they call it, they would recognise only the descent in the House of 
Windsor. I suppose my Honourable, friend knows the Statute of West-
minster. Therefore, neither in thE; quality of tha.t allegiance, nor in the 
qW)lit,y of the .~t tu , we stand on the same footing. 

The further fact remains that it is time that we begin to recognise who-
are potential enemies of ours. In the eyes of my Honourable' friend, possi-
bly the Germans and the Italians are today enemies of England. But how 
soon friendship would be made with them as against Communism, I do not. 
know. So far as one can underst:md European politics, especially after the 
Munich Pact, nobody knows who are friends and who are enemies. It all 
depends upon who successfully bullies whom, and to that extent we are 
helpless. 1'herefore, so far as the policy of that psychology of fear is con-
cerned, my Honourable friends are no better than we have been for the-
last 150 years. We have been governed by the psychology of fear for the 
last so many years. But I am also glad that they are also beginning to-
experience in tbeir own persons in life, in the person of their own nation, 
the psychology of fear. What it is. what it can turn into? What we have 
been turned into, we know . We hope to rise above it very soon. What 
they have been turned into, we also know. Therefore, my submission to 
the House is that the psychology of fear. whioh at least is producing no-
result whatever since the Act of 1924 was passed, should spur us to pasa 
this amendment, and what i$ mOl'e? We must pass this amendment and 
leave no loophole which my Honuurable friend, Sir Reginald Maxwell, pro-
poses to use or hopes to use. I want to be quite clear. If we pass this and 
!It ill leave this Governmen.t cf India with its professed intention not to 
carr'y ~ t this Act, I think you are stultifying yourself. To pass an Act and 
leave the Government of India power to do what they like, that is at least 
a disgrace which we ought to survive. Let us pass an Act,let us pass an 
Act which, in the language of my Honourable friend, would be a fool-proof 
Act, so that the foo!s-whatever else they may do, we are safe. We do ~t 

want to leave an instrument in their hands which Jhe.y at any moment will 
break arid be done with it. With the deep feeling that he has for his friend!!' 
whom he has left-I do not mind Africans or Indians-I do appeal to my 
Honourable friend, SirSyed Raza Ali, that the purpose he has in view win 
not be served in the least degree by not passing this amendment and at the-
same eliminating clauseS ' 

TheIl_ Sir, an unnecessary controversy was raised by my Honourable 
friend, Hhai Parma Nand, who w.lS also joined by Babu Baijnath Bajoria. 
It 'was a wrong issue. It has got nothing to do with this Bill. A modem 
State has no :religion. It ceases to be a Stat,e if it has a religion. I think 
the less we taikabout ;t;tates in terms of religion, t.he better. I think the 
less we talk about foreign Bovereignties in terms of religion, the better. 
The point is merely this. Notwithstanding the fact'that the Gurkhas may 
be Hindus, I do not want them lor the mere me,," that they are mercenaries. 
I do, not want mercenalies of Hny type, whether Hindu, Muslim or Chris-
tian or Sikh or even Englishmen. My objeetion to mercenary is that \j is: 
mercenary. It, tlierefore, Dlakes no difference to my mind whether a mer-
censry professes the. samE-faith as myself OJ' 8 ditlerent faith. In a vast 
country like India, it is possible, not only possible,but practicable, not only 
that,but the resources .of the country are so Jarge that if, auring the last 
war, they increased the force from 100,000 to a million, India could have 
supplied. It is absurd to say that witbout 20 . thousand odd outsiders we 
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cannot do much. I submit, Sir, there is a policy behind it, and I hope my 
Honourable fnends, Bhai Parma Nand and Babu Baijuath Bajoria, will 
not walk into t~ t trap oy this CQ' of .. the same religion". The'policy is-to 
create such a unholUogeneous army as to engender the psychology of fear. 
Whether they like it or not, anything that is likely to, turn against them, 
they usually prepare themselves in advance. I,ook at the composition of 
batallions in the army. Everybody knows the history of the reorganisation 
.of the Indian army. I would not have referred to this at such length but 
for the fact that a great deal was sought to be mad.e out of this by my 
Honourable friend, Babu Baijnath Bajoria. That policy has produced no 
.result whatever. I dare say, even in keeping that before your eyes, there 
1s a limit to what is c.alled fore"ight. l\Iy Honourable friends have seen 
what that forbearance will do. It produced no results. I, therefore, appeal 
to my Honourable friend, Sir Sved Raza Ali, to be under no illusion that 
if they wish to do a thing, they ·~' u  forbear from doing a retaliatory act. 
I do not deny that it is an act "of policy and conciliation up to a certaiu 
point.. But, e t~ you expect the result of that to be palt.ry, there is no 
use of pursuing such a policy. 1 t does not appear to me that the policy, as 
.against the Indians in all the "olonies and in all the Dominions, is only 
.altering in the sense that we arl) getting worse and worse everywhere. If 
that is so, it may wen be that you rna:,' have to repatriate your country-
men. Aft.er all, two lakhs of people in '350 minion is not such a vast 
number. I do not wish to be deprived of what we' ctlll get, but our honour 
-demands that we should bear this burden. But let us not go nus way that., 
in order that they may be m0re and more crushed, we become more and 
more crushed ourselves; and it is for that reason that I do ask the House 
to carry this amendment and with a confident belief that no more subter-
fuge or power by way qf discussion or otherwise will be left to the Govenl-
ment of India to run through this Act as if it did not exist. 

The llonourable Sir If.egiDald Jluwell: Sir not very much time ~
mains before the House rises thiij evening for ~e to reply to the pGinta 
made in this debate, and I will, therefore, oonfinemyself to the mort! 
important ones. I should like to explain to start with, that no Member ou 
this side approaches the question t ~t the fullest sympathy with what 
the Honourable the Mover has said about toe feelings with which he regards 
tht> uufair treatment meted out to Indians in South Africa and vamous 
other Colonies. The only questi0il is what. is really useful to do in this 
particular case. Mr. Satyamurti has said that retaliation is necessary. If 
it is merely a matter of retaliation; as I haye said before and other Members 
have pointed out, we have already Act III of 1924 on the !Statute-book. It • 
• 11 perfectly feasible under that Act to make ruleato providt> that pl'rsons 
~ e  in the British posSent'lDs shan have no greater righls or p ~ 

leges. than Indians in those possessions. That seems to me to fulfil .entitely 
the object which' Honourable' Mem.bers have in VIew. And ifth08e rulea 
.. eallyrequired registration they would enable registration. But, so far, 
rules have, Dot been devised for that purpose and certainly no separate 
te t ~ is required in order tp give etlec'£' ,to the ,p ~  of retaliation, 
which already exists under a'Statute which was passed as long ago as 192'4. 
'The Honourable the Mover poured some scorD.on the British .. Natoionality 
and Status o£Aliens Act imd the Honourable the Leader ~ e Opposition 
also asked whltstatus it confers. I do not altogether agree with those light 
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opinions of it, as I have indicated in my speech on the motion for considera-
tion. The status that it confers on Indians is that they are not aliens. Nt) 
one can deny that; no one can call an !l1diun an alien wherever he is. And 
in point of fact an Indian can, as we all know, enter most of the Dominions 
and most of the Colonies witholot any restrictions or without any restric-
tions whith are not also applicablE' tc all other non-residents of those 
Colonies. Honourable Memoers should not exaggerate the amount of dis-
t!rimination which exists against Indians. So far as I know, South Africa 
is thE' only Dominion where this amounts to a serious feature. And as 
regards the quotation from section 26 of the British Nationality and the 
Status of Aliens Act, where, the Honourable the Mover poil\teQ out that 
Dominion Governments have the power of legislating differently for 
different classes of British subjects, I should like to know what has trans-
pired in this debate as regards the manner in which various people wanted 
to treat the Nepalese, Tibetans and Afghans. There appears to have been 
quite a considerable volume of fepling in this House whicli might be trans-
lated ~ this general proposition that Illdia is to be a good place for 
Indians only and that persons who immigrate into it, such as Afghans. 
Rurmans, Nepalese and so forth, are to be treated with the same kind of 
discrimination which is so much deplored when it is met with in ot,her 
British possessions. I should like Honourable Members to puL that to 
themselves and ask themselves whether they are being really consistent in 
their attitude. Another thing which I would ask them to reflect on is this. 
Supposing an Indian goes to a Dominion or to any other foreign country. 
whatever it may be, when he -enters it he expects the ,pospitality of thfr 
Government of that country. He does not go there as one who takes pos-
session. If I pay a visit to my friend I do not immediately claim the right 
to put his house in order for him. I accept what fare he puts before me 
aner what rules govern his house. And I would be entirely transgressing 
my ordinary liberties if I, as soon as I enter his or anybody blse's house, 
should try to lay down the law to him as to what I should do and what he 

u~  do. I should say th!l.t there is room for a slightly greater sense of 
proportion in what is resented in regard to restrictions with which Indians 
may be faced in other places. If I myself attempted to settle down in any 
of the Dominions I should quite expect that I should be required to satisfy 
them that I was a suitable person to be a permanent immigrant. Persons 
intending to immigrate permanent.ly into a Dominion usuaUy have to con-
form .:0 certain standards, and it is quite unreasonable to suppose or talk 
as if the Dominions had no right to impose any standards of that kind. I 
hope, therefore, that Honourable Members will not regard this Bill too 
exclusively £rum the point of view of what they would like to do to these 
Dominion subjects. 

One other point which I might notice at this stag-e is the question which 
was raised by the Honourable the Mover as to whether we are intending 
by this Bill to deal only with temporary or with pennanent foreign visitors 
who enter thil! country. He is quite right in supposing that there is no-dis-
tinction in the Bill  between temporary or permanent visitors. My point 
was that as a matter of fact a great majority of the foreigners, or for that 
matter visitors from Dominions, who come to this country do not come to 
settle here but they may carry on their trade for a. time or they may merely 
be birds of pa·ssage or tourists; but, in .fact, they are not permanent 
immigrants, they come here only to do busmel!s. 
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There is one other point which I might be allowed to make before the 
House rises, but I a111 afraid I shall not have time to finish today. That is 
the point that was ruised as to why I said that this Bill was relat.ed to the 
Foreigners' Act or it was a Bill to supplement the Foreigners' Act. It is II. 
Bill which will make the operation of t.he Foreigners' Act easier. It is quite 
true, as one HonouraO'te l\Iemberpointed out, that sections 5 onwards of 
the Foreigners' Act, have not been regularly enforced. The;\' may have to 
be put int,o force at any time if any emergency requiring it arises, and then, 
the fact that foreigners had bem registered w<.:Uld greatly facilitate the 
operation of these provisions. 'l'he reason why this was put forward, not 
as u Bill to amend the Foreigners Act but, as a self-contained Bill was that 
the subject of registration is itself a self-contained subject, which is capable 
of being kept entirely within the four comers of a single Act and it would 
make no difference to its provisions whether it was put forward as an 
amending Bill to the Foreigners' Act or, as has been done, as un entirely 
separate measure. In fact, in some ways, it is more convenient to have it 
-88 a' separate and self-contained measure. -

1 might just perhaps deal with the point raised by ~' Honourable 
friend, Mr. Bajoria, who wiRhed that the Nepalese should be 

5 P.M. exempted from registration. All 1 ueed explain again on that 
point is that it was always intended that the residents of i&ta.tes, such as 
Nepal, who at times come into ludia in large numbers should be exempted 
from registration. But I must rep.6:8t once again that should it become 
necessary at any time to take measures for registration of those persons the 
Act does not prevent it. They :Ire not exempted under the Act. The only 
effect of the definition clause in the Act is that it limits the power of Gov-
ernment to make exemptions.; and in so far as any class of persons is not 
included within the definition clause, Government have the option of apply-
ing registration to them at any time or declaring them to be -exempt. 

Kr. P%&sident (The Honourable Sir Abdur Rahim): Does the Honour-
able Member wish to continue his speech? 

The Honourable Sir RejiDald JluweU: 1 would like to continue it 
tomorrow. 

Kr. PrtIddent (The Honourable Sir Abdur Rahim): The Assembly will 
then adjourn till tomorrow. . 

The Assembly then -adjourned till Eleven of the Clock on Friday, the 
31st March, 1939.. . 
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